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HOUSE OP THE PEOPLE 
Wednesday, 6th May, 1933

The House met at a Quarter Past
Eigh ofthe Clock

[Mr. Deputy-Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Thefts on Railways

*1868. Sardar Ifiikam Sln«rh:  Will
the Minister of Railways be pJeased to
state:

(a) whether any cases of thefts on
Railways by diverting loaded wagons
to stations other than  their destina
tions during the yiars 1347 and ii)48 
by conspiracies of Railway employees
t̂h other citizens,  were made over
fo  the Special Police  Establishment
for investigations;

(b)if so, what was their number;
(c) whether any of these were chal- 

laned and put up before courts; and

(d)if so, whether any of such cases
have been decided?

The Parliamentary Secretary to the 
Ministerof Railwaysand Transport 
(ShrlShahnawazKhan);(a) Yes.

(b) 4.

(c) 3 cases were challaned and put
up before courts.

(d) All the 3 have been  decided.
Two cases have resulted in conviction
and one in acquittal.

ftirdmr Htikam Singh: What was the
amount of goods involved in these two
cases which have resulted in convic
tion?

Shrl Shahnawas Khan: In one rase
which related to a case of tĥ   in 
Ludhiana (Punjab) the number of
116 PSD

2786

wagons involved was three, and  in
another case which concerned a gentlê
man by the name of Nathuram Pathak 
from Fatehpur District (Uttar Pradesh> 
there were two wagons of groundnut
oil.

Sardar Hnkam Singh: Could I know
if there was a case of theft of 3 dozen
wagons of scarce goods wangled by the 
owners of Modi Sugar Mills—̂ whether 
that was challaned at all?

Shri Shahnawaz Khan: It is a fact
that 3 dozen wagons of goods were
misappropriated by Modi Industries.
The case was not challaned; it is being
investigated and action is being taken
by the Northern Railway.

r̂dar Hîam Singh: Has the S, P
submitted his report on the enquiry
that was entrusted to him about this
case?

Shrl Shahnawaz Khan:  Yes.  the
Special Police Establishment  carried
out a very comprehensive enquiry and
made their report stating that in thefr 
opinion a prima facie case did exist
against 14 Railway employees and 9 
members of Modi Sugar Mills Limited
which number included the  General
Manager of the Modi Factories, and the
Managing Director, Assistant General
Manager—all these people were con
cerned.

Shrl Dahhi: May I know  whether
departmental action was taken against
any of these Railway employees?

Shrl Shahnawaz Khan:  Sir, it  is
rather a lengthy matter and if I am
allowed I will explain in detail.

Mr. Deputŷ p̂ er: No,  no. We
have a number of other questions.

Dr. Snresh ChmBdrm: May I know
the reason why such a serious case of
theft Involving 36 wagoos was  not
brought before court in spite of the fact
that the Special PoUce Establishment
^d also declared that them was a 
prima facie case?
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Shrl Shahnawa* Khan:  The report Savings Bank Acwukt in Extra

•of the Special Police  Establishrnent Departmental  Post Ofhces

Wfl9 referred > to the Ministry of Horne ciiri i  iviisiir**.*  îii
Affairs with the recommendation that
the Ministry of Home AflPairs should   ̂ tta* *
obtain sanction for prosecuting  the Rank  Ar
Railway employees. The Home Minis- TWoJimaiSnf t
try did not agree with the recommen- Extra  Departmwntal
dations of the investigating officer and  offices of rural areas on a liberal b.isis?

they were of the  ...̂ ât  the ̂ ât is the progress made
matter should be dealt with  depart-  <n fhat Hiwfinn*?
mentally by the Railways;  and  the direction.
matter is being dealt  with  depart- The Deputy Minister of Communica-
mentally by the Railways. tions (Shri Raj Bahadur); (a) Savings
_  _  , ,  Bank facilities are provided in post
Dr. Suresh Chudra: ^e we  to  offices in rural areas on as liberal a
understand that this case has been dis-  basis as the  circumstances  would
posed of by the Home Ministry and is  permit
not being brought before the court?

Shri Shahnawaz Khan; The case has  post offices doing Savings Bank work
been referred by the Home Ministry  wiU indicate the progress made;—
to the Railway Board for departmental 31st March, 1951 ............ 4,501

. .  . „  „  , 31st March. 1952 ............ 4.901
Kumarl Annie Mascarenc: How long qie* iq=o e n̂e

is it since this case of theft happened? Îst March, 1953 ........... 5.076.

«hri chiihnnurflT Khan- Wp rfo not  Shri L. N. Mishra: What are  the

know the exact date, but it took place Appount̂ln̂'Extrâ D̂flrtoer̂
between November i947 and  March Accounts m Extra Departmental
jŷd post offices?

««  ••  *• Shri Raj Bahadur: Before we pro-
 ̂ , vide Savings Bank facilities in rural
Sardar Hukam Singh: May I know  post offices we have to  see—because

whather the Law Ministry was consult-  most of them nre Extra  Departmental
cd on this and the report of the Law  post offices—the financial stability of
Ministry was that there is a case to be  the per.son who runs the post office-
proceeded with? that means the Extra  Departmental
The Deputy Minister of  Railways  Postmaster—,as also facilities for con-

and Transport (Shri Alagcsan):  The  veyance of casli and the security of
Law Ministry was not consulted.  As  the cash in the post office itself,
my colleague answered,  the  Home shri L. N. Mishra: Are Government
Ministry did not agree with the recpm-  aware that public institutions and ind<-
mendations of the investigatmg officer  viduais in the rural areas exoerienc*
and they referred the case to the Rail-  great many difficuUins  for want of
way Board for disposal. And the Modi  Savings Bank facilities  In Extra De
Company have agreed to pay for the  partmental post offices?
âgons that they have wrongly  un- Raj Bahadur: Sir, I have not
loaaea. follow the question.

Sardar Hukam Singh: Is it a fact Shrlmati Tarkeshwari Slnha: What
that the wagons contained scarce goods  is the maximum saving that can  be
ĥich were sold in the black market  deposited in these Savings Bank ac-
at four times the price that was obtain-  counts?
ing in t̂e open market and that they
have been asked to pay only damages Shri Raj Bahadur: It is Rs. 15,000
at the price they would fetch in the  in the case of single depositors and
open market? Rs. 30,000 in the case of Joint d ŝi-
Shri Alageaan: We do not have an 
idea of the amount they were asked to tmo flp̂
pay. If the hon. Member wants I can ^
get the information and supply it snfiOT n

Sardar Hukam Slâ: What is th# W ^ %
amount claimed by the ownersT >  _a. a-  »♦.  _̂__
Mr. Deputy-Speafcer: He sajra he is ^ ^

not aware and will get it it the hon. 4 ?
Member wanU.  ̂•

^Next Question.________________________________TW  ; aft, I__________

**Expunsed as ordwed by the Oiair—Ed. of P.P.
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Prof. D. C. Sharma: Is there a plan 
to have Savings Bank accounts  in 
-every Extra Departmental post office in 
view of the drive for small savings?

Shri Raj Bahadur: As I have already 
said, we are ouraeJves anxious to_ ex
tend the facility as widely as possible. 
But we have to bear in mind essentially 
two factors: firstly, whether the finan
cial stability of the person who holds 
charge of that cash as the Extra-De
partmental Postmaster is sufficiently 
mod or not and, secondly, what are the 
lacilities for keeping the cash there 
and also for conveying the cash from 
that place to the nearest account office.

Shri M. D. Joshi: May I know the 
Tate of progress Statewise?

Mr. Deputy Speaker: For all  the
States? No, I won’t allow.  If he is 
interested in any particular State he 
may ask.

Shri M. D. Joshi: May I know for 
Bombay?

Shri Raj Bahadur: I am sorry I have 
not gol the figures Statewise here.

Pacilitibs for  Savings Bank 
Accounts

•1870. Shri L. N. Mlshra:  (a) WiU
the Minister of Communications be 
pleased  to state v/hether some  new 
kind of facilities to make deposits in 
and to withdraw irom  Savings Bank 
Accounts of the Post OiTlces are to be 
provided to the people?

(b)  If so» what is the nature of the 
same?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) and (b). 
Yes. The following facilities are pro
posed to be extended:—

(i) Withdrawal of money by cheques 
and crediting cheques, drafts,  ctc.. 
from and to Post Offices Savings Bank 
accounts, subject to certain  restric
tions. Thwe will be tried experime 
tally, in the first instance, at selected 
Head Offices in the Bombay Circle.

(ii) Two withdrawals a week, from 
an ordinary Savings  Bank  account 
eubject to a maximum of Rs. 1,000.

(iii) Attestation by a Gazetted 
Officer, or by another depositor, of the 
signature of a depositor on an applica
tion for withdrawal, when the deposi
tor’s signature does not tally with his 
specimen signature, subject to certain 
restrictions.

(iv) Issue of metal tokens to deposit
ors at Head Offices in Calcutta, Kan- 
imr and Ahmedabad at the time  of

withdrawing or depositing money. Thlt 
will avoid waiting in queues at  tte 
Post Office counters.

(v) Interest on Post Office Savings 
Bank accounts standing in the names 
of joint depositors at 2 per cent, per 
annum up to a balance of Rs. 20,0041 
and at lA per ( *;nt. per annum cm the 
remainder of the balance not exceed
ing Rs. 30,000.

Shri L. N. MhJira: May I know at 
what time this facility will be provided 
in the rural areas?

Shri Raj Bahadur: We are beginning
with the head offices and that too in 
a limited sphere in Bombay circle. It 
will take time for us to extend these 
facilities in a wider area.  It depends 
upon the success of the scheme.

Shri L. N. Mishra: May 1 know whe
ther the Rural Banking Enquiry Com
mittee has suggested introduction  of 
this system in rural areas?  If &o. has 
Government taîon any action in this 
respect?

Shri Raj Bahadur: I think the Comr 
mittee which was appointed in 1950 
consisting of a representative of the 
Reserve Bank and one other ofiiCiai 
of the P. and T. Department shouM 
have considered ali these matters.

T^vel-Aobnts from U. S. A.

*1871. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased 
to state:

(a) whether Government had recent
ly invited some travel-agents from the 
U.S.A., and

(b) if  so, whether those travel- 
agents have made any suggestions to 
Government with regard to encouraih 
ing American tourists in India?

The Parliamentary Secretary to tkm 
Minister of Railways and  Transport 
(Shri Shahnawaz Khan): (a) and (b). 
Yes.

Dr. Ram Subhag Singh: May I know
the nature of the suggestions made by 
those tourists an4 whether Government 
is going to implement them?

' Shri Shahnawas Khan: The sugges
tions made by tlie tourists related to 
immunity from customs and exchange 
formalities, provision of better guides 
and transport services and extra sani
tary fittings in faotei bathrooms.

Dr. Bam Subhag Siagh: May I know 
whether Government have  accepted 
that suggestion and If so, up to what 
amount of money is the Government 
going to give concession to the tourists?
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fihri Sftttfcaawai Khan: The Govern
ment have takcD very keen interest in 
their suggestions and the matter  is 
receiving attention.

pr. iSuresh Chandra;  May I know 
whether Government propose to invite 
tourists from countries other  than 
U.S.A., like the U.S.S.R.?

Shri Shahnawaz  Khan: Anybody
who is interested in coming to India as 
a tourist is always welcome.

Food Position in Tripura

•1873. Shri Rishâ Keishing: (a)

Sill the Minister of Food and Agricul-re be pleased to state how far the 
influx of displaced persons from East 
Bengal since partition hai affected the 
population  and the food position  of 
TOpura?

(b) What  ore the essential  food
stuffs for which Tripura has still  to 
depend on East Bengal?

(c) What steps are being taken by 
'Government to make Tripura  self
sufficient in food?

The Deputy Minister of Food  and 
Agrlottltnre (Shii M. V. Krishnappa):
(a)  Since parlitioii about two lakh 
displaced persons have migrated into 
Tripura from East Bengal; they consti
tute about 31 per cent, of the total 
population of the State. The influx of 
displaced persons has  transformed 
Tripura, from a surplus Stale in v rc»- 
partition days, to a State of bare self
sufficiency.

(b) None.

(c) The steps taken by Government 
to make Tripura self-sufficient in food 
•re:—

(i) distribution of Improved  seeds 
and manures.

(ii) excavation of tanks and canals 
to facilitate irrigation;

(iii)  demonstration  for  making 
compost from refuse and distribution 
of compost to growers;

(iv) organizatign of crop competition 
among the growers, and

(v) propagation of Japanese method 
of paddy cultivation.

Shri Rishang Kelshing: Is it not a 
fact that Tripura has to depend  on 
East Bengal for essential  foodstuffs 
like rice, vegetables, eggs, meat and 
flah?

Shri M. V. KrishnapiHi: Tripura need 
aot depend on i£ast Bengal for eŝen- 

fôstufTs like rice but generally,

dried fish and  vegetables  used to 
come from East Bengal through Tri
pura.

Shri Rishang Keishlng: Are Govern
ment aware that the whole of the tribal 
people are in semi-starvation conditions 
for about half of every year and ii sOr 
may I know what programmes, long
term as well as short-term, have been 
drawn up by the Government to ease 
the food situation among the  tribal 
people?

Shri M. V. Krishnappa: For the first 
time in Tripura we have asked  tlie 
Tripura Government to procure .some 
rice just to meet eventualities at the 
time of rainy reason or the  leanest 
part of the year. They have procured 
about 5,000 tons of rice this year and 
they will utilise that rice in the tribal 
areas whenever prices go up  there. 
My hon. friend knows that there  is 
jhum (shifting) cultivation there and 
instead of that cultivation, we are try
ing to make a sort of terraced cultiva
tion and see that it produces  more 
grain instead of shifting  cultivation 
every year.

Shri Rishang: Keishing; May I know 
whether it is a fact that as a result of 
the heavy influx of displaced persons 
from East Bengal, the cultivable lands 
in the plain areas cannot be  made 
available to the tribal  people  and 
they have been further driven back to 
hilly regions?
Shri M. V. Krishnappa; This ques
tion concerns lands, and not the food 
problem. I am not able to answer it.
Shri Biren Dutt: Is it a fact  that

20,000 people came to Agartala town 
and demanded agricultural loans and 
the Advi,ser newly appointed  asked 
them to send representations and when 
they were returning after making the 
representations, they were arrested and 
thrown into prison?

Shri M. V. Krishnappa: We have not 
got that information.  We know that 
we have given to Tripura Government 
about Rs. 60,000 for improved methods 
of cultivation.  That much we know. 
We do not know the detailed procedure 
as to how that was spent, etc.

Shri Rishang Keishing: May I know 
whether Government have  granted 
any agricultural loans to the  tribal 
peasants of Tripura and if sa  what 
amount?

Shri M. V. KrIsbnappttL We have not 
given any loans to tribal people but 
since the tribal people comc under Part 
C States they have got a special treat
ment from the Government. I db not 
know whether they have been receiving 
some help through those sources isp 
stead of through our sources.



*793 Oral Answers 6 MAY 1958 Oral Answert 7̂94

Allotment of Wagons for Raipur Raiv* 
WAY Station

•1874. Shri B. N. Misra: (a) Will the 
Minister  of Railwuys fee pleased  to 
state whether it is a fact that railway 
Coods wagons are now being not allot
ted to traders for being booked to free 
destinations  from  Raipur  Railway 
Station on the Eastern Railway?

(b) If so, since when and lor what 
reasons?

(c) Is it a fact that at Raipur Rail
way Station, allotments  once given, 
tor  preferential or  non-preferf̂ntial 
<:ommodities, are being superseded?

(d) If so, since when and for what 
xeasons?

(e) Is it a fact that at Raipur, the 
allotments of wagons for free destina
tions are not being given for days to
gether?

(f) If so, what are the re'isons for 
that?

(g) What is the total number of 
wagons allotted to Raipur Station per 
day since 1st March, 1053?

The Parliamentary Secretary to the 
Minister of Railways and  Transport 
Ŝhri Shahnawac Khan): (a) No.

(b) Does not arise.

(c) and (d). This has happened on 
certain occasions due to the anticipa
ted number of empty wagons not hav
ing materialised.

(e) Wagons are allotted in accord
ance with the order of preference and 
date of registration. Delays sometime 
occur in meeting demands of traffic in 
the lower order of preference and non- 
preferential traffic.

(f) Shortage of wagons.
(g) 13 daily upto 9th April 1953.

Shri B. N. Misra: May I know the 
;number of wagons ordered during the
months of January and February, 1953?

Sbrl Shahnawas Kluui:  I  require
aiotice.

Waiting  Rooms

1̂875. mm JL F. fllnha:  (a) Will
*the Minister of Railway*  be pleased 
to state whether it is :« fact Uiat at 
big stations like Poonpoon on the 
*Patna-Gaya line. K.LR, Bihar, where 
thousands  of Hindu  Pilgrims come 
-from all parts of India  every srear, 
there is bo iiigher dasa pasMngers* 
waiting room or even Inter Class wait
ing room?

(b)  Do Government propose to take 
steps, in the near future, to construct 
higher class passengers’ waiting rooms 
at important stations  on tĥ Patna- 
Gaya line (E.I.R.)?

The Parliamentary Secretary to tiie 
Minister of Railways and  Transport 
(Shri Shahnawaz Khan): (a) There is 
no upper class or Inter class waiting 
room at Poonpoon, but there are upper 
class waiting rooms at  Jehanabad, 
Tehta and Bela on the Patna-Gaya sec
tion.

(b)  The provijion of upper  class 
waiting rooms at other stations on the 
Patna-Gaya section will be put up for 
consideration by the Passenger Ameni
ties Sub-committee.

Shri K. P. Siaha: Is it a fact that 
some lands were acquired for the im
provement of this station and nothing 
has been done yet?

Shri Shahnawaz Khan: No, Sir.

M arine Fishbries

*1876. Shri K. P. Slnha:  Will the
Minister of Food and  Agriculture be
pleased to state:

(a) the date on which the operation
al âeement in relation  to  oroject 
for the expansion  and modernisation 
of marine fisheries was signed between 
the Governments of India and U.S.A;

(b) the specified Improvement made 
in the existing fishing craft and method 
of capture; and

(c) the annual approximate quanti
ty of fish which used to be captured in 
two or three years before the year of 
agreement and the quantity annually 
captured after the date of agreement?

The Minister of  Agrlcttitnre  (Dr. 
P. S. Oeshmnkh): (a) May 31, 1952.

(b) The Agreement provides  for. 
among other things, the supply  of 
marine diesel engines and other equip
ment for improving the existing craft 
and methods of capture. Considerable 
study and investigation was needed to 
ensure that the proper equipment was 
ordered. This has now been completed 
and it is hoped to procure the equip
ment at an early date.  Improvement 
will become visible only when  the 
equipment arrives and is put into posi
tion.

(c) The annual estimated quantities 
of marine fish landed are as follows:—

1949 9,536,000 Maunds.

1950  14,010,000 Maunds.
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1951  13,245,000 Maundt.
1952  12,432,000 Mauiids.

The fall in ftsh production in 1952 is 
attributed to the failun* of the Sardine 
and Mackerel fisheries on the Malabar 
Coast.

Shri K. P. Sinlia: May I know the 
total expenditure incurred  in  this 
project?

Dr. P. S. Deghmukh; A copy of the 
whole agreement was placed before the 
House. It comes to 24,62,000 dollars— 
Rs. 68,05,000.

Shri N. M Lingam:  May I know
whether the Norwegian Agreement for 
the development of marine  hsheries 
has come into force?

Dr. P. 8. Deshmukh: Yes, Sir. It is 
being implemented now. It was sign
ed very recently.

Shri Kanungo: Arising out of the 
answer to (c), will the bon. Minister 
kindly say what is the quantity of fish 
brought by the traditional method and 
what is the quantity by the trawler 
method? '

Dr. P. S. Deshmukh: I have not got 
the break-up.

Shri Kanungo: Is it  contemplated 
that these power units will be fitted to 
the existing boats or that new types 
of boats will be designed?

Dr. P. S. Deshmukh: As far as possi
ble to the old boats, so that the ordi
nary fishermen could take advantage 
of it.

Stokage Accommodation at Mbttupa- 
LAYAM Railway Station

♦1877. Shri N. M. Llngam: (a) Will 
the Minister of Railways  be pleased 
to state whether representations have 
been  received from the  Merchants’ 
Association of Mettupaloyam  regard
ing the inadequacy of storage accom
modation for potatoes in that station?

(b) What action do Government pro
pose to take in the matter?

The Parliamentary Secretâ to the 
Minister of Railways and  Transport 
(Shri Shahnawaz Khan): (a) One re
presentation was received by  the 
&uthern Railway.

(b) Arrangements are being made 
this year to mainiain a steady supply 
of about 40 wâr>ns per day in  two 
placements and this should obviate the 
necessity for additional storage  ac- 
coi*nmoaation. .

Tapioca

•1878. Pro! Mathew: Will the Mini
ster of Food and Agricnltttre be pleaa> 
sed to state:  ^

(a) whether Government  have re
ceived an offer from  the AU-Kerala 
Agricultural Development Associatioif 
for  the supply of a million tons of 
tapioca flour as food  for distribution> 
through fair-price shops at the rate of 
four annas per lb. only; and  '

(b) whether the said  Association) 
has asked for any special help or en« 
couragement in the matter of increas
ing the tapioca output in Kerala?

The Deputy Minister of Food anA 
Agriculture (Shri M. Y. Krislinappa);
(a) and (b). A copy of the offer re
ferred to in the Question has been̂ 
received and is under examination of 
the Government of India.

Prof. Mathew: Is it a fact that the 
Travancore-Cochin Government have 
taken steps recently to ensure cheap 
supply of tapioca flour  in  different 
parts of the State so that any export 
of it will not hit the poor consumers 
badly?

Shri M. V. Krlshnappa: Yes; it is a 
fact.  When there was a rise in the 
price of tapioca, in order to help the 
poor people  m  Travancore Cochin, 
whose main food is tapioca, the Gov
ernment have taken some measures ta 
see that tapioca is supplied  through- 
the ration shops at certain reasonable 
prices.

Prof. D. C. Sharma:  May I know
whether tapioca fair price shops will 
be opened all over India?

Shri M. V. Krishnappa: This ques
tion, in fact, relates to the All-Kerala 
Agricultural Deveiopment Association 
who have offered 10  lakh tons of 
tapioca flour, as they call it, at the 
very cheap price of four annas  per 
pound. Wheat Hour or any other flour 
will cost 8 to 12 annas per pound and 
this Association is ofTering at tht* rate 
of four annas p«=?r pound.  We are 
exaniining the >vhole question.  They 
say it is as sweet as wheat flour or 
any other flour and that if they are 
given proper encouragement, they will 
open cafeterias throughout India. We 
are examining why v.ne should not make* 
use of the 10 lakh tons of flour offeredf 
by this Association.

Shri Ransal: Where is wheat selling 
at 8 annas or L2 annas a pound?

Shri M« V. Krishnaupa: Not wheat; 
wheat flour.
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Shii Bftnsal: Yes; wheat ilour; where 
Is it so selling?

Shri M. V. Krbhnappa: Our import
ed cost sometimes  comes  to  that 
though we supply at cheaper  rates. 
You must know that we are subsidising 
this.

Shri Bansal: Eight annas per pound?

Shrl A. M. Thomas: May I enquire 
whether the Food Ministry has enquir
ed into the claims made by this Asso
ciation with regard to the  nutritive 
value ot tapioca flour as well as pala- 
tability and if so, what has been the 
result?

Shrl M. T. Krishnappa: We are Just 
examining this question.

Inland  Water  Tkansport  Board 
FOR  South  India

*1881. Dr. Ram Subhag Singh: WiU
the Minister of Tranbport be pleased 
to state:

(a) whether <̂»overnment propose to 
set up  an  inland Water Transport 
Board for South India;

(b) whether  the  opinions of  the 
State  Governments concerned  have 
been  elicited for  setting  up  that 
Board; and

(c) how many Stale  Governments 
of South India have exprêjsed their 
willingness to contribute to the funds 
of that Board?

The Parliamentary Secretary to the 
minister of Railways and  Transport 
(Shri Shahnawaz Khan): (a) Vos.  A 
proposal to set up a Board for South 
India is under consideration by  the 
Government.  The budget for 1953-54 
contains a provision of Rs. 2  lakhs 
towards the Central Government’s con
tribution to that Board, if it is formed.

(b)  and (c). The views of the Gov
ernments of Madras and Uravancore- 
Cochin have been invited  and  are 
awaited.

Dr. Ram Subha? Singh; Arising out 
of the reply just given that the Central 
Government's share would  be  two 
lakhs, may I know what would be the 
share of the State Governments, and 
whether any share is being borne by 
them?

Shri Shahnawaz Khan: One lakh an
nually for the next Inree years.

Dr. Ram Subhag Singh: May I know 
whether only these two State Govern
ments, Travancore-Cochin and Madras,

are going to participate in this scheme 
or any other State?

Shrl Shahnawaz Khan:  The newlr
formed Andhra State might also parti* 
cipate.

Dr. Ram Subhag Singh: ilay I know 
how this Board is going to be consti
tuted and what would be its functions?

Shri Shahnawaz Khan:  The matter 
is still under consideration.

Shri Kanungo: Is there any  pro
posal for constituting a  Board  for 
Eastern India?

The Deputy Minister of RaUways and 
Transport (Slul Alagesan): There is 
already a Board  called the Ganga- 
Brahmaputra Water Transport Board 
existing and it is working.

Homobopathy

*1882. Shri S. C. SamanU: (a) Will 
the Minister of Health be pleased to 
state whether the proposals of the re
presentatives of Homoeopathy as en
dorsed  by the Planning Commission 
have been considered by the Ministry?

(b) If so, what are the steps propos
ed to be taken during the Five Year 
Plan period, year-wise?

(c) What amount will be spent in 
all?

(d) How do the  proposals differ 
from the recommendations of the Hom
oeopathic Enquiry Committee?

The Deputy  Minister  of  Health’ 
(Shrimati Chandrasekhar): (a) to (c). 
The proposals are under consideration 
in consultation w ith me representatives 
of the Homoeopathic profession. It is 
not possible at this stage to give an 
idea of the expenditure likely to be in
curred.

(d> The proposals are similar to the 
recommendations of the  Homoeopa
thic Enquiry Committee.

Shri S. C. Samanta:  Ma>' 1 know
whether it is a fact that the  State 
Governments were advised not to allow 
Homoeopathic institutions to be opened 
after  the  establishment  of  the 
HomcK)pathic  Enquiry  Committee 
and if so, whether that order stands 
at present ?

Shrimati Chandrasekhar: No, Sir.

Shri S. C. Samanta: May 1 know whe
ther any special department if, going 
to be opened for Ihc implcnicfiuition of 
the proposals t̂oth ol the Five-Year 
PJan and of the EiKjoiry CoinmiVc-
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Shrimati Chandnuiekhar: There is a 
proposal to amalîamate  the  three 
tlomoeopathic colleges in Calcutta into 
one  College  where they  can  Îve 
Degree  courses  in  Homoeopathic 
medicine.

Shrl S. C. Samanta:  May I know
why the  recommendationa  of  the 
Homoeopathic Enquiry Committee for 
the consideration of the State Govern
ments were issued earlier and  why 
they were not issued simultaneousJy to 
the Medical Council of India so that 
their recommendations  also  would 
have come to The Ministry earlier and 
•Government would have been able to 
take a decision in the matter?

Shrimati Chandrasekhar: There was 
a Committee formeJ. The Members of 
the  homoeopathic  profession were 
called in December 1952.  There was 
a meeting also of tlit Indian Medical 
Council and they were asked to submit 
a scheme. They have not yet submit
ted. As soon as a scheme is submitted, 
v/e will consider all the proposals.

Sardar A. S. Saigal: Will the Gov- 
■ernment consider the advisability  of 
having representaKives  of  homoeo
pathy in the Medical  Council organi
sations?

Shrimati Chandrasekhar:  It is n
matter of suggestion.

Shri S. C. Samauia: May I know
whether there is any iruth in the alle
gation that the Ministry being manned 
by Allopaths, this oase is not being 
considered favourably?

Shrimati Chandrasekhar: No. Sir,
that is pot a fact at all.

Oamma Globulin

*im. iardar A. S. SiOcal: (a) WIU 
the Minister of Health he pleased to 
estate whether *'Oamma Globulin*’, the 
component of human blood whidi 
fights infantile paralysis and measles 
can be used agamst small pox as it is 
antidote against small pox in India?

(b) Is it a fact that special "Gamma 
Globulin",  called  **hyperimmuoe 
serum”  was used  in India by  Dr. 
C. Henry Kampe of the University of 
California Medical School?

(c) Is it a fact that some of the 
serum was administered to the people 
in New Delhi and they were HI with 
small pox?

The Deputy Minister  «if  Uenllh 
(Shrimati ChandraMkhar):  (a) The

use of Gamma Globulin prepared from 
the blood of persons who have sufJered 
from measles is an accepted therapeu
tic measure for the  treatment 01 
measles!  It cannot be used in  the 
treatment of smail pox.  Only  such 
Gamma Globulin as has been prepared 
from the blood of those who  have 
suffered from s.mall-pox can be used 
in the treatment of tmall-pox. So far 
there is no evidence that it is an anti
dote against small-pox.

(b) Yes.

(c) No. The scrum was administer
ed to some patients  suffering  from 
small-pox.
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__I Ulnlster of  Agriculture  (Dr.
P. C, Scnhmokh): (a) The  special
futures of the  improved  method 
which has come to be known as  the 
Japanese method are:—

(i) Raised  seedbeds for growing
seedlings in the nursery,

(ii) Low seed rate for the nursenr,

(iii) Heavy manuring of the crop in 
the nursery and l&ter in the field;

(iv) Transplantation in rows in the
field;
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(v) Transplanting 4 to 5 seedlings 
per bunch, and

(vi) Intercultiiring in rice fields and 
weeding.
(b) Yes.  All State  Governments 

have been requested cO esti '̂iale their 
requirements of fertilisers in connec
tion with the campaign on Japanese 
method and the Government of India 
have agreed to make E'vailable the re
quired quantity of fertilisers to them.

(c) On propaganda and publl* ity a 
5um of Rs. 29,'J48/7/- has been paid 
to date.  Expenditure was not sane- 
lioned on State-̂ise basis.
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Dr. P. S. Deshmukh: May I draw
the hon. Member’s rtiention to  the 
pamphlets we have published? I think 
iie will find  complete  information 
Ahere.
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Dr. P. S. Desbiniikb: I haven't fol
lowed the whole question, Sir. If it 1b 
the contention of my hon. friend that 
we are doing the paddy cultivation in 
the best possible way. I would like to 
submit that there should have been no 
deficiency in rice if we were doifAg It 
properly.  I think there aie delinite 
advantages in the Japanese method.

Shrl BIbbnU MiBhnt rose—

Mr. Depaty-Spemker: No. Mr. S. N. 
Bas.

Shri S. N. Das: Myy I know v.'hether 
the cost of cultivation of paddy per 
acre by the Japanese method has been 
calculated? How does it comp.-ire with 
the cost of production by the Indian 
method?

Dr. P. S. Deshmukh: I would very 
respectfully like to submit, Sir. that it 
does not seem that hon. Members have 
cared to go through the information al
ready supplied.  Very detailed infor
mation on this point has already been 
supplied to the House.

Shri S. N. Das: I wanted  to know 
how  the  cost  of CLitivation by the 
Japanese method compares with the 
cost of the Indian cultivation.

Dr. P. S. Deshmukli:  The cost is
more but the benefit is also very much 
larger.

Shri Altekar; May I know what ar
rangements are made by the Govern
ment to give Instructions to the pea
sants in respect of  this  Japanese 
method of rice cultivation?

Dr. P. S. Deshinakh: Thousands, if
not lalfhs, of denionscintions have been 
given all over the country so far as 
this method is concerned.
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Shri T. K. Chaudhuri: May I know.
Sir, what is the cost per maund of 
paddy produced by  the  Japanese 
method and the cost per maund pro
duced by the Indian method?  Has 
there been any comparison made?

Dr. P S. Deslimakh: If my frieî
wants to know so far as the produce is 
concerned, per maund it would cost far 
less in the case of the Japanese method 
than in the case of  the  ordinary 
method.  '

Shri Jasaiil: May I know whether 
any arrangement has been made for 
the manufacture of implements  re
quired for thU method of culUvaUon?

Or. P. 8. Deshqmkh; Steps are being 
taken to manufacture and supply, H 
course, on an experimental basis at fbB 
present moment, cf certain implemetita 
which are considered useful te  tfla 
implementation of this method.
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[Shri Ghnlam Qader: May 1 know 
whether the Kashmiri method, which 
yields a produce of 60 maunds per acre, 
has also been employed?]
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Shri Bansal: The hon. Minister just 
now said that the cost of the Japanese 
method would be far less than the 
Iftdian method. What is the percentage 
of this difference?  '

Dr. P. S. Deshiiuikh: M> hon. friend 
did not care to listen to the question 
or the answer carei’uPy.  I said per 
maund cost so iar as the production is 
concerned.  The productiun accotuing 
to the Japanese method h;)s  varied 
from 6,000 lbs. 10 about 11/L2.000 lbs. 
Now, if you compare the cust  per 
maund of yield of paddy in the two 
cases, the cost is less.

Shri Bansal:  The question  was:
‘̂Whatis the cost per maund of produc
tion of rice?** He said it would be far 
less.  I want to know the percentage 
of that “less**.

Dr. P. S. Deshmiikh: The question 
definitely was regarding the cost per 
maund of yield.

mr. Deputy-Speaker: Yield. That is 
what I thought. Enough of rice.

Next question.

Khowai-Kalyanpur and Kalyanpur- 
Tbliamura Roads

nS88. Shri Dasanitha Deb: Will the 
Minister of Transport  be pleased to 
date:

<a) whether lands of a large x̂im- 
ber of peasants hnve been either re
quisitioned  by Government in  con
structing the Khowai-Kalyanour  and 
XAlyazu;>ur-Teliamura Roads (Tripura); 
mnd

(b)  if 80,  whether  Government 
would grant compensation to all whose: 
lands have been ailected?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Lands of 
302 peasants for  Khowai-Kalyanpur; 
road and of 42 peasants for Kalayan- 
pur-Teliamura road ha%̂e been acquir
ed.

(b) Yes, as soon as possible.

Shri Dasaratha Deb: What is  the* 
maximum and minimum amount that 
is to be given to the peasants concern
ed as compensation per acre?

Shri Shahnawaz Khan: Fhe amount 
of compensation to be  paid to  the* 
peasants is determined by the  Land. 
Acquisition Officer.

Kumari Annie Mascarenc:  IVIny L
know whether Government proposes to 
give these people substitute land else-- 
where?

Shri Shahnawaz Klian: No. Sir.

Shri Biren Dutt: Is it a fact that in. 
respect of ire land taken over so far 
in Tripura for road construction no 
compsnsation has yet been paid, and iŝ 
it also the case for the Assam-Agar- 
tala Koad or any other roadV.

Shri Shahnawaz Khan: The question 
related to a different road, and not tô 
thf A... .am-Agart'Ua Ro«9d.

Shri K. K. Basiu: May we know how 
long the Land Acquisition OfTlcer will 
take to determine the  compensation 
that is to be given to these peasants?' 
Is there any time limit fixed by  the 
Government?

Shri Shahnawaz Khan: There is no 
time limit fixed, t̂ depends bn a num
ber of factors.

The Deputy Minister of  Railways 
and Transport (Shri Alagesaii); Tliese
lands were taken possession of only at 
the end of 1952, and it is rather too- 
soon.

OBiLE M edical Units in Tripura

*1889. Shri Dasaratha Deb: Will the 
Minister of Health be pleased to state:
(a) whether  any mobile  medical 

unit has been arranged in Tripura for 
preventing epidemic in rural areas dur
ing the current year;
(b) if so, how many of such units 

an'! in which arc.i or areas such units 
r̂e operating; and
(c) if not, wiiether Government pro
pose to introiiuoe  sucn uni;s in tlie* 
near future?
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The Dnmty Minister  of  liealth 
(Shrimatl Chandrasekhar): (a) Yes.

(b) One.  This unit will  operate 
throughout the rural areas as far as 
possible.

(c) Does not arise.

Shri Dasaratha Deb:  How  much
money was allotted to each unit for 
working?

Shrimatl Chandrasekhar: There is 
only one unit v.̂hich is  working in 
Tripura State, but the cost of one uxiit 
is about Rs. 35,000. The maintenance 
is looked after by the State Govern
ment.

Mr. Depnty-Speaker: Next question.

Shri M. B. Krishna rose—

Mr. Deputy-Speaker: Does the hon. 
Member come from Tripura State?  I 
have called the next question.

Export of Monkeys

*1891. Pandit LingaraJ Misra:  (a)
Will the Minister of Food and Agri
culture be pleased to state the num
ber of monkeys exported to America 
year by year, for the past three years, 
for use in experiments  in Scientific 
Research Laboratories?

(b) What  is the average  annual 
dollar earning  to the  country  and 
what  is the amount accruing to the 
Government of India by way of ex
port duty or other  levies on account 
of this trade?

(c) Has the f̂ttention of the xMinis- 
ter been drawn to some leaflets re
cently circulated by the India Society 
for the Protection of Animals, Wood- 
side Park, London, encloislng the Re
print of an article **The Zeigler Mon- 
key-chair** by an eminent Medical ex
pert, depicting the  horrible cruelties 
perpetrated on living monkeys in the 
process of these scientiilc experiments?

(d) Have  Government  considered 
the advisability of putting a stop to 
the  export of  monkeys  trom  this 
country for such inhuman purposes?

The Minister ol Agriculture  (Dr. 
P. S. Deshmukh): (a) and (b). A 
statement giving the available infor
mation is placed on the Table of the 
House.  No export duty is levied on 
the export of monkeys.

(c)  Yes.  The advice given is that 
medical research is carried out under 
anaesthesia and controlled conditions, 
and the animals used tor this purpose 
are treated in a humane manner.

(d)  As the experiments carried out 
on these animals promote the cause of 
medical science, it is not considered̂ 
desirable to stop their export.

STATEMENT

Number and vaiue of exports  Monkeyŝ- 
to U- S* A, and Canada.  .

No. of Value of No. of Value or 
Monkeys exports monk- exports

Year exported  to eye  to
to  U.S.A. eXTOr- Canada 

U.S.A  ted to  (in *ooo •
(*oooRs.) Canada  Rs.)

1950-51 20.690  145  ..  ..

I951.52 40.749 3̂4  50  I

1952-53 I3»o62  197  115  2

Shri A. M. Thomas: May I know
whether any monkeys are being used v 
in our Research Laboratories?

Dr. P. S. Deshmukh: I have no in
formation, Sir. .

Shri K. K. Basu: What are the
reasons for not levying an export dutjr 
on monkeys?  Is it over-abundance?

Dr. P. S, Deshmukh: Yes, Sir. Too* 
much abundance, and it is a nuisance 
to the cultivators.  The more they go' 
out the better it will be for us. .

Shri Dabhi: May I know if there are 
any special reasons why India should' 
take upon itself the responsibility for 
the supply of monkeys for this horrible 
and inhuman purpose of vivisection?

Dr. P. S. Deshmukh: We are only 
supplying a demand. As I said, it is 
a menace to our cultivators, and  we 
would be very glad if we are rid of 
them.

Dr. M. M. Das: I would like to kno\̂ 
whether the trade in monkeys is car
ried on on a Government to Govern
ment basis or through some  private 
business in India and the  importing 
countries.

Dr. P. S. Deslunukh: So far as my 
information goes, Sir, It is In privâ
hands.

 ̂JTf

Jf !«Tr5T  ̂77m
7

Mr, DepntŷSpeakcr: We are dealinc’
with export not their production.
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Many Hon. Members rose—

Mr.  Deputy'Speaker: Should  we
spend so much time on monkeys?

The Convention Resolution of 

1949

•1892. Shrl K. C. SodliSa; (a) Will 
the Minister of Railways be pleased 
to state whether the Convention Re
solution of 1949 is still in force?

(b) If so, how is its clause (4) be- 
.Ing put into effect if the capital in
vested in Railways  is not ascertain- 
-ed?

The Parliamentary Secretary to the 
.'Minister of Railways and  Transport 
(Shri Shahnawaz Khan): (a) Yes, it 
is still in force.

(b)  There is uo difficulty in giving 
effect to clause 4 of the  Convention 
Resolution of 1949 as the capital in
vested in Railways is a definitely ascer
tainable sum.

Shri K. C. Sodhia: How do we cal
culate the interest if we do not know 
the sum invested in its entirety?

The Deputy Minister of  Railways 
and Transport (Shrl Alagesan): It is
« definitely ascertainable sum and the 
Interest is calculated at 4 per cent.

Shri K. C. Sodhia: We must know 
the capital before we can calculate the 
interest.

Mr. Deputy Speaker: With respect
to such matters as these, the Resolu
tion of the Convention is a matter of 
record.  The details will .kindly  be 
studied by the hon. Member before he 
pursues this question.

Shri K. C. Sodhia: I have been study
ing it for the last one month. Sir.

Mr. Deputy-Speaker: What is the 
<luestion?

Shri K. C. Sodhia: My question is: 
unless there is the valuation of  the 
capital locked up in the Railways, how 
is it possible to calculate the interest

and how is it possible to take that in
terest from the Railway earnings  to 
the Central exchequer?

Shri Alagesan: I may inform the 
hon. Member that the capital is a 
definitely ascertainable sum, and on 
that sum 4 per cent, interest is cal
culated.

Shri K. C. Sodhia: Are we not adding
every year to lhat capital?

Shri Alagesan: Yes, Sir.

Mr. Deputy-Speaker: I find there is 
a confusion as regards the capital at
charge and the total value of all the 
assets.  It does not depend upon the 
value of the assets.  Every  budget 
gives the amount that has been lent or 
the capital at charge so far as  the 
Railways are  concerned. I  do not 
think it is necessary......

Shri K. C. Sodhia: We are investing 
every year a certain amount of capital. 
What is that capital up to date? That 
is what I want to know.

Shri Alagesan: I may inform  the 
hon. Member that for the year 1952
53 the capital t̂ charge for purposes 
of paying dividend was computed at 
Rs. 825*84 crores.

Free  M\rket of Foodorains

*1893. Shri K. C. Sodhia: (a) Will 
the Minister of Food and .Agriculture 
be pleased to state  whether Govern
ment propose to introduce free mar
ket in various foodgrains along with 
rationing in the rationed areas?

(b)  If not. what are the <rhief diffl- 
culties in the matter?

The Deputy Minister of Food  and 
Agriculture (Shri M. V. Krlshnappa):
(a) The introduction of free  market 
in various  foodgrains  in  different 
States along with Government distri
bution through fair price shops  has 
been made during the last  several 
months.  Even in  the  statutorily 
rationed areas there is now a  free 
market so far as coarse grains  and 
wheat flour are concerned.  Wherever 
the extension of the idea of free market 
along with Government distribution 
as a ̂feguard is desirable or feasible, 
the Centre will generally not oppose 
such a proposal from the State Gov
ernments.

(b) Does not arise.

Shri K. C. SodhU: Who wUl make 
the proposal in the case of Delhi?

. 8M K. IL Bsinc Members of Parlia
ment.
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Shri M. V. Krishnappa: The Delhi 
State Goverjiment will have to make 
ê suggestion.

Mr. Deputy-Speaker: There is a
State Government in Delhi.

Skrl Dabhi: May I know, Sir, what 
are the special difficulties in removing 
rationing from small towns having a 
population of less than one lakh where 
it is still in force?

Shri M. V. Krishnappa: In almost
all the States where the food scarcity 
i9 not very much, we have really re
moved controls, whereas in  States 
like Bombay, from which the  hon. 
Member comes, and which are highly 
deficit. We ought to exercise utmost 
care and vigilance in regard to the 
relaxation of controls. If these relaxa
tions are found profitable, we are pre
pared to do so by all means, but if they 
are found harmful, we must bring it 
back to controls again, that is  the 
policy of Government. We must exer
cise utmost care and vigilance because 
of the acute shortage of some of the 
main cereals like rice and wheat.

Contribution to Food and Agriculture 
Organisation

♦1894. Shri K. C. Sodhia:  (;0 Will
the Minister of Food and Agriculture
be pleased to state on what principles 
the annual contribution  to the Food 
and Agriculture Oiganisstion is given?

(b) Has there been any increase in 
the budget under this Head?

(c) What is the machinery to settle 
this amount?

(d) For what purpose is it given?

The Minister of Agriculture  (Dr. 
P. S. Deshmukh): (a) The annual
contribution to the F. A. O. is based 
on the national income of each Mem
ber Nation.

(b) The annual  contribution  of 
India was Axed at 268,324 dollars for 
the years 1952 and 1953. On a special 
representation made to the F.A.O., an 
ad hoc emergency relief of $37,902 was 
accepted during 1952 and India paid 
only $ 2,30.422-50.

(c) The contribution for each Mem
ber Nation is fixed at the F.A.O. Con
ferences which are held once in two 
years and on the advice of  Special 
Committee on financial control.

(d) To meet the working expenses 
of the Organisation for which all Mem- 
btr countries pay contribution accord
ing to prescribed scale.

Shri K. C. Sodhia:  What are the
services that this Organisation does to- 
us?

Dr. P. S Deskmnkk: They are men
tioned in the statement of functions 
of the Food and Agriculture Orgafti* 
sation. Sir.  It is from them that we 
receive some technical aid; classes are 
held and training centres subsidisei} 
and financed. We also get some assis
tance in regard to locust control and 
some other schemes.

Shri S. C. Samanta: May I know» 
Sir, whether this Food and Agricultural 
Organisation, of which India is an out 
and out member, meet? the expenses 
of delegations from India to the F.A.O. 
conferences?

Dr. P. S« Deshmukh: No, Sir.  We 
have to pay for our delegation’s ex
penses excepting those who are offi
cial members who happen to be on 
Committees and Councils. . The ex
penses of the latter are met by  the 
F.A.O.

Dtk Snresh Chandra: May I Imoŵ 
Sir, the number of Indians working 
in this Organisation?

Dr. P. S. Deshmukh:  There is a
fairly good number of Indians.  Very 
often we agitate that our  number 
there is disproportionate to our con
tribution and so on.  I have not got 
the complete information here.

Shri K. K. Ba.su: May I know, Sir, 
whether we are expected to pay any 
amount other than this contribution 
for the technical advice or help  we 
receive from this Organisation?

Dr. P. S. Deshmukh: Ordinarily not. 
Sir, unless we ask specially for some 
expert, in which case probably we may 
have to pay.

Manufacture of  Gas from Cow-duno

♦1897. Shri Jhulan Sinha: Will the-
Minister of Food and Agriculture be
pleased to state  the steps, if any. 
taken  to examine the economies  of 
the plant used for the  production of 
Combustible gas from cow-dung?

The Minister of Agriculture  (Dr.
P. S. Deshmukh): A large size plant is 
being set up at the Indian Agricul
tural Research Institute. It is expect
ed that the assembling, welding and 
erection of this plant will be complet
ed by the end of May 1953. The ex
perimental work and analysis of the 
gas will then be started.

Shri JhuUn Sinha:  May I ôw.
Sir, if in view of the economj  and̂ 
utility  of  the  plant,  Government 
propose to manufacture such plants
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'In their own factories or  give  en- 
< couragement to commercial lines aU 
: ready engaged in it?

Dr. P. S. Deshmukh: We have  no 
'factory of cur own where we  rould 
manufacture this, Sir.  But if it is 
proved that economically it is a sound 
proposition, then I am sure some pri-' 
vate industrialists will take it up.

Shri Jhulan Sinha: May I itnow,
rSir. if Government are aware  that 
there is a Arm at Bombay  manufac- 
‘turing gas plants exactly on the same 
pattern as this plant?

Dr. P. S. Deshmukh: Yes  Sir.  I 
not only know about it, but I have 
seen the manufacture of these plants. 
We have yet to come to a definite con
clusion, whether it is perfect and if 
there are any suggestions to be made 
to improve them further, we will pass 
them on to the industry.

Shri Jhulan Sinha: May I know, Sir. 
:lf the gas plant  manufactured  at 
Bombay—known as the Gram Lakshmi 
‘<jas Plant—has been examined b>s the 
'Government to find out its efficacy?

Dr. P. S. Deshmukh: Yes, Sir.  It is 
being tried in the l.C.A.R. and wc are 
trying to find out whether it is suit- 
:able.

Shri Thanu Pillai: May I know, Sir, 
how the production of gas from cow
' dung will affect the manure position?

Dr. P. S. Deshmukh: So far as we 
ware concerned. Sir. it will not.  The 
stuff left after gas is taken out is 
more or less suitable or equally suit
able as cow-dung for manure  pur
poses.

Mr. Depnty-Speaker: Yes, Shrimati 
Kale,

Shrimati A. Kale: I wanted to ask 
the same question.

Mr. Deputy-Speaker: Next question. 

rCOMMITTBB TO EnQUUIB INTO PREVALENCE OP
Corruption xn Railways

*1898. Shri A. M. Thumas: (a) Will 
the Minister of Railways  be pleased 
to state whether any Committee has 
ên constituted  to enquire into the 
prevalence of corraption in Railways?

(b) If so, who are Its Members?

(c) If not, what  are the reasons 
•therefor?
The ParUamentary 

. Minister at Rallwm aad 
(Shri Shahnawai Khan): (a) to (c>. 
The Committee haa not yet been con
stituted.  H)e matter is under active 
•'Consideration of the Gk>vemment

Shri A. M. Thomas: In view of the 
assurance given by the Minister for 
Railways in reply to the general dis
cussion on the Railway Budget, what 
is the reason for the delay in consti
tuting the Committee?

The Deputy Minister of Railways and 
Transport (Shri Alagesan): It will be 
constituted very shortly.

Exchange at Ermakulam

*1899. Shri A. M. Thomas: (a) Will 
the  Minister of Communicatioiis  be
pleased to state whether Government 
sanctioned the expansion of the Tele
phone Exchange at Ernakulam (Tra- 
vancore-Cochin)?

(b) Has  the  work  in  connection 
with the same been started?

(c) If not. why?

(d) How  many  conntctions  are 
there now from the present Exchange?

(e) What is the number of pending 
applications?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) Yes.

(b) Yes.

(c) Does not arise.

(d) 284 direct connections with 59 
extensions.

(e) 239.

Shri A. M. Thomas: May I enquire. 
Sir, whether any assistance was sought 
for from the State Government to 
lodge a new Exchange and, if so, what 
has beep the result?

Shri Raj Bahadur: As a matter of 
fact, Sir, in view of  the  existing 
demand for a larger number of phones 
we have, on our own initiative, ordered 
for the installation of a Board with 
a larger number of connections, namely 
500 to 600 C. B. Multiple Board.  We 
have got the Board and the installa
tion is being taken in hand,

Shri A. M. Thumas: My information 
is that the Board was received there 
a year back and I want to know when 
we can expect the installation there.

Shri Raj Bahadur: The whole pro
ject was sanctioned on the 3rd March*
1952. I do not think the Board could 
hav̂ reached there a year back, be
cause, after the sanction of the pro
ject, some time must have been taken 
for the manufacture of the Boai*d.
Shri A. M. Thomaa:  May I know
whether, in view of the close proxi
mity of the various Exchanges in that 
area, Ernakulam, Wellinglton b̂land. 
Port Cochin, and Cochin, the Govern* 
ment has enquired into the possibilitj
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having a unified automatic  ex
change in that area?

Shri Raj Bahadur: Sir. in view of 
the fact that the capacity for produc- 
■tion of automatic equipment is limited 
in oiir factory, it is not possible to 
extend the automatic telephone facili
ties in this area immediately.  That 
can follow in due course.

Licensed Cogues

♦1900. Shri K. Subrahmanyam: (a)
Will the Minister of Railways be pleas- 
C'd to  the service  conditions of
the railway licensed coolies?

(b) Do they vary from zone to zone 
and if so. why?

(c) Who does the loading and un
loading of parcels from trains?

(d) Are  these parcel porters  em
ployed by the Railways?

(e) If so, what are the emoluments 
paid to them?

TW fViriimmntary Secretary to tbc 
IVflnistcr of Railways and  Transport 
(Shri Shafanawaz Khan): (a) and (b). 
Railway licensed coolies are not Rail
way servants and the question of ser
vice conditions does  not  therefore 
arise.  They are either employed by 
contractors on terms settled between 
the parties concerned or licensed by 
Railways on collection of a monthly 
licence fee. The terms and conditions 
of employment by contractors  and 
also the licence fees collected by Rail
ways vary in the light of local condi
tions.

(c) The loading and unloading  of 
parcels from trains is as a rule done 
by regular: parcel or station porters 
who are railway servants, assisted if 
necessary by licensed porters.  On 
jsome Railways, however, at places  it 
is done entirely by licensed porters re
ferred to under (a) and (b) libove 
and in a few cases the Station Master 
is paid a lump sum amount based on 
the traffic handled and he  engages 
casual labour for the purpose.  Ihe 
licensed porters are paid for the load
ing and unloading work done by them.

(d) Regular parcel porters are em
ployed by Railways, while the licensed 
•porters and the casual labour engaged 
by the Station Masters are not rail
way servants.

(e) The regular parcel porters are 
tm the scale of Rs. 30—|—35.  They 
also get in addition the usual dearness, 
compensatory and house rent alloŵ 
ances as permissible under the rules.

Shri K Subrahmanyam: Is it a fact*
Sir, that in the Southern  Railway 
there is a monthly salary basis end in 
the Eastern Railway  the  monthly 
salary basis is not there for tlieae 
porters?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan):  In
the Southern Railway there is no con
tract system and on the Eastern 
way also, in  ?Tiany stations, the con
tract system has been abolished &nd 
de-casualisation has been introduced.

Shri K. Subrahmanyam; Has Gov
ernment received any  memorandum 
from the Eastern  Railway Pared 
Workers* Union and has the Govern
ment considered the memorandum and 
are making any proposals?

Shri Alagesan: The scheme of de- 
casualisation is being carried out. Sir.

Shri Muniswamy: May I know whe
ther there are any restrictions in is
suing these licences regarding the 
number of coolies in particular junc
tions?

Shri Alagesan: That depends on the 
particular station and the conditions 
prevailing there.

Shri K. K. Basu: What is the mini
mum and maximum licence fee paid 
by these porters, because I am told 
it varies from place to place?

Shri Alagesan: Yes, Sir, it varies,
The maximum is Rs. 4.

M atch-wood Plantation

*1901. Shri Hadlah Gowda: WiU the 
Minister of Food and Afrioultnre  be
pleased to state:
(a) how many acres of match-wood 

plantations have been raised in UP., 
Assam,  Travancore-Cochin,  Madbye 
Pradesh and Madras; and

(b) what amomit of subsidy is
to each for the years  1951-52  and
1952-53?

The Minister of Agrieultare  (Dr. 
P. S. Deshmukh): (a) Area of match
wood plantations in States:—

(1) Uttar Pradesh  1452 acres
(2) Assam 750

(3) Travancore-Cochin 400 J'
(4) Madhya Pradesh  Nil
(5) Madras 150

(b)  No subsidy was  paid  during 
1951-52.  During  1952-53  foUowInc 
subsidy was paid to these States:

(1) Uttar Pradesh Rs. 44,289.
(2) Assam  Rs. 5J98.
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(3) Travancore-Cochin Rs, 1,454
(4) Madhya Pradesh  Rs. Nil

(5) Madras Rs. 2,965.

Madhya Pradesh  has  joined  the 
scheme from 1-4-53 only.

Shrl MadUh Gowda: May I know 
whether the production of match-wood 
is sufficient for the country's consum
ption?

Dr. P. S. Desimiukh: This I  could 
not say; I have got information only 
as to what we are doing.

Shrl Badsliah Gnpta: May I know, 
Sir, the areas in U.P. in which match
wood cultivation is being carried on?

Dr. P. S. Deshinukh: It is 1452 acres 
under the scheme, Sir.

Survey OF Ground Water Resoukces

*1903. Shri Buchhikotaiah: Will the 
Minister of Food and Agrlcnlture be 
pleased to state:

(a) whether and if so, how  many 
American Experts have been or are 
expected to be  invited  under  the 
Technical Co-operation Agreement for 
the survey of India’s  Ground v/ater 
resources;

(b) how long they will stay;

(c) the total amount of money  to 
be spent on them; and

(d) whether the work  is  to be
carried on by Indian or foreign  con
tractors?

rae Mister of. AKrlcuIture  (Dr. 
F. & Deshmukh): (a) Yes. Two.

(*b) Nearly three years.

<c) About Rs. 27,000/-.

(d)  Tenders will shortly',be invited 
for the purpose and the work will be 
t̂rusted to the lowest reliable ten
derers who have necessary experience 
and resources to undertake the work.

Shri BuoCihikotaiah: Up till now what 
is the progress of the work carried on 
by foreign experts?

Dr. P. S. Deshmukh: Sir, the whole 
agreement has been  placed  on the
Table of the House. So far as the dig
ging of the wells is concerned, there 
will be no expert employed. The ex
perts will be employed only for sur
vey. The Agreement was signed  re
cently and the work has yet to com
mence

Shri Baohhikotaiah: What  are the
measures adopted by the Goverment 
in this fteld to enthuse national talents?

Dr. P. S. Deshmukh: So far as tube- 
wells are concerned. Sir, I do not think 
there is any need for the enthusing of 
people.

Shri Meghnad Saha: What happened 
to the labours of the Paniwala Maha- 
raj?

Dr. P. S. Deshmukh: That has been, 
dealt with some time back, Sir. I had 
already given a detailed reply.

Shri K. 1L Basn: May I know whe
ther any Indian scientists with geo
logical knowledge are associated with 
these foreign experts?

Dr. P. S. Deshmukh: Sir, we have 
tried to utilise available scientists in 
India. So far as association  is  con
cerned I am not sure, but  I  expect 
there would be.

U. S.  rJCHVICAL Co-OPBRATION  AID

*1905. Shri Buchhikotaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Govern
ment have signed three  Operational 
Agreements with the  U.S.A.  under 
U.S. Technical Co-operation  Aid  in 
April, 1953 for the construction of 650 
additional tube-wells in Punjab  and 
Uttar Pradesh etc.;

(b) if so, whether a copy of  the 
Agreement will be placed on the Table 
of the House; and

(c) whether any American experts 
will be invited for the operation  of 
the Agreements?

The Minister of Agriculture  (Dr. 
P. S. Deshmukh): (a)  No. Only  one 
supplementary  Agreement to Opera
tional Agreement No. 6 has been sign
ed on 20th April. 1953 for the cons
truction of 650 tube-wells in  Uttar 
Pradesh, Bihar and Punjab States in 
addition to the 2,000 tube-wells pro
vided in the main Agreement.

(b)  Yes. A copy of the Agreement is 
plaĉ on the Table of the House. [See' 
Appendix XI, annexure No. 26.]

(c) No.

Railway  Sidings

*1906. Shrl Deogam: Will the Minis
ter of Railways be pleased to state:

(a)  whether it is a fact that some 
parties had requested for permissioD 
to construct sidings at their own cost 
for loading of iron ore at Badampahar 
and Kuldiha on the ex-B.N. Railwar 
during the period 1949-52;
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(b) whether it is a fact that  this 
was turned down;

(c) whether It is a fact that Govern
ment thereafter cc nstructed sidings at 
the above stations mainly for loading 
of iron ore;

(d) the amount spent on construction 
of sidings at Badampahar and Kuldiha; 
and

(e) the names of the mine-owners 
whose iron ore is loaded along with 
tonnage that was loaded during  the 
year  1952  by  each  mine-owner, 
separately at each of the stations re
ferred to in part (a) above?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shalinawaz Khan): (a) Yes.

(b) Yes.

(c) Yes.

(d) Badampahar ..........Rs.  86,726/-

Kuldihfi ............. Rs. 1,33,362/-.

(e) A statement showing the tonnage 
of iron ore despatched by each con
signor from these stations during 1952 
is laid on the Table of the House. [See 
Appendix XI, annexure No. 27.]

•ft wt :  fro

«fy, TO

^  pRT I

WRITTEN ANSWERS TO QUESTIONS

Accident at Bridge ovbk Tidding 
River

*1872. Shri Gohain: Will the Minis- 
rer of Transport be pleased to state:

(a) whether it is a fact that an ac- 
ricient occurred last year at the sus
pension bridge over Tidding river on 
L.V. Road in Mishni Hills District;

(b) what were the causes of the ac
cident;
116 PSD

(c) how many lives, if any, were 
lost and how many persons injured as 
a result of the aceiii«nt

(d) whether  the alJected  persons 
were on duty and if so, whether (com
pensation has been  paid  to the in
jured  persons  and families of  the 
dead; and

(e) whether steps have been taken 
to prevent such accidents in future?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes.

(b) Overloading due to a number of 
persons  rushing  across  the  brid;,*o 
which was nearing completion.

(c) Three dead and nine injured.

(d) The affected persons  were  on 
duty and compassionate grants have 
been awarded.

* (e) Yes.

Rbcruitmbnt for Aeronautical 
T raining

*1879. Shri Vittal Kao: (a) Will the 
Minister of Communications be pleas
ed to state whether Jt is a foot that 
the Indian National Airways Ltd., re
cruit youngmen  for trainiri,'? in aero
nautical training?

are the teinis  of(b)  If so. what 
this recruitment?

(c) How many youngmen  have so 
« »r  been  trained by the Company 
since 1947 (year-wise)?

(d) What is the syllabus of theon}- 
tical and practical instructions given 
to these trainees?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes. Sir.

(b) I lay on the Table of the House 
copies of the standard forms of agree
ments to be executed by trainees which 
set out ilu) term.s of recruitment in res
pect of Pilots and Traffic and Opera
tions .Clerks.  I Copy placed in  the 
Library. See No. S-65/53. |

Apprentice mechanics are paid  Rs. 
25/- as pocket money  durinpf  their 
training period lasting for 2 to 3 years.

(c) I lay on the Table a statement 
giving the required information. ISec 
Appendix XI, annexure No. 28.1

(d) The pilot trainees are given 300 
hours of flying experience as co-pilots 
to enable them to undergo the Dakota 
edorsement course at the Civil Avia
tion Training Centre. Allahabad,  for
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obtaining a permanent endorsemet on 
their Commercial ‘B’ flying licenceg, 
lor Dakolas aircraft. The Traflftc and 
Operations Clerk trainees are attached 
to the various sections such as Passen
ger Booking, Cargo and Accounts and 
Airport duties till they acquire profici
ency in each type of work. The trainees 
work under the guidance and  super
vision of senior members of staff  in 
each of these sections. In respect of 
the Ground Engineer and Apprentice 
Mechanics. I lay on the Table a state
ment giving the syllabus and schedule 
of  training. [Copy  vlaced  in  the 
Library.  See No. S-65/ 33.]

Indian National Airways Ltd.

8̂80. Shri Vittal Kao: (a) Will the 
Minister of Commuuications be pleas
ed to state  whether trainees in  the 
Indian  National  Airways Ltd.,  are 
awarded any diploma after their train
ing period is completed? *

(b) If so, who conducts their exami
nations and tests?

(c) Do the Government of India re
cognise this training  for jobs in the 
Aviation Department?

(d) If so, do Government get regu
lar  progress reports  regarding  the 
trainees?

(e) In what other ways do Govern
ment supervise and check up the train
ing and examination of these trainees?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) No dip
lomas are awarded by the Company.

(b) Examinations for Ground  En
gineers’ Licences are conducted by the 
Civil Aviation Department. Dakota en
dorsements are also issued by the Civil 
Aviation Department after the pilots 
undergo  the  Dakota  endorsement 
courses at the Civil Aviation Training 
Centre, Allahabad.

(c) Yes. Holders of the Dakota en
dorsements and of  Ground Engineers’ 
licences are eligible for employment in 
the Civil Aviation Department.

(d) No. Such reports are not con
sidered necessary.

(e) Tlie pilot trainees have to report 
at the Civil Aviation Training Centre. 
Allahabad for further training.  The 
Traffic  and  Operations  Clerks are 
trained only for employment  in  the
Company. As regards Ground Engi
neer and Mechanic Trainees, the wwk- 
shop attached I0 the Company has been 
anprovt'd by Government for purposes 
of practical experience  necessary for

appearing for the Ground Engineers* 
Licence Examinations. The workshop is 
also periodically inspected by the Coor 
troller of Aeronautical Inspection of 
the Civil Aviation Department to en
sure that proper standards are main
tained.

Claims re Postal  Life  Insuhanch 
Policies

*1883. Shri M.  S. Gnrupadaswamy:
Will the Minister of CommimicaUons 
be pleasefi to state:

(a) how many cases of claims re
garding Postal Life Insurance Policies, 
whose holders died before 1947»  are 
pending for settlement  by  Govern
ment;

b) whether i( Ig a fact that due to
destruction  of  record  during  the 
World War II and  Partition distur
bances, some original documents can
not be produced; and

(c) if so, how Govemcnent propose
to settle such claims?

ICie Deputy Minister of Communica
tions (Shri Raj Bahadur): U) 44

(b) Yes.

(c) Under the rules, claims in such 
cases are settled after  obtaining  an 
indemnity bond with two solvent sure
ties. Cases of real hardship in procur
ing sureties to the indemnity bond are 
considered on their individual merits 
and exemptions are  granted  where 
justified.

-  Niloiri  Express

*1884. Shri S. V. Ramaswamy:  (a)
Will  the  Minister of  Railways  be 
pleased to state whether  it is a fact 
that three Express trains on the Broad 
Gauge  proceeding towards  Madras 
reach Madras in the morning so late 
that it is not possible to catch the 
planes which leave Madras aerodrome 
in  the morning and carry  (Postal) 
mails?

(b) Have any representations been 
made to run at  least one Express 
train so as to reach Madras by 6 A.M.?

(c) Is it a fact that the Nilgiri Ex
press will be run to reach Madras be
fore  6 A.M. so that passengers  and 
Mails may be able to leave by the 
morning planes?

TXike Parliamentary Secretary to the 
Minister of Railways and  Transport 
(Shri Shahnawai Khan): (a) The three 
express trains on the Broad  Gauge 
arrive at Madras Central at 7.15 hours. 
7.30 hours and 8.20 hours respectively 
nad the three early morning planes
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leave Meenambakkam  aerodrome  at
7.00  hours* 7.30 hours and 8.30 hours 
respectively.

(b) No.

(c) No.

Railway Teleosaph  Ofhces

M885. Shri S. V. Ramaswamy:  (a)
Will the Minister of CommunicaUons 
be pleased to state whether the Rail
way  telegraph ôlces are  precluded 
from booking late-fee telegrams to be 
transmitted through Departmental te
legraph pAceif

(b)  Is there any proposal to amend 
the rules suitably to enable Railway 
telegraph offices to handle late fee te
legrams also?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes.

(b)  Yes and it is being considered 
by the Railway Board.

Non-Payment op  Sugar-Cane Price  to 
Growers in U. P.

*1890. Shri B. N. Roy: Will the Min
ister of Food and Agrif̂ulture be pleas
ed to state:

(a) whether it is a fact that some 
amount of price of sugar-cane sup
plied by the cane giwers in U.P. m 
1951-52 season has not yet been paid;

(b) if so, the amount to be paid; 
and

(c) whether  Government propose 
to take some steps for payment of 
price to the cultivators?

The Minister  of  Agriculture (Dr. 
P. S. Deshmukh): (a) Yes.

(b) Out of a total  cane price of 
Ra. 41 crores only about Rs. 36 lakhs 
remained unpaid on 1st April, 1953. 
A considerable part of the balance is 
also reported to have  been cleared 
during April* 1953.

(c) The State Government is already 
takung all possible measures to get the 
arrears of cane price cleared by the 
mills as early as possible.

Rg-lMnURSBMBNT OF M eDICAL EXPENSES

•1895. PandH M. B. Bhargata: WiU
the Minister of Hallways oe pleased to 
state:

(a)  whether it is a fact that the 
Rahway. Board has issued instructions 
t̂ô n8lder ‘All Government Hospitals 
for Women throughout India’ eligible

for reimbursement of medical expen
ses incurred on the families  of Rail
way servants;

(b) whether Government are aware 
that the Government  Civil Hospital 
at Ajmer is not considered eligible in 
terms of the above; and

(c) if su, whether Government pro
pose to consider the  advisability  of 
having the same included?

The Parliamentary Secretary to the 
Minister of Railways and  Transport 
(Shri Shahnawaz Kthan) (a) Yes.

(.b) Yes, as it is not a hospital for 
women.

(c)  The matter is under considera
tion.

N on Sht.ection  Grades Posts in RAit-

WAYS

*1896. Pandit M. B. Bharftava: Will 
the Minister of Railwuys be pleased 
to state:

(a) the number, category and gra
des of non-selection  posts in Class 1,
II and III Railway .services as un the 
31st  March, U)52  and 31st  March. 
1953;

(b) whether the promotion to  the 
aforesaid non-selection posts in all the 
three Classes of services  is effected 
according to seniority; and

(c) if not, whether the Minister will
be pleased to slate  the number of 
cases  during  l;»51-r>2 and 1952-53,
that have been overlooiced in each ca
tegory of service?

The Parliamentary Secretary to the 
Minister of Railways and  Transport 
(Shri Shahnawaz Klhan): (a) Informa
tion in respect of Class I and Class II
Railway Services  is  given in  the
statement laid on the Table of  the
House. [See Appendix XI, annexure 
No. 29.]

For Class III Railway Services each 
Railway so far had its  own lists of 
selection and non-selection posts and 
the Question of prescribing an uniform 
list is still under examination by the 
Railway Board.

(b) Promotion to non-selection posts 
is effected according to seniority sub
ject to suitability.

(c) It will be a tremendous task to
collect information with regard to th# 
number of cases of senior men over
looked due to unsuitability.  ' ^
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AiR'Cond<t<onbd Coachbs

M902.{ Shri Kamal Sinffb:

Will the Minister of R*llwats  be 
plensed to state:
(a) whether air-conditioned coaches 

have been attached to trains on lines 
on which «;uch coaches were ndt pre
viously running in view ot the Gov
ernment’s recent proposals; and

(b) if so, the lines  and the period 
for which these coaches have been 
-unning?

the Parliamentary Secretary to the 
Minister of Railways And Trattsflort 
(Shri Shahnawax Khan): (a) and (b).
From 21-3-r)3 a weekly air conditioned 
scrvice has been Introduced on  the 
7'A Up and 74  Down  Punjab  Mail 
trains between Howrah and Amritsar.

Posts  and TELnoRAPHS Union

*1904. Shri  Punnoose: Will the
Minister of Communieatians be pleased 
to state:

(a) whether, it is a fact that reply
ing to the debate in the House last 
year on Supplementary Grants to the 
Ministry, he said that  he would en
courage the formation  of a  single 
Union in the Posts and Telegraphs 
services  and reduce the multiplicity 
of Unions and Associations as a matter 
of labour policy and  in the interest 
of the employees;

(b) how many new Posts and Tele
graphs Unions and Associations have 
been accorded recognition or granted 
the right to submit representations and 
be accorded the privileges of recognised 
Unions, after he assumed charge  of 
the Ministry; and

(c) whether it is  a fact that  an 
Association  named “The Telegraph 
Traflfic StalT (Ministerial) Association’ 
has since been granted the privileges 
of recognised unions?

The Deputy Minister of Communica
tions (SEiri Raj Bahadur): (a) Yes.

(b) Only one P. & T. Union, viz., the 
Telegraph  Traffic  Stafl'  Association
(Ministerial) has been permitted, as 
t\ .•?p('('ial case, to submit  representa- 
lions.

(c) Clovernment have permitted the 
entertainment of references from the 
Telegraph  Traffic  Staff  Association 
(Ministerial) and the grant of  other 
privileges  appertaining  thereto,  but 
the Association has not been granted 
Xormal recognition.

: (sp)
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„ The Mnister of  Agricnltare (Dr. 
P. 8. Deshmukh): (a) Yes.

(b) Shri Jaiicama C. SaDgayya, of 
Coorg who was awarded the certifl- 
cate of Krishi Pandit during  1951-52, 
had grown the local popular variety of 
Kiribiliya paddy in the one acre field 
that was offered for competitioa,

(c) One acre.

(d) Information about the cost of 
production of paddy and wheat is not 
available.

(e) A statement showing the cutttirtfl 
practices reported to be followed by the 
two Krishi Pandits Is laid on the Talble 
of the House. tS«« Appendix XI, on- 
nexure No. 30.]

(f) No. But practices reported to be 
followed by Krishi Pandits are pujbllBh* 
ed for general information.  ..
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JPjc-Statb  Postal  Employees of Hy

derabad

*1968. ShTl  Kiifllinacharya  J6shi: 
Will the Minister of Communlcatioiifl 
be pleased to state:

(a) how many officials were taken 
over from the Postal and Telecommuni
cations  services  of the  Hyderabad 
State at the time ô intê r̂ation of the 
services with the Union Government 
in 1950;

(b) whether it is a fact that the new 
grades were not given to the c.t-State 
employees as per conditions laid down 
by the Federal  Financial Integration 
Committee;

(c) how many officers of the former 
Hyderabad services have been  con- 
'flrmed after integration; and

(d) whether any retrenchment  has 
been made or is contemplated in any 
of the services so taken over?

VAt Deputy Minister of Commuiiica- 
tions (Shri Raj Bahadar): (a)  Gazet
ted, 9 and Non-gazetted, 2,965.

(b) The position is that all the ex
State staff of the  Hyderabad  State 
taken over by the Indian Posts  and 
Telegraphs Department were given the 
Central Government scales of pay and 
other terms and conditions of service, 
but in the case of the permanent staff 
they were given the option to retain 
the pre-absorption scales of pay  and 
allowances and other  conditions  of 
service.

(c) and (d). Necessary information 
Is being collected and will be laid on 
the Table of the House in due course.

Barter Agreement with  Burma

*1909. Sbri Biiehhlkotalali: (a) Will 
the Minister of Food and AgrictUture
be pleased to state whether it Is a 
fact that the Indian Trade Delegation 
headed by Shri Kidwai recently dis
cussed with the Burma  Government 
and came to a conclusion about  the 
rice transactions on barter basis?

(b) How many tons of rice will be 
supplied under this sjrstem by Burma?

(c) What  are  the  articles  that 
Burma proposes to take from India?

The Minister of Agriculture  (Dr. 
P. S. Deshmaldi): (a) Yes.

(b) and <c). Under consideration.

Rock-burst in  Champion Reef  Gold 

M ines

*1910. Shri ViiUI Rao: (a) Will the 
Minister o£ Labour be pleased to state 
whether there was a Rock-burst  in 
the Champion Reef Mines, Kolar Gold 
Fields on the 16th April, 1953, killing 
three workers and injuring many?

(b) Did the  Inspector  of  Mines, 
Ooregaum conduct the enquiry?

(c) If not, what are the reasons for 
not doing so?

(d) What is the total number of 
workers in these mines?

(e) What was the total number of 
fatal accidents in the mine during the 
year 1952?

depth of the mine at 
which this accident took place?

ITie  Deputy  Minister of  Labour 
(Shri Abid Ali): (a) There was an ac
cident *by rock-burst on the 15th April
1953. and not on the 16th April 195.J. 
Three persons were killed  and  one 
person wa.s seriously injured in this 
accident

(b) Yes.

(c) Does not arise.
(d) 4S34

(e) Three.

(f) 8,904 feet below the Field Datum.
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The Minister of Labour (Shri V. V. 
Giri): (̂) 39.

(b) Scheduled Castes are not formal
ly represented on the Committee.  It 
cannot be said whether any of  the 
members who are representatives of 
the various Governments and organi
sations belong to Scheduled Castes or 
not.

(c) A list of members is placed on 
the Table of the House. LSee Appendix 
XI, annexure No. 31.]

(d) The present Committee was con
stituted on the 8th of September, 195̂̂. 
li will continue to function  for two 
years from the date of its constitution.

(e) The Committee is composed of 
representatives of the  State Govern
ments, Ministries of the Government of 
India,  recognised  employers’  and 
workers’ organisations and Ail  India 
women’s Conference. Two Members oi 
Parliament also serve on the Commit
tee.

Reservation of Scheduled Castes in 
Services

1847. Shrl Bheekha Bhai: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that a re
presentation demanding the due  re
servation in  different  classes  of 
services for the Scheduled Castes has 
been recently made toy  one  of  the 
Members of Parliament; and

(b) if so, what action Government 
propose to take thereon?
Ibe Deputy Minister  of  Railways 
and Transport (Shri Alagesan): (a)
Yes.

(b)  The  representation  is  vnder 
consideration.

Railway Zonal Tickets

1348. Shri Ramachandra Reddi: WiU
the Minister of Railways be  pleased 
to state:

(a) the total number  of  Shatabdi 
Railway Zonal Tickets issued;

(b) the total amount of moneŷ re
alised thereon; and

(c) whether in all trains third class 
accommodation more than usual was 
provided?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
The total number of Shatabdi tickets, 
takit̂ two child tickets as one, issued 
during the period 1st April  to  16th 
April 1953 was 1,11,803 approximately.

(b) Rs. 33,54,090.

(c) Extra accommodation wag pro
vided as and where found necessary 
consistent with availability of stock*

Capital Outlays on Railway Lines

1349w Shri Anirudha Siiiha: WiU the
Minister of Railways be pleased to state 
the percentage of  returns  on  the 
capital outlays on the different rail
way lines constructed and completed 
during the years 1951-52 and 1952-53?

The Deputy Minister of  Railways 
and Transport (Shri Alageaaa): The
following Railway lines were construct
ed and completed during  the  years
1951-52 and 1952-53:—

Date ot opening. * 

Arantangi-Karaikudi, 29th March 1952. 
Mukerian-Pathankot,  6th April 1952. 

Gandhidham-Deesa, 2nd October 1952.

Returns showing the financial results 
of the working of these lines  during 
the financial year 1952-53 are not yet 
available but are due to be submitted 
to this office by 31st December 1953.

Land under Paddy and Wheat

1350. Dr. Ram Subhag Singh: WiU 
the Minister of Food and Agricultnre
be pleased to state:

(a) whether any  new  land wfts 
brought into paddy and wheat cultiva
tion in the year 1952-58; and

(b) if so, what are their acreages?

The Minister of  Agrieiiltitre Dr. 
P. S. Deshmukh): (a) and (b). Sepa
rate figures  for paddy  and  wheat 
are not maintaiiîed. In  1952-53. a 
total area of over 2 Takh  acres was 
reclaimed for being put under the cul
tivation of food-grains.

Ghanis and Oil Mills

1351. Shri S. C. Samanta: WUl the 
Minister of Food and Agriciiltiire he
pleased to state:

(a) the number  of  oilmiUs and 
bullock-propelled ghams in India;

(b) the annual consumption of oil-* 
seeds in ghanis and the amount of
oil extracted thereby;

(c) how far has the Centifal " OU 
Seeds Committee helped the ghani
industry; and  .  . w ^
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(d)  whether the Four Year ghani 
Industry  Development  Scheme  of 
the Panning  Commission  has been 
launched and if so, how far?

The Minister of Agriculture  (Dr. 
P. S. DesbmukhJ: (a) The total number 
of oilmills in India registered up-to- 
date under the Factories Act, 1948, is 
2,097. Besides these, there are a num
ber of small factories as well as these 
carrying on oil crushing as a subsidi
ary industry. The total numbelT of 
ghanis all over the country is estimat
ed at 4,32,165.

(b) Reliable information  regarding 
quantities of oilseeds actually crushed 
by ghanis is not available. However, 
from some information collected from 
the various State Governments during
1949-50, the quantity of oilseeds crush
ed by village ghanis was estimated at
, 11.56 lakh tons.  The  corresponding 
quantity of oil produced can be esti
mated roughly as one third  of  seed 
crushed i.e., about 3.85 lakh tons.

(c) The steps taken by the Commit
tee f9r the development of the village 
oil crushing industry have  been  ex
plained in the annual reports  of the 
Committee which are available in the 
Library of Parliament House. A sum
mary of the steps taken is, however,
p̂laced on the Table of the House, r̂cc 
'Appendix XI, annexure No. 32.]

(d) No. The Khadi and Villaf?e In
dustries Board has  formulated  the 
Ghani Development  Programme  for
1953-54 costing approximately Rs. 19 
lakhs, taking into  consideration  the 
Four-Year Ghani Scheme drawn in the 
Planning Commission.

Railway Sch(X)i.s in Orissa

'  1352. Shri Sanganna: Will̂the Minis
ter of Railways be pleased to state;

(a) the number of schools of all cate
gories maintained by the Railway Ad
ministration in the State of Orissa;

(b) the  minimum  and  maximum 
scales of pay of teachers working  in 
those schools; and

(c) whether the schools have  been 
affiliated to  the  University  of  the 
State?

The Deputy Minister of  Railways 
and Transmnrt (Shri Alagesan): (a)
Three Primary Schools and one Middle 
School.

*  (b> (i) Minimum  Scale  of  Pay:
Rs. 63—170.

(r) These schools are recognised .by 
the State Government.  There  is  no 
question  of  Primary  and  Middle 
Sc’hool.s beinf̂ affiliated to any Univer
sity.

I Cultivation of Ditp Vs’ati r Paddy

1353. Shri Sanganna: (a) Will  the 
Minister of Food and Agriculture be
pleased to state when will  the  two 
.‘schemes (i) on deep water paddy and 
(ii) for the improvement of hill paddy 
be put into operation in Orissa?

(b) What will be the  approximate 
outlay for the operation of these two 
schemes?

(c) Will the cost be borne by the 
State or the Centre or by both?

The Minister of Agriculture  (Dr. 
P. S. Deshmukh): (a) (i) The scheme 
was sanctioned for a period of five years 
with effect from 1-4-1950 but the Stato 
Government could not find their share 
of expenditure either in 1950-51 or in
1951-52. The grant sanctioned by  thp 
Indian Council  of  Agricultural  Re
search was, therefore, resumed.

(ii) This scheme was also sanctioned 
for a period of five years with effect 
from 1-4-1950. The State Government 
are being asked to expedite the start
ing of the scheme.

(b) (i) The question does not arise 
in the case of scheme (i).

(ii)  The total fost of  this  scheme 
is Rs. 1.07,000/- spread over a period 
of five years (Rs. 47,000/- non-recur
ring and Rs. 60,000/- recurring).

(c) The State Government will bear 
the entire non-rerurring cost while the 
recurring expenditure will be shared
,(equally by the State Government and 
the Indian Council of Agrif’ultural 
Research.

Foodgrains Exported from HynnRABDA

1354. Shri Sivamurthi Swami: (a)
Will the Minister of Food and Agricul
ture be pleased to state the quantity 
of foodgrains exported from  Hydera
bad to other States during the year
1952-53?

(b) What is the price of the export
ed foodgrains from Hyderabad?

(c) How much quantity of imported 
foodgrains from  the other  rountries 
has been sent to Hyderabad State?

(ii> Maximum 
Rs. 100------250.

Scale  of  Pay: The Minister of Affriculiure  (Dr. 
P. 8, I>e?)hmukh); (a) The Basic Plan
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operates by the cuJendar year. Exports 
of foodgrains from Hyderabad during 
the years  and 1953 were:—

1952 ... 8,000 tons jowar.

1953 ... 8,900 tons jowar and 200 
tons Ragi upto 15th April.

(b) The Export prices  for  Berari 
jowar and ragi are  Rs.  10-8-0  per 
maund and for wHiIl? jowar Rs. 11-8-9 ' 
per maund,

(c) Supplies of imported foodgrains 
to Hyderabad during 1952 were:—

Rice ... 9,900 tons.

Wheat ... 48,000 tons.

During 1953 no imported foodgrains 
have so far been sent to Hyderabad.

Checking ov  Wegihts  of Consignments

1355. Shri N. P. Sinha: Will the Min
ister of Railways be pleased to state:

(a) whether there is any provision 
for checking the weights of consign
ments at the time of delivery in order 
to prevent under-weighments of consi
gnments ,by the forwarding  stations; 
and

(b) if so, what are they?

The Deputy Minister oi  Railii'ays 
and Transport (Shri Alagesan): (a)
Yes.

(b)  Certain proportions of consign
ments received are required to be re
weighed at destinations  as  a check 
âilnst under-weighment of consign
ments at the forwarding stations. Ins
pecting officials also  carry out sur
prise reweighment checks.

Development op Minor  Ports

1356. Shri Kelappan: (a)  Will  the 
Minister of Transport be pleased  to 
state the results of the hydrograhpic 
survey conducted by Mr. Henry Krauss 
a Dutch expert of the minor ports in 
the country?

(b) Which  are  the  minor  ports 
selected by the National Harbour Board 
for development?

(c) Have  the  National  Harbour 
Board considered  the  suitability  of 
Beypore on the  Malabar Coast for 
development as an intermediate port?

The Deputy Minister  of Railways 
and Transport (Shri Alagesan):  (a)
The services of Mr. Krauss were ob
tained. at the instance of the Govern
ment of Bombay, for  undertaking  a 
survey of the minor ports in that State. 
Tie started the v/ork in September 10.')2 
ond is expected to continue it t̂l the

end of March 1954. Mr. Krauss is en
gaged in guiding the marine survey 
unit of Bombay Government in carry
ing out the hydrographic surveys of 
their minor ports. The object of the 
survey is to ascertain by means of 
soundings, the present conditions of th« 
approaches to and of the inner waters 
ol/̂ihe harbours and to prepare upto 
d̂  ̂navigation charts of them.  The - 
data thus collected will  enable  the 
State Government to devise measures 
of improvement, wherever necessary.
*

(b) The National Harbour Board has 
recommended that for  purposes  of 
development attention should be con
centrated on 18 of the more important 
minor ports which will be classified as 
intermediate ports. These ports are— 
Mandvi, Navlakhi,  Bedi,  Porbandar, 
Veraval, Bhavnagar, Okha,  Broach, 
Ratnagiri, Karwar, Mangalore, Kozhi
kode  (Calicut), Tuticorin, Nagapatr" 
nam, Cuddalore, Masulipatnam, Kaki- 
nada ond Alleppey.

(c) Beypore is not in the  list  of 
ports considered suitable for develop
ment as an intermediate port.

Rich Demand by Madras State

1357.  Shri E. lyyani; WiU the Minis
ter of Food and Agriculture be pleased ,
to state:

(a) the total quantity of rice de
manded by the Madras State for the 
year 1953;

(b) the quantity allotted  for  the 
year 1953; and

(c) how many tons have been allot
ted from internal procurement and hô 
many tons from the imported stocks?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) 250,000 tons.

(b) We have promised to meet their 
demand in full, if necessary.

(c) For the period January to April,
1953. 94 thousand tons have been allot
ted from internal sources and 25 thou
sand tons from Overseas imports.

Sugar-Canr Cess ‘

1358.  Shri H. S. Prasad: Will the 
Minister of Food and AfHcultur̂ be
pleased to state whether there is any 
proposal to utilise all sugar-cane cesg 
collected from a sugar factory, for the 
rane development in the area in which 
the same factory is located?

The Minister of Agriculture  (Or. 
P. 8. Deshmnkh): No,
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Northekn jUiLWAY M anaobr*s Saloon

1359. Sliri A. N. Vidyalaakar:  WiU
the Minister of Railways »be pleased to 
state:

(a) whether it is a fact that N.R. 
Saloon No. 3032 is reserved for _the 
use of the Manager, Northern lltiil- 
way;

(b) whether it is a fact that  this 
saloon was recently overhauled and if 
fio when the overhauling was complet
ed;

(c) when the saloon was overhaul
ed before this; and

(d) what was the cost of recent over
hauling and what was the total cost 
of overhauling on the previous occa
sion̂

The Deputy Minister of  Railways 
and Transport  (Shri Alagesan):  (a)
Yes.

(Id) Yes. 12th of January 1953.

(c) In December, 1951.

(d) The exact cost of the recent and 
the previous overhaul is not available
IIS expenditure incurred on the periodi
cal overhaul of coaches is not booked
, against individual vehicles. Such  ex
penditure is booked  under  different 
heads of account for coaches belong
ing to different categories.

Thefts in Railway Wagons Repair 
Shop at Ghaziabad

1360.  Shri A. N. Vidyalankar: Will
the Minister of Railways be pleased 
to state:

(a) whether ii is a fact that certain 
cases of theft of Railway material had 
been reported from the Railway Wagons 
Repair Shop situated  at  Ghaziabad 
-during the years 1951-52 and 1952-53;

(b) whether it is a fact that some 
persons were caught red-handed and 
the material was recovered;

(c) whether it is a fact that the same 
person or persons were found misusing
‘ the Railway P.T.O. passes fraudulent
ly; and

(d) what action, if any, had been 
taken against such persons and if not, 
why not?

The Depaty Minister of Ballwm 
and Tnuwport (Shri Alagcwui):  (a)
and (b). A statement containing the 
required information is ĉed on the 
âble.  [See Appendix XI, annexure 
Iffo. 33.1 
116 PSD

The information is for the  period 
August 1951 to March 1953. Informa
tion prior to August 1951 is not readily 
available.

(c) No.

(d) Does not arise.

Linking of Chandigarh with Kurau 
and Rupar

1361. Prof. D. C. Sharma: (a) WiU
the Minister of Railways be pleased to 
state whether there is a proposal to 
connect Chandigarh Railway Station 
with Kurali and Rupar?

(b)  When is the proposal expecte' 
to materialise?

The Deputy Minister of  Hallways 
and Transport (Shri Alagesan);  (a)
No

(b) Does not arise.

Social Guides

1362. Prof. D. C. Sharma: (a)  Will 
the Minister of Railways be pleased to 
state the number of Social Guides at 
various stations on the Northern Rail
way?

(b) Is there any proposal to reduce
this number? '

(c) If so, why?

The Deputy Minister  of Railways 
and Transpoii (Shri Alagesan):  (a)
The following is a statement of the 
number of Social Guides employed at 
various stations on the Northern Rail
way:—

(1) Delhi 4

(2) Ambala Cantt. 2

(3) Saharanpur 2

(4) Amritsar 2

(5) JuUundur City 2

(6) Ludhiana 2

(7) Allahabad 1

(8) Kanpur 1

(9) Tundla 2

(10) Lucknow 1

(11) Banaras Cantt. 3

(12) Hardwar. 2

(13) Bareilly. 1

Total 25

(b) No/

(c) Dom not aiin.
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Calcutta-Kalka Mail

1363. frof. D. C. Sharma: Wiii the 
Minister ot Railways be  pleased  to
state;

(a) whether any coach for passen
gers holding third class  tickets  for 
Rupar, used to be attached to the Cal
cutta Kalka Mail; and
(b) since when it was discontinued 

and why?

The Deputy Minister of Railways 
and Transport  (Shri Alagesan): (a)
Prior to 15-11-52 a coach consisting of 
inter and third class  accommodation 
used to run by the Calcutta-Kalka Mail 
from Delhi to Ambala and  onwards 
from An̂bala to Nangal Dam (includ
ing Rupar) by 1 URN Passenger.

(b)  From 15-11-52, this coach  was 
replaced by a composite coach consis
ting of first, second and  inter  class 
accommodation, as a result  of  poor 
utilization of third class accommodation 
in the through service coach and also 
due to repeated requests for provision 
of upper class accommodation in the 
through service coach between  Delhi 
and Nangal Dam. From 16-4-53 a com
posite coach consisting of second and 
mter class  accommodation  only  is 
running between Delhi  and  Nangal 
Dam.

M urders on Northern Railway

1364. Prof. D. C. Sharma: (a) Will 
the Minister of Railways be  pleased 
to state the number of murders com
mitted on the Northern Railway during 
the year 1952?

(b) How many of them have been 
traced?

(c) What steps ĥve been taken to 
prevent such murders?

ISie Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
4.

(b) 3.

(c) Steps taken include provision of 
armed police patrol and police in plain 
clothes on all Important Mail arid pas
senger trains and frequent checking 
of safety fittings provided on the win
dows and doors of carriages.

Loading of Wagons from Raipur Railway 
Station

1965. Sbrl B. N. m mi (a) WiU the
MILnister o(f RMUways be pleased to 
state the free time allowed* for load
ing a wagon at the Raipur goods shed 
In Eastern Railway?

(b). Is it a lact that at Raipur laft*
way station booking of full loads in 
covered and uncovered wagons, is to
tally stopped, for all kinds of  goods 
and for all directions?

(c) If so, what are the reasons for 
that?

(d) Is it a fact that at Raipur there 
is no short supply of wagons  after 
meeting the demands of Government?

The Deputy Minister  of Railways 
and Transport (Shri Alagesan): (a)
Six day-light hours.

(b) No, it is not a fact that at Rai
pur railway station booking of  full 
loads in covered wagons is totally stop
ped for all kinds of goods and for 
directions. In March, 1953, a total of 
419 wagons were allotted at Raipur for 
goods traffic. During the first  9 days 
of April, 1953, a total of 114 wagons 
were also allotted at the same station.

(c) Does not arise.

(d) No. At Raipur  station,  there 
has .been a shortage of wagons from 
time to time after meeting  the  de
mands of Government.

Heucoptbrs

1366. Shri S. V. Ramaswamy: (a)
Will the Minister of Communications 
be pleased to state the cost of a heli
copter?

(b) How many passengers and how 
much luggage  can each helicopter 
carry?

(c) What is the cost of running a 
helicopter service  for a distance  of 
about 300 miles a day?

(d) What are its  requirements in 
personnel landing ground  and  other 
technical equipments?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) The cost 
of a helicopter might range  between 
Rs. 200,000/- and 700,000/-  or more 
ex-works, depending on its t3rpe and 
capacity.

(b)  This depends on the type of heli
copter. A Hiller-360 can carry a pilot, 
two passengers and 250 lbs. of bag- 
page, while a Sikorsky S-55 can carry
2 pilots and 10 passengers besides lug
gage.

(o)  The direct operation cost of the 
Hiller-860 helicopter or an equivalent 
type would be about Rs.  200/- per 
flying hour if it flieS a  distance of 
about 300 miles a day. The correspon
ding cost for Sikorsky S-55 would be 
about Rs. 465/- per flying hour.
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(d)  For landing ground, an area of 
about 300 it, X 300 ft. with turf or 
tarmac surface should  be  suitable. 
Other operational requirements as com
pared to those for aircraft operations, 
should «be modest, but details are not 
available, since helicopter  operations 
are still in an experimental stage.

Copper Chlorophyll

Saigal: WUl the 
d Agrlcultnre be

1367. Sardar A. S.
Minister of Food and 
pleased to state:

(a) whether it is a fact that chloro- 
phyU extract has been prepared and 
is potentially of great  value in tis
sue stimulative and wound  healing 
ointments;

(b) whether copper chlorophyll and 
copper scholophyll are  obtained  to 
the extent of 60 to 70 grams per kilo
gram of dry leaves of the Indian sting
ing metal by the process which  has 
been developed at the Forest flesearch 
institute, Dehra Dun; and

(c) whether copper chlorophyll  is 
employed in the U.S.A. in a variety of 
preparations?

The Minister of Agricaltnre  (Dr. 
P. S. Deshnmkh): (a) Claims to this 
effect have been made but the advice 
given to me is that they have not been 
substantiated by scientific data.
(b) Yes.

(c) Yes.

Rbsbarch Institute of Suoar-Cane in 

U.P.

1368. Shri B. N. Roy: Will the Min
ister of Food and Agrlcnltiire be plead
ed to state whether Government pro
pose to establish any Research Insti« 
tute of sugar-cane in Eastern UP. or 
Western Bihar?

The  Minister of Agricaltiure (Dr. 
P. S. Deshmiikh): No. This is the con
cern of the respective State Govern
ments.

ExPHNDrruRE ON Railways

1369. Shri K. C. Sodhla: (a)  Will 
the Minister of Railways »be pleased to 
state whether it is a fact that freight 
charges on Railway materials includ
ing coal and other fuel are not going 
to be shown as an item of expenditure 
on Railways?

(b) If so, what  is  the  probable 
amount which will be cut down on the 
expenditure side on this account?

(c) Why has this change been made?

TCie Deputy Minister of  Railways 
and Transport (Shri Alagesan):  (a)
Yes.

(b) Probable amount for 1952-53 î 
Rs. 16,30,97,000.

(c) To obviate unnecessary inflation 
of the earnings and expenditure of the 
Railways, since the amounts  appear 
both on earning as well as on the cx 
penditure sides.

Forests

1370.  Shri Jhttlan Sinha: Will  the 
Minister of Food and Agriculture be
pleased to state:

(a) the total annual expenditure on 
the maintenance of the forests under 
the Central Government; and

(b) the total income  derived from 
the forest produce during  the  year
1950-51?

The Minister of Agriculture  (Dr. 
P. S. Deshmukh): (a) and (b). The 
Central Government does not maintain 
any forests except those in the Anda
mans. The annual income and expen
diture for the latest threo yoars |oi 
which figures are available  were as 
under:

Year
Income
Rs

Expenditure
Rs.

Lakhs Lakhs

1949-50 70.23 63.29
1950-51 50.65 61.25

1951-52 73.36 5.21

Rf?: (v) wr 

vtiV unpT  arprt  vo iftw
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The Deputy BOalster of  BaOwsni 
Md Tnunqport (Sliri Atecena)i  (a)| 
and (b). Yei. At about 22—40 hours 
on 15-4-1993 whUe No. 797 Up Goods
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was running between Raya and Mathu
ra Cantt. stations, a wagon  on  the 
train derailed due  to  breakage  of 
journal of its right side leading wheel. 
Six other wagons and a brakevan be
hind it also derailed in consequence. 
The line was cleared and through com
munication restored at 11-10 hours on 
16-4-1953 i.€. within about 12J hours 
of the accident.

GODOWNS in TRIPURA

1372. Shri Biren Dutt; (a) Will the 
Minister of Food and Agriculture  be
pleased to state the charges levied on 
the private godown holders in Tripura 
for stocking procurement rice or paddy?

(b) What amount has been spent for 
having godowns in Tripura in the year
1952-53?

(c) Is there a difference in the char
ges levied on the godowns in the same 
place?

(d) If so, what are the reasons for 
the difference in the rate per square 
foot of rented areas?

leister of Agricaltore  (Dr. 
P. S. Deshmnkh): (a) and (b). During 
the year 1952-53 a sum of Rs. 13,091/
has been spent qn rent of godowns.

(c) Yes, there is a difference in the 
charges for the various godowns.

(d) The reasons for the difference 
in the rate of rented godowns are loca
tion, type and conditions of the  go
downs and their storage capacity.

Scheduled Castes Candidates in Postal 
Services

1373. Shri Ganpatl Ram: Will  the 
Minister of Commimicatioiis be pleased 
to state:

(a) whether selection of candidates 
lor postal clerks is going to be made in 
U.P. in the near future, for which the 
postal examinations were held a few 
days ago;

(b) the number of candidates who 
appeared in the examination and the 
total number of Scheduled Castes can
didates who applied for and appeared 
m the same;

(c) whether any direction has been 
given to the State Selection Board by 
Ciovemment to observe the reservation 
rules and fm up the full quota of the 
Scheduled Cestes; and

(d) the number of vacancies adver
tised so far?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes.

(b) Out of 6,722 candidates who ap
peared in the last Recruitment Exami
nation held in the Uttar Pradesh Cir
cle, the number of Scheduled  Castes 
candidates who applied to sit in that 
examination was 299. 249 of the latter 
number actually appeared in the exa
mination.

(c) Yes.

(d) The number of vacancies  was 
not advertised.

Supply of Wagons for Iron and Man

ganese Ores

1374. Shri Deogam: Will the Minis
ter of Railways be pleased to state:

(a) whether it is a fact that request 
for sidings at the cost of the parties 
on the Barbil Branch of Eastern Rail
ways, where there are  many  mine- 
owners, Ŷas rejected or refused;

(b) the pumber of wagons supplied 
on an average per day for loading of 
iron and manganese ores from Bara- 
jamda area (including Barbil, Noam- 
undi ahd Danguaposh)  during  the 
period from 1st October, 1952 to Slst 
March, 1953; and

(c) the average number of wagons 
supplied per day at Badampahar and 
Kuldiha during the same period?

The Deputy Minister  of Railways 
and Transport (Shri Alagesan):  (a)
Yes, due to insufficient line  capacity 
and the large number of applicants.

(b) Average daily number of wagons 
supplied for the loading of iron and 
manganese ore from Barajamda  area 
fronv October 1952 to March 1953 was 
101 wagons.

(c) The average number of wagons 
supplied daily at  Badampahar  and 
Kuldiha during the same period was
14 wagons.

WA TT ftSTRIT
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. (*r) wf  ?<T  ?T!fr 5Tn[jff %

f̂ nff 15® 3r?5T t ; fr»T

(̂)  t. ?

The Deputy Minister of  Railways 
and Transport (Shri Alagresan):  (a)
to (d). Standard fares apply 111 both 
cases but in the case ot Gwalior-Sheo- 
pur-Kalan Section  the  mileage  for 
r'liarge inflated to IJ times the actual 
•distance continues to apply  while in 
ihe case of  Gwalior-Bhind  Section 
Similar inflation has been discontinu- 
-cd from 1-1-52 in pursuance  of  the 
general policy not to permit inflation 
In mileage except in the case of Hill 
înd Semi-Hill Sections on account of 
the* higher cost of construction, main
tenance and operation on such sec
tions.  Consequently,  the  chargeable 
t:\rG per mile over Gwalior-Sheopur- 
Kalan Section works out higher by 50 
per cent, than that over Gwalior-Bhind 
Section.

CATmilN'G ON RAll WAYS

1376. Shrimati Tarkcshwari  Sinha:
Will the Minister of Railways he 

plt-ased to state the actual amount of 
iT̂ss incurred .by Railways on the rn- 
tê-inp side, since 1950?

(h)  What is the total number of non- 
Covernmrnt Railway  catering  con- 
trcictors?

(ĉ Whnt is the total amount of li- 
cenĉ -̂fcc nnfd by them every year?

The Deputy MiaJster  of  Railway!̂ 
and Transport (Sliri AUgeaun):  (a)
The loss on  departmental  catering 
undertaken on the Eastern and South
ern Railways amounted to Rs. U) lakhs 
approximately during the 3 years from 
1st April 1950 to 31st March, li)53.

(b) The total number of  catering 
and vending contractors  working  on 
Railways is about 4000.

(c) Approximately Rs. 25/-  lakhs 
per annum

Aghu:ui.tur\l Wokk»':ks

1377.  Shri Nanadas: Will the Minis
ter of Labour be pleased to refer  to 
the statement placed on the Table of 
the House, with regard to the fixation 
of minimum wages to the agricultural 
workers in answer to unstarred ques
tion No, fJ4 asked on the 14th Febru
ary, 1J)5M and place on the Table  of 
the House a statement showing the 
rates of minimum wages fixed or noti
fied for Egricultural workers in vari
ous States?

The Minister of Labour (Shri V. V.
Giri): I place on the  Table of  the 
House two statements showing (i) the 
minimum rates of v/ages fixed by <he 
various State Govemrr.entf? and (11) the 
minimum rates of wages notified under 
sort ion .'S(l)(b) of the Minimum Wa- 
sres Act, 1948 but not jret finalised. 
fSec Appendix XI, annexure No 84.1

116 PSD
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HOUSE OF THE PEOPLE 

Wednesday, 6th May, 1953

The House met at a Quarter Past Eight 
of the Clock

{Mr. Deputy-Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

9-15 A.M. 

DEATH OF SHRl SHANMUKHAM 
CHETTY

Mr. Deputy-Speaker: I have to inform 
the House of the sad ̂ demise of 
Shri R. K. Shanraukham' Chetty who 
died at Coimbatore on tJie 5tb May
1953. at tiie age 0! 61  Slifi Chattjr 
was a Member of the Central Legisla
tive Assembly for severaJ years and 
became its President  in 1933.  He 
was President of the Indian Tariff 
Board from 1945 to 1947 and was 
Head of the Government of India Pur
chasing Mission in America. He visit
ed the U.K. as India’s delegate to the 
National Convention and represented 
India in Australia at the Empire 
Parliamentary Association Conference. 
He also  represented Lidia at the 
Bretton  Woods Conference  (U.S.A.) 
in 1944.  He was Dewan of Cochin 
State from 1938 to 194 J.  When India 
attained independence he joined the 
Central Cabinet and was  Finance 
Minister for over a year.  Lastly he 
was Vice-Chancellor of the Annamalai 
University.  He had rich and vartod 
experience in various walks of pub
lic life.  He was one of the leading 
citizens of South India.

The House will join with me in con
veying our condolence tôis family. 
The House may stand in silence for a 
minute and express its sorrow.

5880

LEAVE OF ABSENCE

Mr. Depaty-Speaker:  I have to
inform hon. Members that I have re
ceived the following letter from Shrl 
Tekur Subrahmanyam:

*The hon. Shri Justice Lakshmi 
Shanker Misra, Chief Justice of 
Hyderabad High  Court who has 
been appointed  by the Govern
ment  of  India  to  enquire
into the future of Bellary Taluk 
vis-a-vis the Andhra State has 
arranged to commence his en
quiry from 1st May, 1953.
Being pressed to stay here for 
the duration of the enquiry, I feel 
that 1 should stay here for this 
period.
I request you to kindly permit 
me to be absent from the sittings 
of the House for the duration of 
this enquiry.”
Is it the pleasure of the House that 
permission  be granted  to  Shrl
Subrahmanyam for remaining absent 
from all meetings of the House for 
the remaining days of the  current 
session?

Leave was granted.

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I have  to repv̂rt 
the following message received from 
the Secretary of the Council of States:
“In accordance with the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the Council of States, I 
am directed to inform the House 
of the People that the Council of 
States, at its sittings held on the 
5th May 1953,  agreed  without 
any amendment 10 the Salariea 
and Allowances of Officers of 
Parliament Bill. 1953, which waa 
passed by the House of the Peo
ple at its sitting held on the 28th 
April, 1953.”

132 P S D,
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r-ATr'.rr:’’? rt law  ".ttnis-
TER’S  SPEECH RE  SPEAKER’S 
CERTIFICATE ON INDIAN INCOME 
TAX (AMENDMENT) BILL

The Prime Minis er and Leader of 
the House (Shri Jaw.'iharlal Nehru):
I crave your leave. Sir, and the in
dulgence of the House,  to refer to 
certain incidents which took place in 
this House as  as the other House 
In the course of the last week, and 
which somewhat disturbed the normal 
f̂erenity of the work  of Parliament. 
Unfortunately I was not here then, 
but since my r?tur 1,  1 have endea
voured to acquaint myself fully with 
what happened  in both of the 
Houses of Parliament.

// Under our Constitution, Parllameot 
'consists of our  two Houses, each 
functioning in the allotted sphere laid 
down In that Constitution. We derive 
authority from  that Constitution. 
Sometimes we refer back to the prac
tice and conventions prevailing in the 
Houses of Parliament of the United 
Kingdom and even refer erroneously 
to an Upper House and a Lower 
Rouse.  I do not think that is cor
rect.  Nor is it helpful always to re
fer back to the procedure of the 
British Parliament which has grown 
np in the course of several hundred 
years and as a result of conflicts ori
ginally with  the authority of the 
Kins and la*t r between the Commons 
and the Lords.  We have no such 
history behind us, though in making 
our Constitution we have profited by 
the experience of others.  Our guide 
must, therefore, be our own Consti
tution which has clearly specified the 
functions of the Kouso of the People 
and the Council of Stales.  To call 
cither of tĥge Houseŝ an Upper 
House or a Lower Houŝ is not cor
rect.  Each House has f̂li authority 
to regulate its own procedure within 
the limitr of the Constiiution. Neither 
House, by ilselT,  constitutes Parlia
ment.  It is the two Houses together 
that are the Parliament of India.

I

The successful working of our Con- 
•titution, as of any democratic struc
ture. demands the close t co-operation 
r between the two Houses.  They are 
 ̂in fact parts of the  same structure 
1 and any lack of that spirit of co- 
1 operation and accommodation \j/ould 
. lead to difficulties  and come in the
V way of the proper functioning of our 
Constitution.  It is. t'-er̂fore, pecu* 
liarly to be regretted that any .sense 
of conflict sho’ild arise betv/ecn*' the 
two noiisrs.  For those who are in
terested in the surooss of the great 
experiment in nation-building that we

have embarked upon, iV is a para
mount duty to bring about this close 
co-operation  and respect for each 
other.  There can  be no constitu- 
'tional differences  between the two 
] Houses, because: the final authority
• the Constitution itself.  That Con
stitution treats thitf two Houses equal
ly, except in certain  financial mat- 
/ters which are to be the sole purview 
of the House of the People, In regard 
\ to what these are, the Speaker is the 
, final authority.

This position is perfectly clear and 
cannot be and has not been challeng
ed at any staĝ.  Unfortunately, some 
words vere used  by jny colleague, 
the Law Minister, in speaking in the 
Council of States on April 29th, which 
led to a misunderstanding. That mis
understanding could have been easily 
removed by a direct reference to him. 
This was not done  and the matter 
was raised in the House.  Further 
misunderstanding  then arose as bet
ween the two Houses and questions 
of privilege were raised and it was 
stated that the dignity of this House 
--ĥd been affected.

. jy  of us are jealous of maintaining 
the dignity and authority  of thia 
House and of the Speaker who re
presents this House.  Indeed, all of 
us are anxious to ma’ntain the digni
ty and authority of both Houses which 
constitute Parliament. My colleague,, 
the Law Ministrr,  is as anxious as 
any of us to ma’ntajn that dignity and 
authorijy and it has been a matter of 
the greR<est regret  to him that any 
words of his should have led. peopla 
to believe otherwise and f\irther led 
to certain occurrences in both Housea 
which disturbed for a while the co
operative  and friendly atmosphere 
which must of necessity  prevail in 
both Houses of Parliament. Owing ta 
some of these occurrences, he was* 
placed in an embarrassing position, 
where to carry out the directions of 
one House might appear as if he had 
ignored the directions of the other. 
In this dilemma he might have pro
duced an impression  of jiot having 
shown the usual considefatioiT which 
is the duty of e\ery Menr»ber.  But 
that was far from his intention and 
he regrets it and trusts that the 
House will accept his apology for any 
miatake which  he might have inacU 
vertently committed.ĵ^

So far as the fads are concerned, 
they are clear, although unfortunately 
my colleague, the Law Minister, wai 
not aware of all of them at the tima 
the first reference was made to this 
matter in the Council of States.  It
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Is clear and beyond possibility of dis
pute that the Speaker’s authority is 
final in 4eclarinî  that a Bill is a 
Money  BilJ.  When  the Speaker 
gives his certificate to this effect, this 
cannot be challenged  The Speaker 
has no obliOTtion to con«iiU any one 
in coming to a decision or in 
his certificate.  But he has himself 
decided to ask for the opinion of the 
Law Ministry in every case that has 
arisen since the commencement of the 
Constitution in 1950, before  he re-* 
cords his decision̂y In  the presê 
case, HLmeLv the d̂ian Income-yE 
r̂Am'̂nd’Tjent) B’ll, when ihe Bill WO 
first received, the Law Ministry ad
vised that it was a Money Bill.  It 
was subsequently referred to the 
Select Committee and thereafter 
sidered by the Hous<? uf tho People 
on the 23rd April 1953. The Speaker 
raised  the question himself as to 
whether tlie BiH aT amended by the 
Select Committee v;as a Money Bill 
and directed that the Law Ministry 
be approached and asked again to re
examine the position as also to give 
the grounds on'̂wh'ch they think that 
the Bill was a Money Bill.  The 
Ministry of Law replied on the 24th 
April 1953 saying that the Bill  as 
amended by the Select  Committee 
was a Money Bill and gave reasons 
for their advice. ̂  Thereupon  the 
Speaker came to the decision on the 
25th April 1953 that the Bill as pass
ed by the House of the People was a 
|»Jon?y Bill and l?t:r .siĝrd the cer
tificate embodying this decision.

It will be observed that every care 
was taken by the Speaker to seek the 
advice of the Law Ministry at varl- 
out stages, although there was no ob
ligation on him to do so.  Unfortu
nately, the Law  Minister  himself
though undoubtedly  responsible for 
the advice  of l̂is Ministry, was not
himself aware of these references at 
that time.  As soon as the Law 
Minister became aware of this on 
April 30th  ne brought thesp facts to
Ihe notice  of the Chairman of tho
Council of States.

These are the facts. _ An error, 
which is regretted, l<;d to a good deal 
of misapprehension and some feeling 
in both  Houses. The dignity of ) 
either House of Parliament is pre- \ 
cious to everyone oi us.  Not only j 
is each House anxious  to maintain 7 
*̂wn HMt. T n-n nTrr. that

it is anxious to mainiarn the
distn’W of ̂he othf'r wh'ch is ̂
equally a part of Parliament.  The 
dignity of ̂encb Houne  re ̂rêr-nteH 
by the Speaker and the Chairman and

every  Member of'' Parriamont, in
whichever House  he may be, must
respect that dignity and authority.

I earnestly trust that these unfor
tunate incidents will be trppted ni
closed now and that any feeling of 
resentment thal mitfht hav# arisen
will pass away  aî the twc Housei 
will function ̂ < li|̂riendship and co
operation, maiiMnIng the high dig
nity of Parliamefflt qnd furthering the 
public good.  •

ITo  Ifto ar̂

The Minitser of Law and Minority 
Affairs  (Shri Biswa.s)* Mi;y I be 
permitted to say ju t a few words to 
completely associate myself with the 
statement which tho Prime Minister 
has made?  Nobody  rno**e deeply ’ 
regrets than myself the unfortunate! 
incidents which marred the serenity) 
and, if I may add witRout disrespect,« 
the dignity of either House of Par
liament during the last week«end. It 
grieves me to think that  I should 
have happened to be the cause of all 
this trouble.  I had already assured 
this House at the earliest opportuni- \ 
ty I had to do so that it had never \ 
been my intention to cast any reflec- ) 
tion upon thr-; Sneaker  or upon the . 
dignity of the House.  All tl'.at T cati 
do today is to repeat that a.ssurance, \ 
and to say that iiP bv my words or i 
actions I had unwittingly given any 
offence to anybody or to the House, I \ 
am amcereiy sorry, and offer my pro « 
foundest apology for it.  I hope the 
curtain will now finally be rung down 
on this episode, and relations of the 
utmost cordiality  will be restored 
between the two Houses.

Shri II. N. Miiicerjê  (Calcutta 
North-East); I do not want to dis
cuss the statements which have been 
made because it is not my intention 
in the least to distuib the atmosphere 
nought to be crcated by fJiose state
ments.  But I wish to recall a sug
gestion which you. Sir, made your
self.  And that was that you wanted 
to have a meeting of r'presentatives 
of different Groups in Parliament to 
discuss certain matters  which have 
arisen in connection with these inci
dents.  We do not want those mat
ters to be discu.<!sed on the floor of 
the House but we did thfrik that you 
wouift coll that ma t n? wrre arrosk 
the tshk Wf'* cou'd  sit lôether and \ 
disctjss thosia th n̂s an̂l th'̂n  neV-  ̂
haps trte  r vhicb  Prime
Minlsfer  thr- l-:!w haî'e
in view would be consol da‘ed. And
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[Shri H. N. Mukerjee]
that Is why I request you to see to 
it that that lineeting of  representa
tives of different Groups along with,
I hope» the Leader of the House is 
arranged as soon as possible so that 
we can really and truly say good-bye 
to the  rather unsavoury incidents 
which have happened and write  a 
new chapter in the relations between 
the two Houses

SCiri B. S. Murthy (Eluru): As far 
as this incident is concerned we are 
all very happy that it has ended well. 
But there is one important point 
namely the resolution of the Council 
of States which  is agitating our 
minds.  I would also like to have 
your consideration as well as the con
sideration of the Leader of the House 
on that matter and you may take an
other opportunity to clarify this.

Shri Jawaharlal Nehru: Sir. I am 
not aware fully of what exactly you 
were good enough to say on a pre
vious occasion.  That is for you to 
determine, Sir.  On my coming back 
here day before yesterday I took the 
earliest opportunity to acquaint my> 
self with the situation and 1 thought 
it only right that I should place my 
views, with all respect, before this 
House—which I have done now, after 
acquainting myself with the facts. 
And in the course of the statement I 
have made a further suggestion that 
this particular matter might end.

As for  any other consideration, 
apart from this particular matter, it 
is open to you. Sir, to take any such 
steps as you may desire.

Mr. Deputy-Speaker:  I think this
matter may be considered. The other 
day when the resolution was read out 
here hon. Members thought that the 
other House ought not to have pass* 
ed that resolution—that was the feel
ing expressed on the floojc of the 
House—and  they wanted to raise 
there and then the question as to 
whether it is open to the other House 
to pass a rcsulution asking the hon 
the Law MinL<Jter not to attend this 
House.

And one other question of privilege 
was raised, apart trom  their taking 
exception to the conduct of the Law 
Minister.  So far as that portion Is 
concerned, it is over.  With respect 
to the other matter, it is true I said 
that the matter of privilege as to what 
ought to be the relationship between 
the two HouS(es ought to be consider
ed in a calmer atmosphere and there
fore, if necessary, I said after consi

dering that matter I will send for 
the Leaders  of the various Groups 
and Parties in this House and try to 
And put what ought to be done in a 
matter of this kind  which Involves 
the relationship between the  two 
Houses; and thereafter I wanted to 
have a meeting, the next day or so, 
and informed the hon. Deputy Leader 
of the Congress  Party and of the 
House,  Maulana Saheb.  He natu
rally wanted that we should wait un
til the hon. Leader returned. So, this 
matter may be considered as to what 
ought to be the relationship between 
the two Houses.  Barring that, I 
think, from the statement that has 
been made by the hon. the Prime 
Minister, the other matter must be 
treated as closed, and it has brought 
about a harmony and a very happy 
relationship, I am sure, between tne 
two Houses, and has calmed down the 
atmosphere  in this House.  The 
other matter may  be considered at 
leisure.  I will consult the Leaders 
of various Groups and the hon. the 
Leader of the House and examine that 
mailer which may have far-reaching 
consequences later on.

Dr. S. P. Mookerjee  (Calcutta 
South-East):  May I  ask  whether
the hon. the Leader of the House has 
applied  his mind to the situation 
created by the passing of that resolu
tion?  It is not for us to discTISS It 
now because I think he Is going to 
address the other House this morn
ing.  But this question has got to be 
settled some ^w without worsening 
the atmosphere which has been crea
ted by the two statements which we 
have Just heard.

■*

Shri K.  K.  Basu  (Diamond 
Harbour):  Otherwise that would be
a very bad precedent.

Mr. Deputy-Speaker: So far as the
question relating to the privilege of 
the House is concerned it is unneces
sary to refer to il al present.  I am 
sure that matter can be gone into. If 
it is a question of privilege, the hon. 
the Home Minister is there in charge 
of the Committee of Privileges, and 
also the whole House......

Dr. S. P. Mookerjee:  No question
of privilege,
Mr. Depaty-Speaker: ......and all of
us can discuss it
Shri Vallatharas ,  (Pudukkottai): 
The question is whether this House 
has the power to summon any Minis
ter in connection with the business of 
the House.  Unless  that is decided
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we consider It derogatory to our 
itige.  You do  not mow what 
ippens in the streets where we are 
taunted by  some Members.  The 
question is whether we have the 
power to summon  any person con
nected with  the business that this 
House has to perform.  We are not 
concerned  with personalities.  But 
this is a question which must be 
settled at the earliest,  or else there 
will be no good relationship between 
the two Houses.  Persons go on 
saying that '*wc have dominated**, 
others listen without rcsoHing to a

auarrel.  I do hot know tiow the hon.1C Deputy-Speaker who felt so much 
on that day, moderates it today. He 
said that “nolhjsg will be wanting on 
my part to establish the prêge of 
this House**.  What is the prestige of 
this House?  I sumbit it is a very 
serious question.

Mr. Deputy-Speaker: I understand.
But we are not discussing the whole 
matter at present.

AIR CORPORATIONS BILL

The  Minister of Communications 
(Shri JagJIvan  Ram):  I  beg to
move:

“That the Bill to provide for 
the establishment of Air Corpora
tions, to facilitate the acquisition 
by the Air Corporations of under
takings belonging to certain exist
ing air companies and generally 
to make further and better pro
visions for the operation  of air 
transport services, as reported by 
the Select Committee,  be taken 
into consideration.”

Mr. Deputy-Speaker: Order, order. 
Such of those hon. Members who do 
not want to stay may easily and silen
tly go out.

Shri JagJIvan Ram: I will start by 
expressing my thanks to the Members 
of the Select Committee who devoted 
with great care and attention much 
time to this Bill, keeping to the sche
dule for the presentation of their re
port to the House.  The Select Com
mittee went in great detail into the 
provisions pf the Bill and have made 
certain important changes. Though
the changes are very few, some of 
them  are very important.  I will
briefly deal with those changes first.

The Bill, as drafted, did not  lay
down  any disqualification for  the
members of  the Corporation The 
Select Committee went into that mat
ter and it has generally laid down 
Important conditions which wiU be 
regarded as disqualifications fee Tiem-

bers of the Corporation.  That I re
gard as a very Important change in*
the Bill

The other amendment made is for 
the provision of the development of 
air transport in this country as well as 
in the international sector. Though it 
was implied that the Corporation 
will make every effort to develop the 
industry, it was not expressly men
tioned and the Select Committee hai 
taken care to specifically provide that 
the development of the industry gvill 
be one of the items of the progranrmie 
of the Corporation.

The Bill has provided that all em
ployees who were serving with the 
existing air companies before the 1st 
of June, 1952, and are still in service, 
will be taken over by the Corporation 
when the airlines are taken over. It 
has .been reported from certain quar
ters that when the talk of nationalisa
tion came in, due to certain reasons, 
some of the employees working before 
the said date have been illegally dis
charged or have been victimised. So, a 
provision has been made that In case 
Government is satisfied that any par
ticular employee has been illegally or 
unjustifiably discharged or dismissed 
from the servioe of a company, the 
Government may direct the Corpora
tion ̂o employ that particular em
ployee.  J think this is an important 
change so far as the employees are 
concerned.

It has been provided that on the 
Air Transport Council one person who 
is experienced in labour matters will 
be appointed and he will be an em
ployee of the Corporation.  The re
ports of the activities of the Corpora
tion for the previous year and the 
general forecast of the programme for 
the ensuing year are to be laid before 
Parliament.  All rules framed under 
this Bill will have to be laid before 
Parliament.  These  are the  few 
changes which the Select Committee 
has effected.

Certain questions have been raised 
in the minutes of dissent submitted by 
some Members of the Select Com
mittee.  At this stage I do not pro
pose to deal with those matters in any 
great details because some of these 
questions are bound to be raised at 
the stage when we are considering the 
clauses. Howsoever,  convincing  a 
reply I may advance at this stage or 
howsoever in detalî>I may deal with 
those matters, some of those matters 
are bound to oe raised In the shape of 
amendments to the clauses and tl|ere- 
fore I do not want to take the time of 
the House at this stage" when I know 
that we will have to deal with them
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at a subsequent stage.  I would like 
to Micnlion some ot the matters whic’a 
have been raised and deal brietb' 
with them.

More than one hon. Member has 
faiscd the question that there should 
be only one Corporation,  It has also 
been stated thai the Piarining Com
mission in itii report on the Five Year 
Plan has suggested that there sliould 
be only one Corporation or only one 
organisation for running both the in
ternal and international services. That 
is true.  When the Planning Com
mission first considered  this matter, 
we canre to the conclusion that it will 
be better to have only one Corporation 
and :t* was included in ths report of 
the Planning Commission.  At a sub
sequent stage when the matter was 
examined rather in greater detail, it 
was realised that it wxll be advantage
ous to have two Corporations in the 
initial stages. The matter was dis
cussed with the Planning Commission, 
fit. was discussed in the Cabinet where 
more than ono member of the Plan
ning  Commission also participated 
and it was unanimously decided in 
consultation with the Planning Com
mission that there shou'd be two Cor
porations to start with.

It has been suggested here and out
side also that if it is necessary to run 
the international and internal services 
separately, that purpote can be served 
by having? one Corporation with two 
wings known as the external wing and 
the internal wing  The  argument 
urged in lavour of such an arrange
ment is that there will be economy 
secondly there will be a scope for the 
investTTrent of the surplus money ear
ned by the international services for 
the development of internal routes 
end thirdly, there will be opportuni
ties for the employees both in tĥ in
ternal and international services to 
work in different types of aircraft 
which may be employed by the inter
national and internal air lines.  The 
very arguments which have been 
urged in favour of one Corporation 
with two wings  support that there 
should be two separate Corporations. 
In the first place it is urged that the 
surplus earnings of the international 
wing may be utilised for the develop
ment of internal routes. M there is 
only one Corporation with two wlngs» 
there will be a constant conflict bet
ween these two wings as to whether 
more money should be invested in the 
International sector or more money 
should be invested for the develop* 
ment of the ̂temal routes.
Everybody will agree that we have 
to maintain a higher standard lor the

international routes.  Of course, the 
minimum standard of saiety has to oe 
maifilâued both ior the international 
and internal routes but for the inter
national route, where we have to com-' 
pete not only with airlines of our own 
countl'y but airlines of other nationa
lities' which are n>uch more developed 
than we are at present, we will have 
to maintain a standard for our interna
tional services  which, from any ac
count, should not be inferior to those 
provided by other nations.  There
fore, we will have to spend compara
tively more, not necessarily in amount 
but in percentage, for the internation
al services than for the internal ones.

Ar I said on previous occasions—1 
do not want to repeat that in extenso 
—the Air India International has es
tablished a reputation for itself. It 
is a fine organisation.  It is today re
garded as one of the best, if not the 
best airlines in the world. We should 
not take any chance by which, in any 
way, the reputation or efficiency of 
that fine service is affected in the 
least.

What will be the additional expendi
ture if there are two Corporations in
stead of one: that point also was
examined.  As I told the House on 
th* previous occasion, it will mean an 
extra expenditure of nearly Rs. six 
lakhs per year.  But, if by any 
chance, the service is affected even to 
the extent of ten p̂r cent, we are 
likely to lose much more than Rs. Six 
lakhs.  So, we want to take every 
possible precaution that the reputa
tion of the Air India International is 
not affected in the slightest measure.

We have got, in the employ of the 
companies, both the Air India Inter
national and the Internal companies 
fine young men who could compete in 
their technical skill with person from 
any country.  They have proved 
their mettle in handling aircraft of 
various designs.  It will be my en
deavour to see that these young men 
are encouraged and given all possible 
opportunities  for  enhancing  the 
technical skill which they possess and 
for handling new types of aircraft 
which we might be importing in this 
country either for internal or external 
services.

There may be many arguments; 
some of them I had advanced on the 
previous occasion.  I do not want to 
repeat them.  But, the one outstand
ing consideration has been, and I do 
not want to make it a secret, that in 
the initial stages, during the process 
of integration of a large number of 
employees, during the process of the
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artialgamatlon of a large number of
companies into one, we do not want 
to take a chance of a contingency 
which in the ilightest measure may 
aJTtct tne eHicicncy or reputation oi 
the international service.  That has 
been the one consideration why we de
cided in favour of two Corporations 
to start with. After the integration has 
been completed and after the services 
have been fully stabilised and we 
find that both tnc' Corporations have 
been placed on  sound footing,  we 
will certainly consider whether the 
*timo'has not arrived when both Ihr. 
Corporations could be amalgamated 
into one.  That we have in mind. T 
want to assure the House that this 
Ijosition will be examined at the ear
liest possible opportunity and If Gov
ernment fêls that it will be more ad
vantageous to have only one Corpora
tion, nothing should prevent the Gov
ernment from amalgamating both the 
Corporations and having only one for 
running both the ihtemal and exter
nal services.

A question has been raised about 
the strength and character of the 
members of the Corporations, and 
suggestions have been made. There are 
conflicting  suggestions.  Some say 
that the number should be reduced 
and the number should be between 
three and five, that all the members 
should  be  whole-time  employees 
-of the Corporation. Some suggest 
êst that there should be a majority 
of official members.  Others sug
gest that there should be a majority 
of non-official member̂.  The provi
sion as it stands in the Bill is elastic. 
It is flexible and all these things 
<:ould be provided.  The idea at pre
sent is not to make all the members of 
the Corporations whole-time.  A cer
tain number «>f them  will be whole 
time members and others will be part
time.  Representatives of the various 
Ministries on these Corporations will, 
naturally, be part-time officers.  The 
provision as It stands Is rather flexi
ble and it gives power to the Govern * 
ment to appoint such persons in such 
proportions as may be deemed neces
sary +0 carry on the work of the Cor
porations efficie!itly.

Some.hon. Members have suggested 
that there should be a Selection Com
mittee.  Ever since the question came 
up before me, I have been consider
ing that the Integration of the staff or 
•employees whose number comes to 
between 8000 and 9000 will be a tre
mendous job.  It will be further a 
tremendous job from the fbllowlng 
point of view also; the same category 
of employees with the same experi
ence and qualifications might be get
ting different scales of salary and al

lowances in different companies and 
integration will be a diiilcult problem;
also, fixing of seiiiority, juniority and 
all these ih n̂̂s.  I myself thought 
that it would be better to have some 
sort of an independent Committee to 
integrate the employees of the diffe
rent companies.  But. it is not neces
sary to provide it in the Bill itself. 
That would have to be done and I 
assure the House that we will sê up 
a Committee with a Chainnan. wrio 
will be an independent person, to in
tegrate the services of the different 
companies into one.

Shri Vallatharas (Pudukkottai); It 
the hon. IK'nlster would be pleased to 
say that there will be at least one or 
two persons who will constitute the 
Committee and the nature of the per
sons who will constitute the ComniiU 
tee, that would be gratifying news.
Shri Jagjivan Ram:  It is not a
question of one or two.  It will be at 
the most three persons.
An Hon. Member:  The names?
Shri Jagjivan Ram: We have not
yet decided about the personnel. The 
Chairman may be an independent per
son, say, some retired High Court 
Judge or a retired member of the 
Public Service Commission or some 
one like t̂t.

An Hon. Member:  Why not a re
tired Minister?

Shri Jagjivan  Ram:  Suggestions
have been made that for going into 
the details of the spare parts, etc., 
there should be an Expert Committee. 
Obviously for that purpose, we will 
have to depend upon experts. My idea 
is to have a Committee of expert! 
drawn from the Directorate General 
of Civil Aviation, one or two experts 
from the existing air companies which 
are merging into the Corporations and 
some experts from the Hindustan 
Aircrafts.  A Committee constituted 
of experts will have to go round to 
cheek stores and spares and other 
things.  This could only be done by 
experts and by nobody else.

On the question of compensation 
conflicting views have been expressed.
In my opening speech, I dealt with the 
various alternatives which we examin- 
M before we decided in favour of the 
one which is included in the Bill.

I may briefly examine here the vari
ous proposals which have been urged. 
Firstly, market value of shares as they 
existed on a particular date in June 
1952.  I have dealt With that ̂e»̂ 
tion, and I do not pfopose to Jteeat 
those very  argunmts.  The ̂ ĥer 
suggestion is: cost ox asstfts mnlnus de
preciation and Reserve Fund.  Per-
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haps, many friends might not be aware 
that the amount diverted to the De
preciation Fund by various companies 
diilers greatly.  One or two com
panies have not even cared to divert 
a single farthing to the Depreciation 
Fund.  Now, if from the purchase 
price of the assets, the amount of De
preciation and Reserve Funds is to be 
deducted, it means that those who 
were prudent, those who were cauti
ous and those who took care to provide 
for the future replacement of their as
sets should get less than those who 
did not care—I will not say whether 
they were efficient or inefficient; it is 
for the House to decide—̂to put a sin
gle penny in the Depreciation Fund, 
and that the latter should get Just the 
cost price of their assets without any 
deduction because they had not diver
ted a single farthing to the Deprecia
tion Fund or the Reserve Fund.  So, 
the inequity uf this proposal is quite 
patent.

The other proposal is: just 50 ptr 
cent, of the Paid-up Capital.  That 
proposal has arisen out of the anxiety 
to safeguard the interests of the or
dinary shareholders, but this does not 
meet the situation  If 50 per cent, is 
to be paid as compensation—50  per 
cent, of the Paid-up Capital—we can
not pay this to each individual share
holder.  We will have to pay it to 
the company.  Apart from the merit 
of this proposition—the merit is this, 
that a company which has been effi
cient, which has been prudent, which 
has been, in the same conditions in 
which all the companies worked, able 
to earn some profit, is to be given 50 
per cent, of its Paid-up Capital, and a 
company which has not been efficient 
enough to earn any profit (again  I 
repeat in the same conditions In wjhich 
all the companies worked) is also to 
be paid 50 per cent, of its Paid-up 
Capital—̂it will mean that we are putt
ing a premium on inefficiency. Apart 
from that..........

Dr. Lanka Sundaram (Visakhapat- 
nam):  On past inefficiency,  or
future?

Shri Jagjivan Ram: Whatever it
Is.  But apart from that, we are not 
going to distribute the amount of com
pensation to each shareholder. And so 
long as the Articles of Association of 
those companies and the provisions of 
the Companies Act exist, if we pay 
compensation to the existing com
panies, they will distribute this amount 
of compensation to the various cate
gories of shareholders according to tne 
Articles of Association of their com
panies.  This question of safeguard

ing the interests of ordinary sharehol
ders arises only in the Case of two 
companies.  1 would not have gone 
into the individual names of companies 
but for the mention in great detail in 
one or two Minutes of Dissent about 
those companies.  Even then, I will 
not deal v̂th all aspects of the ques
tion raised in the Minutes of Dissent 
because if I try to meet them—and I 
have ample material in my possession 
to meet all of them—I am afraid, it 
will adversely aflPect the reputation of 
those firms.  1 do not propose here to 
go into such matters as will adversely 
affect the reputation of any company.

Dr. Lanka Sundaram: Very glad.
10 A.M.
Shri Jagjivan Ram: But the ques>-
lion arises only in the case of two 
companies.  Only two  companies 
have got ordinary shares, preference 
shares and deferred  shares.  They 
are the Bharat and the Indian Nation
al Airways.  But in the  Indian 
National Airways,  the problem does 
not face us in any serious manner, be
cause out of a capital of nearly Rs. 90 
lakhs, they have preference  shares 
only to the value of Rs. five lakhs, and 
that also is not held in block by any 
individual or persons.  And  those 
preference shares are ordinary prefe
rence shares; they are not cumulative. 
But the question arises in the case of 
Bharat alone, and those who have gone 
into the Minutes of Dissent will per
haps find that the Bharat case has 
been brought very prominently in the 
Minutes of Dissent.  In the Bharat; 
the capital is Rs. 80 lakhs.  Out of 
that Rs. 50 lakhs are held by ordinarŷ 
shareholders, and I am told their num
ber is very large. May be.  Rupees 
thirty lakhs are held by preference 
shareholders.  Their number—I am 
not quite definite, but I am told—doeŝ 
not exceed half a dozen.

Pandit Thakur Das Bhargava (Gur- 
gaon):  Half a dozen?
Shri Jagjivan Ram: I am not quite
sure, but  that  is what I am 
told.  And these preference shares, 
unlike in the case of Indian National 
Airways, are cumulative preference 
shares.  Now, according to the Con>- 
panics Act, if we accept any one of 
these proposals, the amount of com
pensation will have to be paid to the 
company, and the company has to dis
tribute it among different types of 
shareholders according to the terms of 
the Articles of Association of that 
Company.
Shri Matthen (Thiruvellah): Excuse 
me, when were those preference shares 
raJsed?
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8hrl JftfllTaii Ram: It was in 1949 
—by the middle of 1949; four years 
a£0.  Well, 1 would not again go into 
details.  The hon. Member has raised
this question of time.  I was just 
calculating what amount, if we have 
to pay according to the Companits 
Act, will have lo be paid to the prefe
rence shareholders.  I am told it will 
be nearly Rs. 36 lakhs.  Now, if we 
proceed on the basis of 50 per cent, of 
the Paid-up Capital, the Paid-up Capi
tal of the Bharat is Rs. 80 lakhs. Fifty 
per pent, of that is Rs. 40 lakhs. Out of 
this amount, rupees thirtysix  lakhs 
will go, according to the Articles of 
Association of the Company and the 
Companies Act, to the preference 
shareholders, and the ordinary share
holders will be left with Rs. four lakhs 
to be distributed among them.  I said 
that it does not meet  the situation, 
apart from the inequity and injustice 
involved in it.  We cannot proceed on 
that line irrespective of the fact that 
a particular company has been effi
cient, or inefficient, it has p.dded 
or not to its Depreciation Fund 
and  Reserve  Fund  and  conse
quently to its assets.  So, I say 
that this proposal also does not meet 
the situation.
A very ingenious effort has been 
made by some of my hon. friends here 
to And out a formula which can safe
guard the interests of the ordinary 
shsŷeholden.  I am afraid that too 
does not cope with the situation.
It is:
“Provided that in no case the 
compensatloii iQ awarded to a com
pany shall be less than a sum 
enough to enable the company to 
pay to all its shareholders at least 
to the extent of its average mar
ket share value prevailing during 
the last three years.’*

As far as the ordinary shareholders 
are concerned, we can have some idea 
of the market value of their shares. I 
have got details whiHi show that in 
respect of several companies we have 
no market quotations, but taking the 
case of the particular company, that is, 
Bharat and proceeding on this basis. 
Rs. 36 lakhs will have to be paid to the 
preference shareholders according to 
its Articles of Association and  the
Indian Companies Act.  In addition 
to that, we will have to pay to the or
dinary shareholders an amount equi
valent to the amount calculated on the 
average price of shares during the last 
three years preceding June 1952.  It 
will mean that we pay to the prefe* 
rence shareholders not only 100  per
cent, of their Paid-up Capital  but
ĵomething more, the additional amount 
being calculated at the rate of five per 
cent, per azmmn as provided for for

the preference shares in the Articles of 
Association.  So, the clever device oi 
this suggestion will mean that we pay* 
to the preference shareholders not 
only 100 per cent, but something more 
and to the ordinary shareholders we 
pay on the basis of the average price 
of shares during the last three years. T 
leave it to the House to Judge whether 
this suggestion Is made really out uf 
love and concern and solicitude for the 
ordinary shareholders, that we pay to 
the preference shareholders 100 pet 
cent, and something more while to the 
ordinary shareholders  the payment 
may be 30 per cent, or 33 per cent, or 
25 per cent or Yfhaiever it may come 
to.  I do not want to make any com
ment myself.

These are the important points 
which have been raised.  As regard?̂ 
the principle of compensation  what 
we have provided in the Schedule is Sh 
very simple device for calculating the 
amount of compensation.  A person 
possesses an asset.  We ask him, 
“What is the price you have actually 
paid?  For what period have you en
joyed it?”  After getting the answer, 
we determine the rate of depreciation 
on the actual price that the person has 
paid.  We deduct the amount of 
depreciation, and what is left de
termines the amount of the compensa
tion for that asset.  That is the prin
ciple we have proceeded upon in the 
Schedule.  Of course, we have laid 
down different  rates of depreciation 
for different types of assets, and as L 
explained on the previous occasion, 
there is sufficient Justification for lay
ing down different rates of deprecia
tion for different types of assets.  I 
do not propose at this stage to deal in 
any great detail with all the questionŝ 
that have been raised.  Whenever oc
casion arises, I will try to go into 
them in greater detail.  At this stage,
I only want to make one submission.

This is, perhaps, the Hrst major 
towards nationalisation when we are. 
embarking upon nationalising an or
ganised and important industry.  Let 
us approach this subject objectively. 
Let us not approach this subject with 
certain set ideas and ideals.  Let 
us not approach this subject with 
pre-conceived views or on the basis of 
presumptions which may give to some 
parties or groups certain advantages 
outside this House.

Shri  Velayadhan  (Quilon cum 
Mavelikkara—Reserved—Sch. Castes): 
What is that advantage?
Shrl Jagjtvan Ram:  I say, le| us
approach this subject objectively. Jf 
all of us would t̂ to approach Ods 
subject objectively, I have no doii'bt 
that we would make a success of this
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great venture that we are going to 
undertake.
With these words, I commend my 

‘motion.
Mr. Deputy-Speaker:  Motion mov-

“That the Bill to provide for the 
establishment of Air Corporations, 
to facilitate the acquisition by the 
Air Corporations of undertakings 
belonging to certain existing air 
•companies and generally to make 
lurther and better provisions for 
the operation of air transport ser
vices, as reported by the Select 
Committee, be taken  into consi
deration.”

There was an amendment proposed 
t)y Mr. Vallatharas for recommittal of 
this Bill to a Select Committee.  He 
has sent a letter to me saying that he 
tioes not wish to move it.

Now, before allowing further dis- 
<?ussion, I would like to inform the 
House that three days have been al
lotted for the consideration and pass
ing of this Bill.  I would like to know 
Irom hon. Members how much time we 
should have for the consideration stage 
before we go on to the clauses.  Will 
one day do?
SCirl Bansal (Jhajjar-Rewari): At
least two days,  Sir.  Consideration 
stage is the ̂ portant one.
Shri  Jhutijhunwala  (Bhagalpur 
Central):  Two days, Sir.
Shri Bansal:  Today  and tomor>
row.  Clauses can be discussed for 
one day.
Shri M. S. Gurupadaswamy  (My
sore);  Make it H days for consi
deration and U days for the rest.
Shri Jagjivan Ram:  I would have
no objection to the discussion on tne 
consideration motion being held for 
two days, so long as I am assured that 
the Bill will be passed within three 
-days.  I am very doubtful if the 
clauses and thQ third reading can be 
completed in one day.
Pandit Thakur Das Bhargava: Make 
it half the time for consideration stage 
and the other hall lor the clauses and 
the third reading.
Shri Joachim Alva (Kanara): May
I siiggest Chat tome time should be set 
apart for the third reading.  After all 
is said and done, when a long discus
sion takes place, we do And that at 
the end certain points arise which have 
to be reserved for the third reading 
stage.  I am saying this with my full 
sense of responsibility. Yesterday, lor 
instance, we Istad practically no discus
sion during the third reading stage ol

the Industries (Development and Re
gulation) Amendment Bill.  Some ol 
us did have Svome points to' urge. The 
Bill al.so was one which aflects a very 
iriaportant sector of our national life, 
Therelore, I request  the Chair io 
please reserve some time for the third 
reading also.

Mr. Deputy-Speaker:  Is he' sug
gesting that we should proceed from 
the end and come back to the begin-, 
ning?  Anyway, we can have quarter 
of an hour lor the reply of the hon. 
Minister to the third reading discus
sion, and three-quarters of an hour lor 
the other hop. Members.  Those who 
took part at an earlier stage may not 
speak again.  01 course, there are al
ways exception̂ and I shall allow one 
or two hon. Members under this cate
gory.  Now, as regards the considera
tion stage, we can hold the discussion 
lor one and a half day3, that is. till 
11-15 A.M. tomorrow.

Shri Jaipal Singrh (Ranchi West— 
Reserved—Sch. Tribes):  Make it 12
o’clock. Sir.
Mr. Deputy-Speaker:  If we can
not get through all the clauses In time,
I will have to apply the guillotine al 
the end.
Dr. S. P. MockerJee (Calcutta South
East):  I think that the consideration
stage may last up to 11-30 a.m . to
morrow.
Mr. Deputy-Speaker:  Yes, it will
have to be over by 11-30 a.m. tomor
row including the reply of the hon. 
Minister.  Now, how long does the 
hon. Minister propose to take?
Shri Jagjivan Ram: Ha]/ an hour.
Mr. Depaty-Speitkto  Then, hon. 
Members  will have  time  up to
II o’clock tomorrow.  Normally, the 
time-limit will be fifteen minutes, and 
ten minutes 11 possible.  01 course, 
there are exceptions In the case of the 
Leaders of various Groups.
One other thing Is that hon. Mem
bers who were Members of the Select 
Committee, il they want to speak at 
this stage and urge what exactly they 
want to be added, will have a chance.
II they support the Bill, it will be 
easier. .
Frol D. C. Sharma  (Hoshlaipur): 
Thoae who had spoken earlier should 
not be given a second chance.
Mr. Deputy-Speaker:  Yes.  I will
make a not«.
Dr. S. P. Mookerjee: It is
generally  agreed that the  main 
principles underlying this Bill &re con
sistent with the national demand. It 
was our endeavour in the Select Com
mittee to examine the provisions ol
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the Bill from this point of view.  I 
would not like to go into details, but 
there are some questions  of general 
principle which I would like to bring 
before the House.  I recognise that 
they are not easy of solution. In fact, 
the hon. Minister himself has referred 
to some of them.  But the attitude 
taken up by some Members of the 
Sclect Committee who were not quite 
negligible in DiimbcT should be fully 
explained before the House.

I join the hon. Minister in paying 
my tribute generally to the private 
concerns which had started these air 
line service in this country.

On the whole, they have worked 
satislact'orily, especially with regard to 
the foreîjn service.  Undoubtedly, it 
is a matter of pride that within such 
a short time, we have be<-n able to 
establish an organization which is al
most second to none in the whole 
world. The circumstances in which this 
nationalisation is going to take place are 
somewhat peculiar. The Government it
self laid down conditions under which 
these concerns had to work and the 
situation has now arisen when it is 
not possible for these concerms to carry 
on their activitî's without greater 
financial support.  Instead of Govern
ment paying money to them indivi
dually, it is thought desirable that the 
whole thing should be brought under 
Government control ‘and management 
and thereby run as a national concern.

I entirely agree that we should have 
Statutory Corporation ahd the woilc 
should not be entrusted to the Govern
ment department as such, but we have 
to be extremely careful with regard 
to the manner in which the Corpora
tion functions.  Many things have not 
been said in the Bill.  Perhaps it is 
not possible to discuss these matters, 
but I firmly believe that you cannot 
have a mixed type of administration. 
Government has certain responsibility 
in this conncction and Government 
has to discharge its responsibility in a 
p̂roper manner. At the same time the 
Corporation must function as a semi
independent organization, subject to 
the provisions embodied in the Bill. 
For that purpose it is necessary to 
observe extreme tare in filling up the 
membership of the Corporations.

[Shrimati Khongmen in the Chair]

I would certainly advise Government 
to see to it that the majority of the 
members of the Corporations are not

r
rmanent officials ox Government. It 
a delicate matter which cannot be 
ŝcussed or it cannot be decided in 

the course of speeches, but if we want 
to have a Corporation it should be 
compaoC in size and the znajority ot

its members should be wholetimers, so 
that they should be able to give exclu
sive time to the building up of this or
ganization.  I do not think that it 
will be safe to have a majority r»f 
membtTS of the Corporations who will 
be permanent oflicials attached to one 
Ministry or other, for those will be 
the very persons who will have to 
advise Government later on in case 
iho need arises for Government to ' 
ibsue any directions or take any fur
ther steps in accordance with the prô 
visions of this Bill.  You cannot have 
divided responsibility.  The Corpora
tion is a legal entity. It has a separate 
existence and it must be given full 
scope within the limits of the Bill to 
function without any hindrance, with
out any interference;  undoubtedly 
Government may help or may step in 
as we have laid down in the Bill itself. 
But if there is scope for too much 
interference in the working of the 
Corporation, by a large number of 
permanent officials, then it will create 
an embarrassing situation for the 
Corporation, for the officials themseives 
as also for the Government.  We have 
therefore made some suggestions which 
the hon. Minister said he would be 
prepared to take into consideration at 
the time of filling up the personnel of 
the Corporation.

We should avoid also one other thing. 
When we sciect men, we should select 
them On account of their personal in
tegrity, their reputation, their ex
perience and ability, and their treating 
this organization as a national organi
zation.  If you have persons in the 
Corporation who have their loyalties 
elsewhere, it will create a conflicting 
atmosphere and it will not be good for 
anybody.

With regard to the question of 
having two Corporations, we have not 
been satisfied with the explanation 
given by the Government that there 
should be two Corporations and not 
one.  The Planning Commission have 
made the recommendation. The Raja- 
dhyaksha Committee made its recom
mendations and there are obvious ad
vantages in having one Corporation.
It has been pointed out that by 
having two Corporations we at least 
keep separate the working of the Air 
India International which is in charge 
of foreign travel.  We do not want 
that the present standard should go 
down. We do  not think that  the 
Government has made, out  a cast 
which would make us feel satisfied that 
there is a need for two CorporaUons 
and not one. The suggestion that we 
gave was that there may be one Cor* 
poration at the top with two dlviiMlii 
one internal and another #xtfernal swd 
we also suggested that the external
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Division may be known as the Air 
India International so that we will not 
touch it at all.  At the same time 
we will have one Corporation at the 
top which should be able to work in a 
co-ordinated manner during the period 
of transition.  Of course, I was Klad 
to find that the hon. Minister Rave 
an assurance to the House today that 
after giving this two Corporations 
scheme a chance to work for some 
time, Government would keep an open 
mind and would be prepared to have 
one Corporation if that was considered 
to be desirable in the national in
terests.  I would like to make one 
suggestion in this connection.  Even 
if the two Corporations are to function 
as such, it will be desirable to nave 
the personnel to be the same with 
regard to both the Corporations.  In 
other words, the legal entity may be 
kept separate but we may have the 
same set of persons who will take into 
consideration the needs of the air 
services  altogether  and evolve a 
national policy in that connection.

There is the question of training and 
there is the question of reducing ex
penditure for repairs, stores etc ĥere 
is the question of allowing the best 
qualified persons who are now working 
outside Air India or Air India Inter
national to have a chance according to 
their qualifications in the 'foreign 
service* if I may so call it. These are 
matters which must be examined and 
decided with a view to securing efTl- 
ciency and also peace and solidarity 
amongst the workers.  I need not 
conceal the fact that I had an occasion 
to meet a number of young workers, 
technical men and others who are now 
serving in these different air services 
and I was greatly Impressed by the 
manner in which they approached their 
problems.  Apart from their quali
fications.  they  were imbued with 
patriotic feelings and they were ex
tremely anxious that their services, 
their  knowledge, their  experience 
should be taken full advantage of in 
building up this national organization 
and it will be a mistake if we create 
any psychological atmosphere which 
would make this excellent personnel 
feel that they are not getting what is 
legitimately due to them, by having 
two separate Corporations and treating 
them as separate entities. Whatever 
success these air services have attained 
up till now, undoubtedly the credit 
would go to the sponsors but I believe, 
a vast amount of the credit should go 
to the personnel, our own men, our 
own boys from top to bottom who 
have worked with singular devotion 
and have shown themselves capable 
of doing things which would be a 
matter of pride in any country.

If we lose their loyalty, if we lose 
their confidence, it will have a disast
rous effect on the future working 
of this national organisation.  I do 
not wish to go into details, but even if 
it is decided that you will have two 
Corporations for the present, let us 
work the two Corporations in such a 
way that there may be complete cohe
sion and co-ordination, saving of as 
much expenditure as possible and in
crease of as much efficiency as possible.

Next cpmes the question of the 
employees.  Now here, the provision 
in tfTo Bill is that those who have been 
in the service of these air companies 
till a certain dale in June or July 
1952 will be taken in automatically,, 
barring some top men lik«̂ General 
Managers and so on.  Now a question 
arises as to what happens with regard 
to those members of the stall who 
might have been in' the employ of 
some air company ‘A* previously and 
latex on, after this appointed date, 
without  any  interruption received 
appointment under some other pir 
company.  Perhaps he got a better 
job.  Strictly speaking, according to 
this interpretation, those people ar̂ 
not liable to be reappointed.  The 
hon. Minister has accepted an amende 
ment to the effect that the case of 
those who have been victimised and' 
turned out later on will be considered. 
But it is not a question of victimisa
tion; it may be a question of promotion. 
Suppose a person in air service ‘A* got 
1-better job in air service ‘B* and 
left air service ‘A’ after the appointed 
date; why should not his case be con- 
•idered?  It should be possible for 
the House to find out some wording,, 
some amendment, which would make 
their position absolutely clear under 
the provisions of the law.  Of coursê 
Ihe hon. Minister assured us that 
Individual cases would be taken into 
consideration by him.  But we da 
not want that there should be any 
favouritism shown in respect of one 
or other.  It should be done as a 
matter of law, just as we have done 
with regard to other employees.

The next point is with re#<arj to 
compensation. Now, with regard ta 
compensation, I agree it is not an easy 
matter to decide.  The hon. Minister 
very frankly placed before us the 
various possible alternatives.  Now, 
supposing we proceed on the market 
value of the aircrafts and other things, 
well obviously the market value will 
be tremendous if you allow them to 
be sold outside.  On the other hand, 
many of these aircrafts were sold to 
these companies by the okivvnment 
itself at ridiculously low prices.  So, 
so long as the ban continues—and the
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ban has not been imposed now; it 
has been there lor the last so many 
years for national reasons—obviously 
the market value of the aircrafts or 
such other things as are not allowed 
to be exported today cannot be pro
perly determined.  Now, if you take 
into account the market value of the 
shares, well that also presents a diffi
culty, because the market value of the 
shares had gone down considerably 
until the announcement was made that 
the Government was going to adopt a 
scheme of nationalisation, because 
practically all the companies were 
running at a loss and they were 
debarred from selling their assets out
side the country.  So the shares 
practically had no value.  So if you 
calculate the compensation on the basis 
of the market value of the shares, it 
will be no compensation at all and it 
will not be fair.  Well, thus by a 
process of elimination, the hon. Minis
ter arrived at certain principles—̂you 
call them principles—or a certain basis 
of calculatmg the compensation. Now, 
we have discussed the question of the 
ordinary shareholders.  The  hon. 
Minister also has placed Government 
point of view before the House. 
Frankly speaking, we could not T.nd a 
solution in the Select Commitlee, but 
we have been thinking about this 
matter and even now we would like 
Government to consider this matter 
from the legal standpoint as also from 
the equitable standpoint.  Now, we 
are going to give compensation to each 
of these companies.  The proposal 
which I place before Gpverrunent is 
something other than that we have 
placed so long.  We are oound by that 
proposal, but we would seriously ask 
the  Government  to consider  this
matter.  I am prepared to accept the 
Schedule as suggested in the Bill, that 
we will decide the quantum of total 
compensation to  be  paid to each
company in the manner described in 
it.  I am prepared to accept it  But
then let us provide in the Bill itself
that Government  will proceed  to
acquire the shares of each company, 
and the total value of the shares of 
each company will be equal to the 
total compensation which is payable 
under the Schedule itself.  And then 
the shareholders  will  be paid  up
according ̂ to some equitable scheme, 
into the details of which we need not
now entpf.  But the total will  not
exceed the total compensation which 
each company will get according to the 
scheme  which  Government  has 
sponsored.

What is the advantage of this pro
posal, I would ask the Government 
seriously to consider.  The advantage 
of this proposal ¥rlll be this, that the 
shareholders,  the ordinary  share

holders, will get  their quota. They 
will get their quota not in accordance 
with the wishes of the managing agents 
not in accordance with the provisions 
of the Memorandum of Association, but 
in accordance with the decision which 
Parliament will take.

I quite appreciate the diflflculty 
of Government, that  they do not 
wish, ordinarily, to interfere with the 
operation of the Indian Companies 
Act. I also understand the difficulty of 
the Government that thay do not wish 
to interfere with the Memorandum of 
Association.  But Government today 
is nationalising: Government today is 
taking  over  these  concerns, and 
Government has decided to oay to each 
company a certain sum as con*pensa- 
tion according to the Schedule which 
you have accepted.  Then, how will 
that amount be paid to the company? 
Of course, my proposal will debar the 
managing agents from getting any
thing.  I do not think it is the inten
tion of Government especially to 
favour the managing agents.

Shri Jagjivan Ram: They do not
get anything under this.

Dr. S. P. Mookerjee:  Under  the
Memorandum of Association they may.

Shri Gadgil (Poona Central):  How
will you divide between preference 
shareholders  and  ordinary  share
holders?

Dr. S. P. Mookerjee:  We can do
that.  I claim that this Parliament is 
sovereign enough to lay d«'>wn a basis 
for distribution of the compensation 
amongst the shareholders in a fair 
and equitable manner, and It is a 
matter which the Attorney-General 
will have to consider in tne light of 
whether there is any possibility of this 
being brought before the High Courts 
or the Supreme Court.  Let us go 
into that question.  I do not want 
that the shareholders, especially the 
poor shareholders—middle class j?ec»plt 
—who came to deposit their money 
amounting to lakhs and lakhs of rupees 
should be deprived of their money and 
left at the tender mercy of the manag
ing agents or according to the condi
tions which are incorporated In the 
Memorandum of Associatio.n.

That is the constructive KUjcrgestion 
which we are making befcn̂ Govern
ment  We  have  examined  this 
matter for the last few days and we 
have not been able to find a solution.
If I accept any of the other methods 
of calculating compensation, I imme
diately am confronted with the diffi
culty which the hon. Minister has so 
eloquently pointed out.  Therefore, 
my basis of approach is that I accept
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the Schedule as given by Govcrntnent. 
That will mean tae total quaii'.-ain of 
compensation to be paid to each 
company.

Shri Gadgil: For distribution.

Dr. S. P. Mookerjee: l want Parlia
ment to go a step further and dcclare 
some principle in the Bill itself accord
ing to which this compensaMon will 
be divided in a fair and equitablê 
manner among all the shareholders. 
Well, that will create couadence in 
the minds of prospective shareholders 
in the whole coimtry.  What you are 
now doing is this. You do not even 
help in dissolving the companies. As 
the hon. Minister pointed out sometime 
earlier, this Bill, if it is passed, may 
theoretically entitle the companies to 
continue to keep their legal status. 
Therefore, the shareholders may be 
completely deprived of whatever share 
that they may get out of the compensa
tion which the companies will receive. 
I would, therefore, go a little fuilher 
and embody in the Bill itself certain 
provisions which will make it possibl# 
for Parliament to lay '’own certain 
principles for distribution of the total 
amount of compensation 5n n lair and 
equitable manner.

Now. let that question be examined 
by Government, whether there are 
any loopholes here, any lacunae here. 
By all means, discuss it.  But on a 
matter like this, we would like all 
sections of the House—Oovernment 
and the Opposition—to agree on the 
fundamental approach to the problem. 
We are nationalising this jnduslTy. 
This is the first big step that Govern
ment is taking.

Shri Jagjivan Ram: We are already 
consulting the Attorney-General.

Dr. S. P. Mookerjee:  Quite true.
This is one constructive suggestion 
which we have to make.

Shri Maithen:  Is the distribution
by the company to the shareholders 
or is it to be distributed by us?

Dr, S. P. Mookerjee:  That is a
question of, detail.  If once it is 
accepted that Parliament can formu
late certain principles for distribution 
of the total amongst the shareholders— 
if once that  ac''eD'ed—then nlher 
questions bccome mattcirs of detail 
and there will be no difUcuUy as 
such.

Shri Jagjivan Ram: No.

Shri Bansal: The hon. Member has 
made a very gacd c:nstructivc 
tion and I am glad that the l‘On» 
Minister is going to fconsider it.  But 
may I just request 'him to enlighten 
the House as to how doe.s he ptopose 
io\ meet other charges that may be on 
the company?  There may be some 
other charges, for example, employees 
may have some arrears of pay or there 
may be various other things.

Shri Jagjivan Ram: 
the liabiHties

Deducting all

Dr. S. P., Mo'>kerj?c:  As I under
stand from the hon. Minister, each 
company will be asked to make a fAll 
disclosure of the liability of the 
company. That wil] be the first step. 
Undoubtedly, after those fhar̂es are 
met, whatever remains of the compen
sation is to be distril̂uted among the 
shareholders in a fair and equitable 
manner irrespective of what is contain
ed in the Memorandum of Association 
or what is contained in the Indian 
Companies Act.  That, in a nutshell̂ 
is the principle that I am placing be
fore the House.

We wish Government the best of 
luck in carrying out the provisions of 
the Bill.  There are certain other 
details on which we have difficulty and 
in the cov.rse of the debate amend
ments will undoubtedly be placed be
fore the House which, we hope, the 
Government will ronsider keeping an 
absolutely open mind.

We have to be extremely  careful 
with regard to one point. I am anxious 
that this matter should be settled as 
early as possible, because this period 
of transition is most dangerous for the 
unfortunate passengers who have to 
travel by air.  No one is responsible 
now.  I am not  blaming anybody. 
But now vou have created a certain 
atmosphere of uncertainty and the 
sooner this matter is settled and the 
Government comes into the scene and 
the new arrangement comes into effect, 
the better it will be for all concerned. 
We want to nationalise safety of travel; 
we do not want to nationalise acci
dents.  Obviously, we want to create 
a new tradition so that there may be 
improvement in the working of the 
air lines.  I entirely agree with the 
hon. Minister that it will be extremely 
difficult during the transition stage to 
Integrate the entire PtaflP.  We had to 
face that d’fTicultv when w'j intejjrated 
the railways.  With regard to that, 
my suĵfresHon would be that a special 
Committee should be appointed—let 
there be no ohar.sje nf favouritism, let 
there be no charge of nepotism—by
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Government consisting of men of un
impeachable integrity and, if possible, 
you add  to them  a member ol the 
Public Service Commission. It will 
be for them to decide what will be the 
personnel under the new Corporation, 
the selection of staff, taking into con
sideration the claims of all who are 
now serving in the air services. Un
less you create such a condition tor 
preserving strict impartiality, you will 
immediately have difficulties to  face
which may shake the loyalty  and the
confidence of che employees.

With regard to the question of the 
valuation of these parts etc. some 
calculation has bsen made In  the
Schedule.  I am not saying whether 
It is right or wrong—there may be a 
difference of opinion about it.  But, 
the whole thing is that it depends on 
the air-worthiness or on the service
ability of  these particular parts  or
particular machines.  I have been 
told—I do not know, 1 may have been 
wrongly  informed—that  a  large 
number of the air companies are keep
ing these particular things separately 
and if you go on just applying the 
rule of thumb and find out whether a 
particular thing is serviceable or not, 
then you will have to pay much more 
according to the rates mentioned than 
they really deserve.  You may have 
particular pairts or particular machines 
which may last, sAy, for another 24 
hours; you may have some which may 
last for, say one week or one month 
and if you have just one rule of law, 
one principle to be applied with regard 
to all, irrespective of durability, then 
Government may have io pay much 
more than Government should pay.̂ 
Therefore, the suggestion that we havê 
made is that there fhould be a Com
mittee of Technical Experts appoint
ed. who will value according to the 
principles mentioned here and also 
according to the durability and the 
usefulness of those particular parts or 
machines which we propose to pur
chase.  Of course, I am Rlad that one 
amendment was accepted by the Select 
Committee that the ultimate responsi
bility will be placed on Government 
I lay great stres.s on it. We are deal
ing with public funds.  We have to 
give them compensation on the basis 
of the valuation.  A question may 
<K)me up later on that lakh? of rupees 
were paid for nothing.  I am not 
suggesting that there will be collusion 
but the possibilities are there. In order 
to avoid any possibility of such future 
criticism, everv̂hin̂ must be kept In 
proper form and Govc*nment should 
be able to satisfy the House and the 
public that whatever has been paid, 
has been paid for things which were 
really required for the j)ew Cbrpom- 
tion and which were worthy of being

paid for at the rates at which they 
were paid for.  These are some of the- 
points which I wouid like to place be
fore the House at this stage of the 
discussion.

grr

^

 ̂ ̂  ̂

I

Shri Nambiar (Mayuram): He wa# 
Chairman of the Select Committee. It 
would be better if he speaks in English 
so that all may understand.  It ia 
only a request.
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sT?lf ̂   IT? 2ptftT5r
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T̂fr?y ̂ r*r ?> r̂r̂rr i i Jrft arrsft 

r̂nft «fi<. srrirnrr̂ tht ̂t? *ft Pp 

 ̂ ?55r % arrr ̂  ̂  ^

I A 3fFsr 5ITKT anj;

?frr 5Tff ̂iTr =Trf̂r fifff̂ ?*ft «ftfi 

15Tff =f ri-rr % »f' ̂;t   ̂̂ afk

n̂ %  tfTR 3r?ff   ̂11 an̂

f?̂5ŷ   ̂ f Pit

?<Trft ̂  P̂T-ftsr  fjp5?5rT*T ̂  ?ft 

f̂f̂, 5Pr<rr̂ ĵ̂ rar̂ OT̂ f̂, 

aftr fPnrr ̂ sttt

^ ft̂TT I

%’ ̂  I ?*T •TFT ̂

Tff  t artr ?>T Tr|̂ f fr ̂  

•rnr ̂  inrc? vtrt   ̂  i aiYr  jR<f( 

 ̂ »̂rrer  wrf̂  i spk aftx

ft>̂ '̂>1̂ %   ̂ W  ̂ W

*TT*r % % T̂  ̂ ^

TTTTt̂ n̂r  «m ̂ 'k arr̂

înmr ̂  ̂  in(lr  a(k 4 ari

 ̂̂  j Pf ̂  tfarr T>»rfN'̂ 

liTtTftT ̂  ?y?Tf %  TT ̂  Tr*r Pri 

 ̂    ̂   >̂TPTt  «TT  ftr?r%  r̂rt

 ̂  TT ̂  di'il jafT afVt   ̂  '̂Ct 

T»<nft ff ̂  Pt5̂ w ̂  ̂  Mr, 

ÎKV̂rT̂  ̂f I

<̂ft>*T ̂  4 IT? 5îni f ?ft  IT?

4̂'ii Pf ̂ ?t ̂  ̂  ̂ ?*r I 

 ̂   ̂fR ̂ , pF?ft VWTsft # rT 0^- 

m  ’Tl̂  ftff«n I   ̂  VI ̂  

 ̂   ̂ST?:  ̂I  IT? « F ^



55>ii Air Corporations Bill 6 MAY 1953 Air Corporations Bill 5911

I, ^  *R3ft «ft Tv

T 'BIT# «rk fiT̂r rTT? ̂ ̂ Tf̂i 

^KX «frtfft, n̂r-rir?? ̂  »TT3fV «fV % 

^ ̂ ?TT<T

 ̂̂   ̂4HdV I

^ TPT̂tT ̂  <-«fl6 f??r »T̂

«ft, fsR 51̂ «ft- I

<̂a *T 4   ̂Pp ̂   f̂t

fsRTt «pŝ  fir#,  iĵ r

T?T PsPT SPT

^ jfrm f»mT i w ̂  ?nr? jt?

<!■ f% »Pr!fJTf?# ̂   VTTiTH ̂  

*̂ft3T  #f«FJT  ^ T3Tf # JiffT 

fr 3ft SF»T̂3r iTf#  if «f1f ̂  ̂  

(̂llff  ̂i$Vm if «T5̂ ̂  fiT?pfr

r̂rf̂‘  «ft I  IT?  iTRT «ft I

#fiT̂ W»R Vt{  W ̂   t 3ft

?̂rv>r5T'ifj I «ftr

^   ̂ ̂  *Ptf '̂ +̂ H  Tnr

?rt'  <P •1'5<1 *T  ni«̂«i »T]̂ ̂ fr 

î?ft ̂ T5fr <P m  3ft =?rt 5?pr m  

fTT I  snjt rlT ̂  ??*r i »T̂*f-

 ̂  3TH?ft I *ftT f*rf!l̂  >ft 

f ftf  Ti*I5ft f5Tsft  ‘

f?P̂   ̂ftr ̂  ̂   r*t>Mi

3TR I   ̂   5f ̂   ?nrm  ^

ft?TT ̂ ̂  ̂ TT#  vrPniwT ̂ T̂ra’

 ̂3ft 75̂  't?T *T̂  J*rT I f̂FT̂t 

T̂ rft ̂  *j4IM'>ll  <aild< !irT JT̂

 ̂   ̂f̂  ̂ ̂  *n’̂  ̂ '̂Ĵ'Tf

ît»ft <rrf̂ ,̂ •r̂ t *

ITf *TT#J  ^

’H8.jr<<<̂ i I 1JH  ̂*rraw % ’pT 

 ̂ V̂ T̂TT iPJT t)  ̂  *T5 WTT
^mrr̂ aft fr <P*Mfnqli # <mr | ?n?m 

JTTsfj  TC ?rfl̂ ?ft  ̂  VT

:̂ftf # V»T ̂  51̂ 5t̂ I 

132 P.S.D.

 ̂  |t w 3rmr ̂  ?fcr 

?ft  ^Prqf i f3r??f# ira'if   ̂

fm r r?f #  ft ̂ irr̂ ̂   flUTPT

f  ̂ 11  ^ ’T ̂ ?.=n f f% «mr  >t̂  

>??» ̂ sTFt ? Tt 3rm 3T5 >̂srrf%T

t I ^  ’t' ̂Ji

STTT ̂  ?TT1̂?T 5T̂ ftr  ^

?»n̂ JfTTJiT  Hr ̂*ft

î̂P'Tf'Tift  ̂ f̂?TT

 ̂ ?Wt̂ *11
#5̂ t̂ snrir I  t̂ HTrrr % fv 

 ̂  ?) aftt «Tnr

t̂*nr  >nft 1̂  t̂ *r̂ €tr' jftur 

*nn: *p wnn? #

 ̂ <ftr 4>̂r<ar<;»fi # ̂  ̂ i  ?w 

nft iTV̂tn?  ̂SSTTSfoft  ̂TT*r f*WT 

I <At ̂ !̂T?ft̂ T7:qf̂ f̂3I7TT 

*1̂ ĴipTi'̂Tf̂ ̂ftriKJrc *rtr

 ̂I ̂ft <tit»?fir<Ti  >Tf!f̂

V   ̂ 5̂  *rT5T?ft f I ̂

?̂i»rar TT̂ *T  ̂  «mr

ST ffmrft I iTprt̂ firnrorT VT 

iT̂ VTPT fv ̂5?r ̂  

wi?l’   ̂̂   vr  fr  aft

iĵ rmr f  ̂ arr t? r  |  rft̂  ̂i

V? Vl*T̂nff V   ̂V̂T  *1̂ ^

«fk  ^?r  t  I  fw fimftr#

^ ift ITTfT T? 3IT̂ I TtfT

T? anVT  ̂I  ^̂TT Hp firf̂T̂ST

5TT̂ ̂  SiTTTRT   ̂?ft«T fTPTf’TJff VT 

IHTfT T? armr  ̂fapPFt  7  ̂ <TT#J 

T» arT̂ftêT # 1 ̂  f̂

4’ <T 'H’T’T ftrf'TT ?TTO   ̂f̂TST ^

trp   ̂  «ft ̂3̂ winftsrtt 

5mr ?t?  ̂# ?rr«r 1 mr m faf̂  
%Tn>  ̂ arrir ?ff

f«{ srff fim  I  vgfkv  ^wiT

# Vtf?Rr *lft PP Ĵ5T̂ iprWPT ST t|  t 

•̂TT̂ WTT irRXfWH fTrf’TFST  ̂ 1̂
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I ftr 5ft ’TRT ̂

T’Sr# <T !fl5 Pp finitfiPT̂T

5nTT   ̂3JTT?T 4?TT  3fT*T, ?ft 

JTf I T̂sr*)i<ns«rO

WJR  ̂  3*|T?T t I

qr «pwT?ft # fsrâ' fSTK

îrr i \\3 ?3rn: ̂

5 *11̂  ̂*TT*ft f̂PTVT

K® '̂HTT  ̂I '(HR 

 ̂  ̂ (P F  ̂ <ft ?ft

to ̂ mx 7̂PT̂

^ fspm  v̂o wTT ̂  %rMV

t ?!T̂  f%€ sn̂  #  JT̂iTT 3TTJT I  «fVT 

??r ̂  IT ̂ftr?r i?t >rift f«ir ^ 9ft»r 

m   ̂«ft f ss   ̂I  ^

'IT  vnnrr̂   ff 1 <rtr»n 4 
cTT̂ffW# vYcvmfW'MN̂

 ̂ n̂<5*in 4 ̂?T tiHi VT̂rTT J I 

>3̂ ^̂  Sy   ̂ 4̂1 *Tcft̂

"TT  np ̂  ̂    ̂fwpTF̂

s[ft T»̂T< T ̂ wfr̂rr t ̂  I  fftr

?iT«r ?>  HT ffh: mrRrfvvw «ir5

IT̂ftfŴ̂PT ?T ̂  T*Tf̂HWT ̂ jft fsRTO' 

Pp !lTTr?̂Tft 5r2T<̂<rSy T  <̂7 ̂  

»r(t? *rrefiTifli s:tt  ft:

'̂W’T ̂ 5 "T

?t ft?  anw  5̂TT<TT 5mr f%

wrTT 5PT ̂THT ̂<mr  ?> w 1-

»f ?r̂ H  =5TT?5TT I ftr 5fr fss

i' n W'T-T f7€r?»T sfte ^ ?rrP?Rt ?¥ 

n   ̂  ̂ ^ rRtR *f'

m¥t  f̂r̂TT̂T =̂r?cTr ̂ i  r̂srnr

e Pprsr ̂  t  5Ft rrf7

R̂5ft  ft? m  fsRrr

5Tfl <(5̂r«4 ? ̂  wr?  ?TTfT 7T *TT

«̂e<̂ ̂  Ho qrti # 3TR I ̂  5rr̂

 ̂ ̂ 1̂ ft: V

5̂rTf3Rriftftr?)T?r4fwjtT ̂

t 3^#ftrar

9fT ̂ r̂mr ̂ ? i  ̂ 1T5 mm | 

ft? Vlfci>??r vre  JTT TT’Fft

5rr  V  sTT!ft¥5T   ̂   ftr̂sft irrrlW t 

shixft̂ ̂   Tt̂ ft: ?Tf in#

5T*TT  ft>  ̂ ̂   ̂ 1*1  M)<fW WX  ̂ I 

W 1TRfv«Tft ?Nt F̂*<i  ̂  

f>RT?T   ̂ «TfTJ:  aft  ftr  »npfw?

*T#5rt'e  V  ?r  VT# 

xfk 'ffT# ĤT  TT *m ’mr 

 ̂̂ 5irnr I  ̂ ̂  # ftr̂  

5ft*T  ̂ TiTT  fjiw   I  <rr̂  w rr 

fjT5T irrJT«rr nf ir? sr̂f ̂r?̂r ft? m̂- 

77 W7 ̂ft7?r ̂  X.0 'TC #'? # 5IJKT

< l ̂f VPTpTiTf ̂ ?frff»ftaft̂ 5rr*r̂

5 «fk fiR̂ 3TT?r 5 *̂k fsĤ

5nTT ̂   »*TKr  r̂f̂ I

4'  JĴr̂TFT  5STT  ̂ T?rrr  f  ,t 

 ̂  ̂ IH   ̂̂ tr  ̂

'srT'j;̂  ̂ «r1rT fsrTfrt ?ftir?rr̂  ̂  

»TR̂7t?f  ^ <nn: n<>

qr #e # ̂ TKr r*r̂Tr ̂rr?f ?fr >r?r4#2-

< ? I  #ftr!T ftrsT immr ̂  «ft̂

5T»ft t ?HR ̂   t ̂  »T«rff#j

!(0  <TT fj t  ̂ I  3ft fM  T? 

3rni ̂jsTŝ ^

?̂rnr3rr t ? 1  ?̂ Rt 'snnrr irf ?t̂  

ft;  w d W t   ̂  3ft  snBTff

^̂’ĵ'Rrsr 5nTT̂?TT  ̂ ’t̂-

iiz #  ?TTJTr  ’jiffKsrr  ̂ stht’t  i 

5n7Pt̂  ?̂ft  t  ftr  ftw#'  ̂  f̂t̂rsT

*̂'T»ft3r  H V'Tf'T̂fT   ̂ ^

<rrfcv?H ?rn!  ̂ •̂tF’t̂ i

ft̂ft  ̂tftr <̂iKi W 9R jTT  ̂ srrar 

 ̂I  ftnr shrr  ({1̂4 <. s>t ̂rsff ̂
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t’sr srrif  3pptt 7?rr h 

3rnr i  r̂nr ̂  ?r: | f*fi

T̂TTT #  ̂ # 5f?T 3JTT?T

 ̂ !T ?STT  3iTJn  <r4h<i # jftarrfT 

ftrilT t  V  I  IT'  ’̂T̂rTT 

f% rrvvfh) ft i

 ̂# ®r? >iT#ŷe T«TT t f*P ̂ PT*P «ihR 

5HT ̂  ̂ #5T < firar

r̂nr sftr nJ'I+'i *î4-

? i

tîsfT ̂  r̂r*TT

f I  4jfF3r«r irifĵr «ftr  aft 

 ̂ >T̂IT  ̂  ?t?¥T  5T ftm

wnpCT IT? ?*F   ̂  r̂rl̂

fv 5ft WIT »T̂iTtJ t ̂  ̂   fsm 

 ̂ *fVT f̂TH '41'B W T̂f Ĥll 

% 1  4   ̂fT  JT?

P̂TTT ? ? fr ̂  f̂i WT vr T*>T#5r 

^   ̂ <s?r t

*T?̂ T̂?srf̂ t̂̂  ̂*ftJ  >̂T!T V 

m?#  I   ̂  5R 5W ^

3RT̂ *finîl ^

IT? p*T 5T ? ?  5»r ̂  rPOff # WTT

ŵ mft  ̂  srr̂ wtt 5hTT-

?TCT ̂rnr «rk ?̂t 3T? # ̂  

 ̂ afPT ffi' jft *T̂ ̂T?T ?ft ̂  PpTT 

i!Tk ̂IR ?T«I >T5Î T? 3TT̂I

 ̂ySW V ̂T̂T + <•'11  I  I ̂ fV3ft?TTSFtV

4 # 3 f̂ t ̂  ̂  ^ ’JT’fW ̂1

T̂PTTft̂  ̂ ?T

tnr̂t̂ s»ft »T5TrT ̂TtR < f^ *it?: 5 '̂ 

'IT >Mfr ̂ ?TR t ftiTT 15ft?r ̂  3ft 

3̂̂ #FT ̂   ̂  ̂?nr 5TTfT?T f I

H mvpz  «irs   ̂ST HiT+a 

<?hrT fT sftr *T ^  3ft ftf 

fjTpTfT?: T̂TfT # ĴTPT Pp<IT t 

XVTtRT  T̂T?T ? I  *tft ̂•TVT T'fi

tft 4«nf t

*î»ft   ̂I hP+'h  srra'  fv

?ft ̂>PTf*T?TT yWVt *T̂ T

IT? <T̂t3iT finnwr 3tt t̂ott ̂  f*r ??

afk <RiTT ?  I  «ftr srnfft 

 ̂ IT?  #V|T PpiTT »ra71 Pf ?̂,oo® 

TfffsT  ̂ ftiTT 3rrr ?r?  fr?»T 

 ̂ ?r»(4t'4i ̂  sfT fv VT*T *B?*r iT̂  ̂ I 

#fT*r4'3ft ?n?FtT <T5rvwf ̂ f̂tJff 

’ VTIJTWTT ̂ 1   ̂  IT? ftp 3ft ̂

IT  ̂ f̂t   ̂^̂ rfwv

1̂   ̂ ?*T   ̂   ̂̂  **T<

fvrmnrtv k» ’ifhr̂ Ĥ'Btr̂gnTVt 

>T̂ qr  # f 81 5Jrr?T fwr afnT i 

aft <T̂Tf? 5T  iTTf̂ ?[?STT ̂

?>!TT T̂f?̂ I  if «T̂ >F  ̂'IT?̂ f

ftr  ?rr f»TfsTfjt ?it̂ »t?? st ̂  

5ft ?»T ?rrft »tf«ft ̂

VT   ̂I
\

4  t̂̂ ̂ft ̂tir *ftr ?nf fJT’rr

T̂??rT f «ftr ^ IT? t F̂> 

fsTiî̂ r̂T  n«nf   ̂   *mr  f?r qr̂  

<TT̂  #STT ̂rr?# ? ar? rftfr niff t I 

*r̂ tjap frr«ft # «P?r <tt  ftr  ii? >co qr 

^ «TT spftJW <TT  ?> 3rrTit

«TTFy5TCt îrc HTWf ̂  »ft Ho

<TT  f?in 3rTiTr i ?it

*̂rti'̂TT  VT  ?  5?Yt

«TT «Tf ̂  ? Pp ??Tff irsr̂ î tr

ITT 1TT5  T̂̂TT ÎTT<T "T̂iTT I

IT? ?tpft arft  sTff I fsw  ̂

ftr iT<r4̂ <5T w ?f?r>T "Ît ̂tth t 

*T qTT w# I 4' IT? «r̂ t̂tttt 

jj fv 3T?r fW V$T?#5PT f̂T  IT?

 ̂ir ̂ ijfippsT ?TTT?r I I w *T7sr w 

!̂Tr  ̂  T»q?#5pr sfi ?*r

ijvtt  PffiTT   ̂ IT?  W  srwff  ^



[qfftfgr 5T5T m >TT»f̂]

«Tt?f5rW ftiW Pf̂TT I I

<»Pr7Tr fn̂ Nd 

 ̂isfk 5?̂

<TT 5T|f Tf ̂  I '
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•'fl'fl  ̂ JTf,

*3'̂'̂,  t̂3f ^  f*P ^

sift  'TTf̂ JT?  t.

 ̂f«P fm «ft̂

T̂9>*T?5T|?7 

ST ̂ ?rk ?m sp <Br??r f̂n: =5rR  ^

5*T   ̂ f*P fli ̂ 5̂T *T  <?fl̂i"f

^  t[t,   ̂^

TT 3ft  ̂̂5THT

^ ̂  'If ̂PTT

'TTf̂ I w ̂  f̂Tfnr w  t 

VT̂ ̂îdr ̂ ^

iftr •TtA *p ̂iT*r  r̂nr 

Ir ft? ?TT wwî t  I  ^ Tnft f

 ̂ ̂  WTT w I  ift Ti-fll

5T̂ f', ̂  ̂  1̂0  7T !TT

I n ̂ nrnnr 5 ftr  k *ttt ̂ 

 ̂  ̂  >ft Ho qr̂ j ̂  rnft 

 ̂ I  «mr «r? Tnft  ?f, «ftft 

 ̂ ̂  8nTTig»fV  ?ft ̂  ?F> wrr ̂  

?Rf ̂   ̂dO«M f% ftr?̂

 ̂r«PTT }WT t I  if’ ̂  V ftrr ̂  

5  ̂ 5T̂ «fr̂*TT  I  P̂p5T VTfWt 

«irin:  v t̂' »r|̂ ̂  ̂  <ftr

*r̂ ̂  ^ T m

«f>̂»TT Pf t f rtfi ̂   ^

r̂?[q 1   ̂*!TfT?: ?T

4f5T*T  ?̂r #  »̂rr %

5»nTT  ITT  t f%  qW # izx̂

^ ?>T t# «fk fsw  # vt ?>  ̂  ̂

^  ^ vtftra «pf I  ^

TT3f ̂ mr «TT H>‘tM.f̂ MiT «P ̂ R f I

n ̂ spTR ̂    ̂^

 ̂  *F STR *fk ?T3f  5̂n '̂T̂WT

g* I  3nrt   ̂5ft#  t.   ̂s.

*T*̂ *̂5T, ̂  ̂ t̂S' *P ̂l< *T IT ̂ <llr1

 ̂̂ftrorar <♦> wi ̂ ̂ftr ̂sr  ĝn 

irft̂ % ?>T # 5ft  ŵrnTT ̂

 ̂  ^ ̂  rrnp̂ trrr ̂  f’t̂ -

 ̂  5iTf # wnr̂ *pt  I  u

r̂w # 5JTTCT  Wf̂’r ̂  W3ITW

 ̂  ̂   I 4  VT’TT

 ̂f% ̂   ̂  *T ??T a<.̂ W  T̂ ’TT

T̂f̂ % »T?pf  ?ft rTT̂ # 3ft ̂T̂tsRHT 

5ft  ̂ tr̂  5Ttt# #

I  «T»TT  ̂   4  ̂ -̂ r qr 

f̂T̂’T ?ftT MH'HK  ̂TtJ  ?ftT 

wm «n  ̂ t̂wJT ?#»T  eft ̂  
JJTTftR ST̂  I A'

^ fêJTcT jf *rx ̂r̂»rr %  spt f'lr?: 

f̂tr  Pp ^ ftrPrvft̂  ̂

5̂  ?ft  srrJ,

 ̂  ̂  !T ? I   ̂ar̂r 5fr ^

»nT!fiRfe #  >vt jd WT?  sisf,

f̂nr Ht ̂

*ftr Pkt inrr < 5ft ’jsTrf̂rr

»̂rr j  ^  r̂ ? *rtr ?r»rT

 ̂̂  TT̂tvsnT m >flRM  ̂ ̂ *r 
SPTH? I

ŷit ̂ t̂ 3ft ̂  inr vt»tt ̂ r̂ r

5 ̂  T?: TT  ̂  ̂̂  ft*TT t I 

??rpTJT lf‘ ̂   eftfTTJTr 5T̂  r

 ̂ r̂pTrfT  p  r̂  ^

5T̂ !T̂ ftr ?fy«TT ̂ aT45rsT5T ^ '̂tf 
*pn>t 3ĵ   wtr Tt*rr 1  #ftR jî

t̂̂ft  "TT Tt<̂  ̂ I  ^ ?;t

*P JTTT W  ’T’T̂t  ̂ !T? ^

8R f̂  ?ftnt ̂ ?F?T yRfa«ti sft,

3ft l̂Tt̂ntT t’,
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5 rft ar?   ̂ fr

f3RT t ̂  ̂  3irT?T ̂ 3irreT 

 ̂I

f̂t 3T?9>Rr ̂ m 4’ ?#t  ^

: srrr ̂  r̂nr 

f?jn t % *r«riT̂i   ̂<fk

f*Kt  Ko ^#1  5ft Ko TT#J

 ̂  5r®TT 9TTtV  ?fr f̂<, ̂  •fT̂’T̂ŴPT

3TTim, fJrraiF fon srmr crt 

 ̂   ̂ aft #f?Rr t ̂  «p jj5Tî

f?iTT snir JTT   ̂  WTTT ̂  I ?lf%?T 

«rf? t  UT̂ TTTift »f̂ 5T ̂  ?ft ?

vftwW|r fTff wtw:  f̂T ?r>r ?

WST̂̂ ÎWT:   ̂ jf̂ f̂

f I  . '

«rfw 5T«T TTff WJfll:  #ft

ar? t fsp grrn  11 »T!r4̂

sfT̂nr  I I  5ft ̂ zrTft?T#

i # crzr̂dfs ? x̂

I  3ft TT̂ ?1pT ̂  TT «ft JT? 

 ̂  I

«ft ?T̂ I  *rrf̂-

'̂t ̂ jTxfr?̂  f # ̂ t »PT̂#?*Pt #̂r 

f I *Pt to # ̂frr f«rr I

Shri Meffhnad Saha (Calcutta North
West) :. Let us hear what he is asking 
of the hon. Member.

Mr. Ctaairman; Let the hon. Member 
address the Chair.

11 A.M.

IW ^IW  :  I Want  to tt«k 

t}i6 hon Member ftp  JTfir wr̂srtt
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?fl?gr irxT ̂ft̂  ̂ftp ̂

?5nTT   ̂ t I  wrf«̂

?5TT ̂  ̂    ̂ I
The balance of the shares in terms 
of proportionate property  in  the 
company will be dealt with according 
to the provisions of the Schedule. 
There will be no difficulty.

The Deputy Minister of Commuiil- 
cations (Shri Raj Bahadur): It boils
down to this then that the compensa
tion calculated on the basis of the 
valuation assets will go to preference 
share holders in the company and the 
Government will have to pay in addi
tion to that from its own pocket 50 
per cent, of the face value of the 
ordinary shares.

IPandit Thakur Das Bhargava: This 
Schedule deals only vidth the cost price 
of the assets minus depreciation. This 
is tlie only thing given here.  I pro
pose that the first thing should be that 
the Government should be liable to 
pay 50 per cent. Paid-up Capital to 
the shareholders..........

Shri Raj Bahadur; Over and above 
what shall be calculable on the basis 
of the Schedule?

Mr. Chairmaii: Order, order. Botn
the lion. Members were in the Select 
Committee  All these things should 
have been discussed in the Select 
Committee.

Shri M. S. Gurupadaswamy; In the
Select Committee the question whether 
there should be two Corporations or 
one Corporation was raised on a num
ber  of  times.  The  majority 
of the Members  on  the  Select 
Committee decided in favour of two 
Corporations.  But the arguments that 
were advanced both by the hoiL 
Minister and by some of the Membeijfc 
were not convincing. I noticed
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I was in the Select Committee that 
there was a sconsensus of opinion of 
the majority of Members favouring 
only one Corporation.  There is strong 
reason for this view point. . The 
Planning Commission in its Report has 
suggested that there may be only one 
Corporation with two wings operating, 
external and internal services. Ajgain, 
the Transport Enquiry Committee also 
has favoured the idea of one Colora
tion. I may point out that the ban
ning Commission’s Report has been 
approved by the concerned Ministry. 
It was only after getting the consent 
of the Ministry that the Planning 
Commission has submitted its Report. 
So there was the consent of the 
Government also in the beginning for 
one Corporation. But afterwards some 
extraneous considerations must have 
Intervened and made the Government 
to adopt two Corporations.  The 
reasons given by the hon. Minister on 
the floor of the House were not at all 
convincing.  When we drew the atten
tion of the hon. Minister in the Select 
Committee to this point he said there 
that the Air India International enjoys 
a certain reputation and further during 
the initial period there may be disloca
tion in internal airlines due to re- 
orgnnisation and as far as possible 
such dislocation should not be allowed 
to upset the external airlines.  But 
he conceded one thing that there may 
be two Corporations for a few years 
and afterwards both the Corporations 
may be merged Into one.  But I fail 
to understand why there should be 
two Corporations even at the beginn
ing. In 1946, in England there were 
three  Corporations.  Subsequently 
they were reduced to two and the 
present experience is that even two 
are not satisfactorily working.  There 
is a growing feeling that these two 
Corporations should be merged into 
one.

Again in Australia, I learn, there 
is only one Corporation operating both 
internal and external lines.  Various 
instances may be quoted in favour of 
the idea of one Corporation.

Shri Raj Bahadur: In Australia
there are two air companies, not one.

ShH M. S. Gurupadaswamy: 1 stand 
corrected but that has not weakened 
my argument in favour of one Cor
poration.  Here in India we have got 
a small nucleus of air services and as 
they are slowly developing, we want 
more unity of control and it would be 
a real advantage if there is only one 
agency to manage and administer the 
vhole thing.  If there is one Corpora

tion, tnere will be greater efficiency, 
greater measure of supervision ana 
more economy.  If there are two 
Corporations, according to the state
ment made by the hon. Minister, 
we are going to incur extra expendi
ture of nearly Rs. six lakhs.  Why 
should we waste this Rs. six lakhs un
necessarily? Because the Minister is 
fond of two Corporations or somebody 
else wants it why should we waste 
Rs. six lakhs?  What is the ultimate 
benefit we get out of this? Nothing. 
The Minister ̂ays that for convenience 
sake let us have two Corporations in 
the beginning.  Wĥit is the con
venience he Is going to derive?  I 
cannot understand.  If there is only 
one Corporation, there will be greater 
convenience, greater efficiency, greater 
unity in the personnel and labour 
employed.  There will be solidarity 
from top to bottom if there is one 
Corporation.  Otherwise, That soli
darity is destroyed and there will be 
waste, extravagance and duplication 
of work leading to all sorts of vices.
So I urge upon the hon. Minister—it 
is not too late and let him agree with 
us—to start with one Corporation and 
if he finds that he cannot manage with 
one Corporation, then we will think of 
other measures to counteract the draw
backs or difficulties which he will face. 
But now there is no ground or reason 
for the setting up of two Corporations.

Moreover, there seems to be an idea 
that in the initial period, there will be 
dislocation or there will be reorganisa
tion leading to dislocation.  All sorts 
of such funny ideas seem to have pre
vailed upon the mind of the hon. 
Minister.  I want to submit that there • 
should not be any dislocation either in 
the labour front or anywhere else. If 
there is dislocation in the beginning, 
it will upset the entire machinery. 
Suppose a feeling is spread among 
labourers that some of them will be 
retrenched or there will be reorganisa
tion leading to retrenchment, what 
will happen then?  The morale of the 
labourers will be destroyed.  Air 
services are such an industry that they 
will  require cent, per cent, co
operation of labour.  Labour should be 
associated at all levels. If labourers are 
not assured that their interests will be 
safeguarded properly, then there is no 
meaning in nationalisation.  What is 
the purpose of nationalisation after 
all?  It is to manage the industry well 
to the satisfaction of all the interests 
concerned including the interest of 
labour.  Unless such a thing happens, 
there is no good in calling it as 
nationalislation.  So I strongly take 
exception to the idea of two Corpora
tions.  I want that there should be 
only one Corporation.
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Then I want to say something about 
the  scheduled and  non-scheduled 
operators.  The hon. Minister seems 
to have entertained an idea that 
nationalisation will be complete even 
if non-scheduled airlines are not 
nationalised.  It is rather a very funny 
idea.  Nationalisation  should'  be 
complete and will be complete when 
the whole aviation services are brought 
under one agency, under *the agency of 
Government. .Unless that is done, 
there cannot  be nationalisation.  I 
strongly feel that there cannot be a 
private sector and a public sector in a 
nationalised industry. You cannot call, 
this as nationalisation when you allow 
certain private proprietors to operate 
their own services.

I  have got other reasons also for 
stating that non-scheduled operators 
should not be allowed to operate here
after.  After going through the statis
tics, I find that nearly 30 oer cent, of 
the income earned on passenger traffic 
is enjoyed  by  the non-scheduled 
operators. In 1951, the non-scheduled 
operators carried nearly 63,000 passen
gers whereas  scheduled  operators 
carried 40,000 passengers.  Freight 
carried by non-scheduled operators in 
the sfime year is 1,36,000 lbs. and by 
scheduled operators 96,000 lbs.  It is 
less than the freight carried by the non
scheduled operatorŝ  Again, in terms 
of miles, the non-scheduled operators 
in 1951 covered 65 million miles, the 
scheduled operators covered 90 million 
miles.  So you will see that in all 
categories, 30 per cent., that is, nearly 
one third of the field, is enjoyed by the 
non-scheduled operators.
Shri Raj Bahadur: That is not en
tirely correct.
Shri M. S. Gurupadaswamy: I can
give you figures.
Shri Raj Bahadur: You are includ
ing non-scheduled flights  performed 
by scheduled operators also.

Shri M. S. Gurupadaswamy:  What
about passengers and other things?
Shri Raj Bahadur: That is what 1 
say.

Shri M. S. Guruiiadaswatny:  It is
common knowledge that freight pays 
more and charter operations are al
ways remunerative.  If these things 
are left in the hands of non-scheduled 
operators, then the income that usually 
accrues to the scheduled operators goes 
away. So I want that non-scheduled 
operators must also be taken for 
nationalisation.

There are so many things to say but
I have no time.  I will refer to one 
more point, that i®, labour.  Govern
ment seems to be lukewarm in their

attitude towards labour.  They seem 
to visualise some retrenchment after 
standardisation and reorganisation of 
labour.  But I want to point out that 
only 8,000 labourers are employed in 
this industry and the industry is ex
panding.  It has gone on expanding 
from 1946 up to now and most of the 
air personnel are highly technical. We 
cannot get them for the mere asking 
of it. Because there was second world 
war many persons were given training 
and we were getting the benefit of their 
services at a cheap rate.  I feel it is 
our national duty to utilise effectively 
all the technical personnel available in 
the country.  Unless we do it, the 
technical experience will go to waste. 
It will be a national waste and we 
canot allow it to happen, Technical 
know-how is as much important as the 
national wealth of India.  The policy 
of the Government should be so shaped 
as to employ all the technical person
nel, all the employees employed in this 
industry. I urge upon the Govern
ment that representatives of the wor
kers, who enjoy the full confidence ol 
their class should be associated at all 
levels.  Particularly I want a labour* 
representative to be in the Corporation 
This is very necessary.  Unless tĥ 
labourers are made to feel that they 
are partners in this industry, you will 
not get their full support and co
operation and you cannot run the 
services economically, and there will 
be no efficiency.

Shri K. C. Sodhia (Sagar): I may
kindly be permitted to speak for five 
minutes, Madam.

Mr. Chairman: Not now.

Shrimati Sushama Sen  (Bhagalpur 
South): I did not think that I wili 
have to speak on this; but, as I was a 
Member of the Select Committee, i 
would like just to say a few words on 
one or two questions and the important 
question of one or two Corporations. 
This matter was fully  discussed. 
Although some of us felt at first that 
perhaps one Corporation would be 
better, after the h'ln. Minister had 
given an explanation, v/e fully support
ed his view that there should be two 
Corporation? in . the beginning ;ind 
perhaps, later, when it is foundf that 
our Internal Air Corporation is work' 
well, then it would be time enough to 
amalgamate the two Corporations nto 
one  This is one point which I would 
like to stress.  I think for the pre
sent two Corporations are absolutely 
necessary.
The other question is about compon 
sation.  Of course, I have given a 
Minute ' of Diss-ent.  But, after th© 
hon. Minister has explained that 
would see that the compensation to be 
given is decided by Parliament and
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that all companies get their due sharc» 
that satisfies us.  This is a matter 
which was worrying us.  We felt that 
all the shareholders who had invested 
a lot of money, should really get their 
adequate  share.  Since the hon. 
Minister has assured us that this 
question will be dealt with in all fair
ness, 1 think there is no cause for 
complaint now.

The other point is about the consti
tution of the Committee.  That too 
was discussed at length.  We all 
felt that one person experienced in 
labour matters should be included on 
the Board of the Corporation.  It is 
very necessary to have a person who is 
an expert in labour.  I had also 
suggested " that a  woman member 
should be there, because the question 
of air hostesses and other questions 
affecting women are there. I should 
think that the hon. Minister has accept
ed my proposition in principle al
though it is not stated in the Bill.

Shri Jagjivan Ram:  Mr. Rohini
Kumar Chaudhuri, who took a keen 
interest in the air hostesses, is not 
preseait now.

Shrimati Sushama Sen: Yes, and
Mr. Rohini Kumar Chaudhuri raised 
the question that a person who had 
left a company and had joined some 
other company could come back and 
that he should be given the same pri
vileges and that he should eet tne same 
increments.  I do not think that is 
really fair.  If someone who has 
thought it fit to go and take service 
elsewhere,  especially  in  foreign 
countries, comes back and wants to be 
employed again. I do not think that it 
is fair that he should demand that the 
Corporation should take him at once. 
This is what Mr. Rohini Kumar 
Chaudhuri pressed in the Committee 
and he passed on two or three amend
ments which were not accepted.

Shri N. Somana (Coorg): As a
Member of the Select X̂ommittee, I 
think it is my duty to give mv whole
hearted support to the Bill as it has 
emerged from the Select Committee.

There has been a serious difference 
of opinion on the question whether 
there should be two Corporations or 
one.  I am rather surprised that even 
at this stage, after the very valuable 
explanation that has been given by the 
hon. Minister of the reasons that made 
him agree to these two Corporations, 
there should be any controversy on this 
matter at all.  As has been referred 
-to. we all admit that this air travel 
Industry is in the initial stages. We 
should go with great caution.  That is 
one of the strongest reasons why we

should try the experiment of iwo Cor
porations and see how they work. As 
the hon. Minister has put it very clear
ly, it has to be said to the credit of 
tne ̂Air India International that it has 
established a great reputation today, 
it has some obligations and contracts 
with other nations which, I think, by 
mere legislation of this Parliament,, 
could not be transferred, as many of 
us think today.  Though, of course, 
the legal entity would be changed and 
the State becomes the succeeding 
agency, I feel that there will be real 
difficulties irl changing over the mter- 
national conventions and agreements 
and contracts that have been entered 
into by the Air India International and 
certainly it will take a long time to get 
over the difficulty of getting these 
agreements changed.  I should also 
think that there should be difficulty in 
making these Corporations into one if 
we combine the Air India International 
and all the existing air companies in 
India.  I think there would be dilfi- 
culty in making the other countries 
agree with the new company, that is to 
be formed.  Therefore, I should think 
that we would be well advised in start
ing two Corporations and try it as an 
experiment.  As has been referred to, 
even in England, they had three Cor
porations to start with ̂and even today, 
they are having two Corporations.  I 
should think that in a way this would 
certainly give rise to a healthy com
petition.  Of course, the risKs are 
there  as  there are  risks even 
in  having  one Corporation.  So 
far as risks are concerned  I should 
think they are more  in  having 
one Corporation rather than in having 
two.  We take over the companies as 
they are today and try to work them 
and see that all the companies ihat are 
working within India are organised and 
put in proper form.  Only when that 
is done, we can think of. as ̂hc hon. 
Minister said, combining the iwo Ccr- 
pofations into one and seeing ihat it 
works properly. So. I should think 
from all these aspects it is as well 
that we make a modest start with 
these two Corporations and see actual
ly how they work, and after we gain 
experience in many matters, we could 
combine these two Corporations and 
make them into one.

A suggestion was made that we 
could have one Corporation with two 
branches.  I should think so far as 
these two Corporations are concerned, 
there is not much difference at all. As 
a matter of fact, there is ample pro
vision in the Bill for close co-operation 
between the two Corporations.  The 
Chairman of the two can be a common 
man, and even so far as the members
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of the Corporations are concerned, they 
Îso can be common.  There is no 
difficulty about that.  Then, even as 
I ĉgavds the transfer of officers from 
i;ae uorporation to another, training 
and oiner ijiatiers, these also can oe 
cjmbined.  There should be no diffi
culty at all.. So, really I do not thimc 
•there is any serious objection apart 
from mere sentiment to having two 
Corporations.

It has been repeatedly quoted that 
in the Five Year Plan it has been 
:stated that there should be only one 
Corporation, but the Five Year Plan 
is not a thing which should be followed 
strictly for all time to come.  As the 
hon. the Prime Minister has often 
.stated, it is not to be taken for grant
ed that it is a permanent thmg for 
all time to come.  It certainly can 
be changed.  As has been rightly 
pointed out by the hon. Minister, that 
the subsequent study of the whole pro
bit m has convinced them that the view 
taken earlier by the Planning Com
mission has to be changed, and tliat 
.the idea of having two Corporations 
would be a much better one than the 
idea of having one Corporation.  So, 
there is absolutely no necessity to rely 
on the ob&ervation made by the Plan- 
Jiing Commission in support of having 
one Corporation,

One matter which, of course, the 
'hon. Minister has referred to, and to 
wHTth I should like to refer in this 
‘connection, is about safeguarding the 
Tights of employees.  Of  course, 
Tepresentations have come to many 
Members. Probably, all the Members 
must have received representations 
trom the employees.  There is an 
apprehension now in the minds of the 
employees, especially of those employ
ed in internal air services that their 
grades etc., will be much lower than 
what they get now.  I am making a 
humble request to the hon. Minister 
to give his serious consideration to 
this problem and to see that there is 
noi much discontent among  the 
fiexvicemen because, after all, as many 
Members have stressed, the utmost im
portance should be attached to the 
•enthusiasm and the work that has to 
be put in by our servicemen from the 
top to the bottom.  So, from that 
pomt of view, I am making a humble 
request to the hon. Minister to study 
the problem and see that as far as 
possible the service conditions do not 
differ.  Naturally, persons who are 
uervina on the international lines will 
have to be paid some higher allowance 
etc.. but so far as other matters are 
roncemed let it not be said that the 
Internal Corporation which is to be 
formed is inferior to the Air India 
Inemational which will be a separate

Corporation.  That is  one matter 
wnich has struck me and I am making 
an appeal to the hon. Minister to give 
ois earnest consideration to it.  ft is 
M matter of detail which, of course, 
need not go into the Bill.

Before I close, I have also to pay a 
tribute to the way our airmen have 
neen working on their jobs during 
these years.  It has been our ex
perience that so far as accidents are 
concerned, if we consider the whole 
.WOTld today, the least number of acci
dents have happened in India. It is 
really a very creditable thing that 
we nave ktpt up such a high efficiency 
of service. It is our aesire tnat ini.s 
effipjciicy siiould certainly be increaŝ 
Juilher and we must make it a model 
to the whole world.  It is certainly 
possible if there is enthusiasm and co
operation on the part of those people 
wno are responsible for running this 
Corporation and also the men who are 
employed on the various jobs.
So  far as representation of labour 
is concerned, a lot of concern was ex
pressed by friends opposite.  It wii* 
oe seen by them that even in the Air 
Transport Council, the Select Com
mittee hag made provision for a 
representative of the employees to be 
a member.  Many things can be 
Kettle d amicably there, and whein 
there is a dispute, the Government 
will ultimately be the arbiter of the 
wnole situation, and things could be 
settled very happily.  S9, I do not 
think there is any cause for appre
hension in this connection that their 
cause has been neglected or that the 
Government has been callous to the 
interests of labour. 1 am very happy 
to say that the hon. Minister, who 
himself was Minister of Labour for 
some time, has taken scrupulous care 
to see that the interests of labour are 
safeguarded very properly, iind that 
suitable representation is given to 
them on the Air Transport Council 
and also on the Advisory Council. So,
I do not think there is any force in 
the arguments of the Opposition that 
labour has not been treated properly.

I should think that with these 
observations which I have made in 
support of this Bill, even the Members 
of the Opposition ought to be convinc
ed that the Bill we have now put 
forth before the House is a very fair 
and equitable one even with regard to 
labour and must be acceptable to all 
sides of the House.
In the end, it is also my duty to pay 
a tribute‘ to the hon. Minister and also 
to the Deputy Minister, who hQ 
been in charge of this Bill. I kno\ 
what extent they have been wfu'iom 
at this. It was not an easy oAUr’to 
have  brought  all  these  various
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companies to a sort of agreement, and 
make them to agree to this national
isation.  After all, as has been stated, 
it was not an easy thing to make all 
these companies agree to nationalisa
tion, and I learn on authority that 
even now there are certain companies 
which are not quite happy about this 
nationalisation.  I am sure the hon. 
Minister must have taken great pains 
to see that these air services are 
nationalised, and to that extent, this 
House owes a deep debt of gratitude 
to the hon. Minister for the great 
services he has done to the nation.  I 
pay my tribute to him for the great 
effort he has made in this connection, 
and I have no doubt that the whole 
matter will be quite safe in his hands. 
Both employees and employers of the 
Corporation will certainly get a very 
equitable treatment, and let it be our 
hope that these two Corporations will 
be a -model to the whole world, and 
will earn a great name to this coun
try.

V Shri Nambiar: I have had the op
portunity to Sit in the Select Com
mittee.  In the Select Committee the 
idea with which we on this side 
worked was that this nationalisation 
or what is known as nationalisation 
must have the benefit and advantage 
of having chleap travel with maxi
mum safety for the common people. 
That was the  idea with whicn wo 
approached 'the whole issue.  In the 
Select Committee we fought for one 
Corporation, and we suggested that 
that was an argument for the advan
tage of the wellbeing and the better 
running of the whole show. I do rot 
want to go into  details  because 
several hon. Members  have stated 
them.

With regard to the nationalisation 
aspect of the question, we stated tliat 
as things stand today it is not nationa
lisation, and I still feel that it is 
not a fully  nationalised industrv 
With the very idea of the Corpora
tion. the ex-operators or their agents 
are likely to come in. and they have 
got their non-scheduled sector again. 
Some person whose interest will be 
to see that the Government is kept 
out of the non-scheduled operations 
will come and sit m. the Corporation 
and he will try to utilize hi« pre
sence in the Corporation for netting 
more profit  in the non-scheduled 
sector. This is a possiblity.

Shrt Raj Bahadur: Not passible un
der the Bill.

Shrl Nambiar: That is why we on 
our side said that those who are in 
the  Corporation’ must  be  either

official̂, or those who are specially 
recruited by the Government  for 
this purpose, and we suggested that 
the Corporation tshould contain five 
persons—the Communications  Minis
try, the Defence  Ministry and other 
Ministries should be represented,  an 
expert to be added, and a represen
tative of labour, thereby making it 
a complete body, making it a nationa
lised industry in its real sense. And 
we wanted to point out that the 
labour representative must be there. 
I cannot conceive the idea of nation
alisation without associating labour. 
Labour is not merely a wage-earner; 
it is equally a partner in a nation
alised  industry, because the money 
that comes from the exchequer alsa 
belongs to labour.  From this point 
of view, the association  of labour 
from the very beginning should have 
been there in regard to the forma
tion of the two Corporations,  the 
esttlement of labour disputes—which 
is provided for in the Bill under the 
heading of labour relations\ and the 
assessment  of  the  compensation. 
Nowhere has labour been associated; 
in any of these matters, in spite of 
the fact that the Chairman of the 
Committee was requested to be heard 
by labour.  At least, the Committee 
should have had the courtesy to hear 
the labour representatives. After all. 
what did labour say? It only pointed 
out that there were many lacunaie m 
the assessment of compensation  and 
it promised to supply a ̂ better for
mula if the Committee heard it. But 
labour was not associated. In future 
also, I think that it is not going to 
be associated in the conduct of this 
show.  This  attitude of the hon. 
Minister, which he has assumed from 
the beginning, is not wholesome. He 
was once a Labour Minister,  but 
with all my respect for him, I must 
say that he is still reluctant to hear 
the labour side.  That is my com
plaint.

Shri Jagjivan Ram: I am prepared 
to hear the labour side, not on  the 
recommendation of my hon. friend 
but on my own.

Shri Nambiar: I may assure him
that I am not representing labour in 
this respect.  I am mer̂ suggest
ing that labour should be heard.  I 
am not at all in the picture. V̂hy 
should he assume that Nambiar  or 
the Communist  Party is in the 
picture?

Shri Raj Bahadur: We have heard 
labour more than once. In the Select 
Committee we also considered their
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representations, but no such thing as 
the hon. Member says now, viz, about 
compensation etc. was ever mention
ed—not even by the hon. Member.

Shri Nambiar: That is why I say
that labour must be heard. You want 
to nationalise this mdustry within a 
very short time, and you say that 
you have no time to consider the re
presentations of labour. It is a fantas
tic idea. That is why 1 say that there 
is something  wrong in your  entire 
conception oZ Mtionattsation.

Our apprehensions  centre  round 
not one or two points, but many of 
them. On tb© question of compensa
tion, if Government had tried to give 
reasonable  compensation,  I  would 
have understood it.  I do not want 
these ex-operators to be robbed  of 
their dues. But in spite of many re
bates, the industry is in a state of 
collapse.  Did you take  this factor 
into  account when  deciding  the 
compensation?  No.  In spite of the 
fact that the depreciation is calculat
ed at a rate disadvantageous to Gov
ernment, and in spite of the fact that 
in allowing  depreciation the com
panies had  tried  to  circumvent 
income-tax, in spite of all these fac
tors, you are unwilling to accept the 
depreciation level shown in the books 
of these companies. Certain Dakotas 
and certain machinery have been 
brought dowii to Re. o;ie. You are 
not accepting this. You say that it was 
done for some other reason, and that 
you must  give equitable compensa
tion. You have propounded a formula 
in the schedule whereby you will have 
to pay  compensation  for  sixteen 
years to come,  When, in the books 
of the  companies  themselves,  the 
value has been brought down or 
rather written down to Re. one why 
are you to give a higher rate of 
compensation?  What is the reason? 
I can say boldly without any fear of 
contpudiction that you are doing this 
only to favour  the  ex-operators. 
Otherwise, why can  you not accept 
the formula which we suggested?

Shri Raj Bahadur: Does the boti.
Member mean that we should pur
chase Dokotas at Re. one?

Shri Nambiar: I do not mean that.
The value has been written down to 
Re. one in their books and you your
self say that they cheated the Gov
ernment on the question of income- 
tiiX. When that is the position....

Shri Raj Bahadur: You are pro
ceeding on wrong premises.

Shri  Nambiar: My submission is
that in regard to the fixing of com

pensation, in regard to the formation 
of the Corporations, and in regard to 
hearing the labour side—in all these 
regards, I am convinced that you have 
ignored the interests of the nation. I 
am soro'̂ to say so.  Some other 
things, I am afraid, are in your mind. 
If my tears are wrong,  please r£- 
move them. Otherwise, I am very 
sorry to say that this experiment riiay 
not be successful.

In regard to the formation of two 
Corporations, the hon. Minister said- 
that this two-Corporation idea  was 
there, because he apprehended some 
labour troubles in the  internal air 
service at the time of re-organisation.

Shri Jagjivan Ram: I question the. 
veracity of his statement. 1 have never 
said that.

Shri Nambiar: What I am saying is 
printed or rather **cyclostyled in the 
proceedings.  This apprehension was 
mentioned in his speech. I can place, 
it before the House. He said that he 
felt that in the internal service there 
may be some trouble ,due to some
thing, and that is why he wanted 
two Corporations, so that even grant
ing that there is a strike or labour 
unrest or retrenchment or transfer of 
labour in the internal .service, the ex
ternal service may go on working if 
it is kept separate.

Shri Raj Bahadur: Madam, I seek 
ycur protection  The hon. Member is 
proceeding on permises which are in
correct. The hon. Minister of Com
munications never said in his speech 
that there would be strikes or labour 
unrest etc.

Shri Nambiar: I am making this
statement on the basis of the speech 
of the hon. Minister.  I can show it 
to him if he will bear with me for 
fifteen minutes or so. He may have 
forgotten his  speech.  These things 
are likely.  Only  this morning, we 
found that the Law Minister had for
gotten what his Ministry had put ua 
and we had an apology. So. I am not 
worried about this interruotion.

Mr. Chairman: The hon. Memtoer re* 
ferred to the hon. Law Minister’.s 
apology. That question is closed. He 
should not have referred to it again.

Shri Nambiar: These things are
happening in this country, and  the 
apology is now the property of the 
House. That is why I mentioned it.

An Hon. Member: Your speech now 
is also going to be the property of the 
House.
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JShri Nambiar: If the dealings of
Government with labour had  been 
iair, I will be the first oerson to sup
port the measure, but I do not want 
labour to be penalised.  The hon. 
-Minister says  that there  will be 
:standardisation of wages. That means 
there will be cut in wages. Are you 
not contemplating  a cut in wages? 
The hon. Minister says that there is 
a provision that those persons who 
are getting higher scales of pay today 
will be guaranteed those scales. Now. 
would you give that  assurance in 
writing?

Shri Jagjivan Ram: I  have  not 
given that assurance and I am not 
going to give it.

Shri Nambiar: The cat is out of thf» 
bag.

Shri iagjivan Ram: It was never in 
the bag.

Shri Nambiar: This standardisation 
will mean dislocation due to cut  in 
wages.  There will be retrenchment 
,also.  That is how his apprehensions 
are created.  Labour is not being 
taken into  confidence, and I can 
.assure you that in this nationalised 
industry there is going to be no pros
perity so long as that is the case. He 
must assure us  that he is going to 
take labour into confidence.

Shri lajivan Ram: That is 
monopoly.

your

Shri Nambiar: There will be
transfers and'other dislocations. So, 
in the interests of labour, in the in
terests of the common man and in the 
interests of even the exchequer, I do 
Jiot And a helpful attitude from the 
side of the hon. Minister, i express
ed this fear in the Select Committee, 
anc’  ̂do so again here. If he will 
assure me that they are prepared to 
accept certain amendments and also 
say that my fears are wrong, then I 
will be very pleased, because I am 
not for dislocation.  I have been re
peating this often.

In one respect, he has done some
thing. He stated that those who had 
been victimised after 1st July 1952 or 
retrenched due to  certain  reasons 
would be the subject of reconsidera
tion. I pay my tribute for this as
surance that he has given, but that is 
only with regard to a small number. 
He did not extend that spirit to the 
entire labour matter. Tt ig only with 
regard to a certain person he gava

that assurance. I thank him for that, 
but he did not take labour as a whole 
into confidence.

To sum up, my points of criticism 
ar̂ these.  First of all, there should 
not  be two Corporations.  There 
should be only one.  It should be a 
compact body of five persons, as sug
gested by me, including a labour re
presentative.

Secondly, in order to avoid the pos
sibility of labour unrest, he should 
give an assurance that there would be 
no large'retrenchment or any serious 
cut in the wages and further those 
who are getting wages should be given 
a guarantee.  I would also mention 
here that those who are working on 
the home lines should  also have a 
chance to work on  the international
lines and thus the whole industry
should  benefit the nation. (Inter
ruption).

With  regard to  compensation I
trust that he will accept the formula, 
which I have already suggested and 
which WQuld be of benefit to all the 
people in this country.

I hope that he would keep labour 
in the forefront in the reorganization 
scheme. If these things are not done, 
what will happen is  that the work
will  not be efficiently done and dis
content among the staff will in turn 
affect safety in travel.  We had the 
misfortune of a Comet disaster near 
Calcutta. I do not know what it was 
due  to.  People are  apprehending
danger, and unless you get the co
operation of the staff and remove the 
fear, the industry may not flourish.
This is not a minor issue: it is a very 
serious matter and he must apply his 
mind to these suggestions. I hope that 
he will change his present attitude and 
do something in the larger interests 
of all concerned.

Shri Bansal: At the very outset, I
must express my deep  appreciation 
both to the Chairman of Ihe Select 
Committee and the hon. Communica
tions Minister who were very consi
derate and painstaking to listen to all 
that was said in the Select Committee 
by almost every Member. We sat in 
the Select Committee from day to day 
for a number of days and the strain of 
the work must have been really very 
heavy on the Chairman, the hon. 
Minister and his Deputy Minister. The 
Bill as it has emerged from the Select 
Committee is really a very satisfying 
measure from all points of view, but 
on one particular matter there still
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remftins a difference of opinion  and 
that relates to the question of compen
sation.

I must take the House into confi
dence and at once confess that the 
Select Committee did try its very best 
to explore the various possible alter
natives but found itself at its wit’s 
end to arrive at a satisfactory solu
tion, with the result that the original 
scheme of compensation was main
tained.  I am one of those, however, 
who still think that something can be 
done an<1 it is for this reason that I 
welcome the  suggestion  that  was 
made in the morning by the hon. Dr. 
Mookerjee as I could understand from 
what he was saying.  I support my 
understanding of it because I  went 
outside the House and asked Dr. 
Mookerjee in the Lobby if the impres
sion I had gained from what he said 
was correct and be said that my 
impression was correct.  The impres
sion that I gathered was that Dr. 
Mookerjee wanted to maintain the 
Schedule as it is and whatever the 
total moiety of compensation that was 
to be received by all the companies 
combined was to be distributed among 
the shareholders.  If that is the sug
gestion, I think there is quite a lot in 
it which needs to be examined and I 
think that the hon. Minister by now 
Is ready with  the formula  which 
would be satisfactory to all the sec
tions of the House. T see one difficul
ty even in that formula and that is, 
can this House or should this House 
override......

Shri JagJivan Ram: I have no set 
formula ready, but as I indicated it 
can only be on the basis that what
ever percentage of their shares the 
ordinary shareholders get, the same 
proportion may be  applied to thê 
preference shareholders, but this  I 
am just saying off-hand: I have not got 
it examined.

Shri Bansal: I thank the hon. Minis
ter for this clariflcation. What I was 
saying was whether this House can 
or should interfere with the contrac
tual obligations entered into by the 
companieŝ and  their  shareholders.
1 know that this House is the sup
reme authority as far as legislation 
is concerned and it has every right 
to pass any legislation which it deems 
proper, but  we have  to see while 
passing a particular legislation whe
ther we are not upsetting the entire 
scheme of things prevailing In  this 
country and what effect it will have 
on the future of company manage
ment. investment and share-holding.
I am very glad to note that while

moving the Bill the hon.  Minister 
said that one of the motives he had 
in his mind in devising this scheme 
of compensation was that the confl- 
dence of the shareholders in com
panies was maintained and that the 
investment aspect was not Jeopardiz
ed. and therefore I am wondering if 
the scheme that was  suggested by 
Dr. Mookerjee tentatively would not 
cut at the root of this.  In faimesŝ 
to Dr. Mookerjee I must also point 
out that he also seemed to be think
ing simultaneously that if this idea 
of treating the entire compensation 
as a moiety and distributing it among 
the shareholders of all the companies 
is not acceptable, then, perhaps each 
company  should be asked . by this 
Bill  to  divide  the  compensation 
among the  shareholders equally, 
whether they are  ordinary  share
holders or deferred shareholders or 
preference shareholders.  If this was 
the suggestion, there was nothing new 
in it. The Select Committee went in
to this matter very throughly  and
had before it the report ot the Law 
Ministry and had come to the con
clusion that making such an inser
tion in this Bill itself would not be 
quite proper. There seems to be a
good deal of misunderstanding  in
this House on the utility of pre
ference and  deferred  shares  and 
what is their place in the scheri!e of 
things as far as company manage
ment and company finance is con
cerned.

I am not referring to those cases 
where initially a company decides its 
various kinds of share holdings, but 
taking the case of companies  with 
which we are dealing, the case  of 
Bharat is one of them—I am not at 
all diffident in referring to that name 
here—and  the  Bharat  Airways 
Limited started wilh an issue  of 
five lakhs of ordinary shares at the 
face value of Rs. ten and subsequent
ly when they wanted to enlarge their 
fleet of airships, they went into the 
market and issued preference shares. 
Now. if you remember that that was 
done at a time when no money was 
forthcoming for investment  in the 
ordinary share holding, then we  at 
once realize the difference between 
the preference share holding and the 
ordinary share holding.  Preference 
shareholders occupy more or less the 
same position  as debenture stock 
holders, that is, they are treated as 
a debt upon the rompany.

•
But I quite appreciate the posi
tion of Government and the hon. 
Communjcations  Minister  that  in 
this scheme of compensation, we are 
not going by the type of shares or 
the liability that is owed to the
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shareholders.  The  scheme  of 
compensation is that assets of the 
companies at a particular calculated 
value are taken over and the com
panies are paid according to  that 
value.
There rpay be Members in this 
House who . may point out the 
various  defects  of that  scheme.* 
Prankly, 1 have not been able  to 
ilnd out any inherent defect in the 
scheme, but I am really worried as 
to how the claims  of preference 
âreholders can be met consistent 
with the legitimate  demands and 
Tijghtls of the ordinary shareholders 
and consistent  with  the  Govern
ment’s duty to see that the exchequer 
is not placed under an unduly heavy 
t)urden. Therefore, I would still ap̂ 
peal to the hon. the Communications 
Minister to And a way out so that 
v/e can meet these conflicting claims.
Shri JaflfJiTAn WLam: Will you help 
me with some proposal?
Shri Bansal: I was iust coming to 
that.
I know the Select Committee did 
try their very best to find such  a 
lormula.  They  were not in  a 
position to do it, and it is very 
obvious that it is unfair of me to 
throw the ball in the court of the- 
Communications  Minister  again. 
After all he represents the Govern
ment and he is the custodian of ail 
that has to be done in this regard. 
1 frankly admit my inability to help 
with any ready-made formula.
Pandit K.  C.  Sharma (Meerut 

'Distt.—South):  Then why .criticise
the one you have already accepted*̂
Shri Bansal: I made no criticism 
at all.  I was just pointinj? out the 
drawbacks of  that  formula and 
inviting the attention of the House to 
ôme element of injustice that maybe 
done to certain type of shareholders. 
After all, they invested money in these 
rompaniei with certain  stipulations 
and those stipulations were that there 
shares would have the first charge. Now. 
under this scheme of compensation, 
we are doing away with that kind of 
thing.  In my  opinion we  should 
try to satisfy every section of share
holders as far as possible.
There seems to be a good deal of 

confusion in the mind of some peo
ple as to what constitutes deprecia
tion.  My hon. friend. Mr. Nambiar. 
seems to think that while assessing 
tĥ value of the asset, all that you 
have to do is to take the purchase 
"price and deduct from it the depre
ciation as allowed under the income- 
tax law. This is not at all the cor- 
Tect position. Depreciation  is the

first charge on the income simply in 
order to enable the  company con
cerned to maintain the asset, as  it 
was. Now, the very fact that a cer
tain amount of depreciation has been 
allowed and ploughed back into thpt 
asset enables the company to keep 
the< value of that asset intact. And, 
therefore, the only method by which 
we can now assess the value of that 
particular asset is the market value. 
Pandit Thakur Das Bhargava, while 
speaking on this subject,  suggested 
that we should have  taken  into 
consideration this question of market 
value.  There again I realise the 
difficulty of the hon. the Communica
tions Minister and I am not sug
gesting for a moment that we should 
go by the market value of these as
sets. But this is just to answer the 
point of Shri Nambiar.

After this compensation issue,  I 
have two small points to make. One 
relates to the rights of the existing 
air pilots and employees of the air 
companies.  One clause of the Bill 
says that the present employees of the 
companies will have the right 1o 
continue in the Corporations or not 
and they will have to decide that be
fore the 1st of June 1953.  Now, I 
would most humbly suggest that thiî 
right should be given to them  for 
three or four more months.  After 
all, it is not fair to ask them to de
cide all at once whether they would 
like to continue in the service or not, 
becau.se  obviously, they  would like 
to know as to how these Corpora
tions....
Shri Jagjivan Ram: Which clause 

you are referring to?
Shri Bansal: Clause  20(1), which 
intends to give the employees the 
right to  continue with  the  Air 
Corporations or not.
Shri Raj Bahadur. Clause 21 is 
‘Duty to  deliver up possession of 
property acquired  and documents...*
Shri Bansal: Clause 20, sub-clause
(1):
“Provided that nothing contain
ed in this section shall apply to any 
officer or other employee who has. 
by notice in writing given to the 
Corporation concerned prior to such 
date as may be fixed by the Cen
tral Government by notification in 
the Official Gazette, intimated his 
intention of not becoming an officer 
or other employee of the Corpor'i- 
tion*\
Shri Jagjiyan Ram: What is the
point here?

Shri Bansal: The point is that the 
employee should be allowed to  find



deemed to have become entitled  to 
the  employer’s  contribution  soon 
after joining the Corporation irres
pective of the fact whether he  has 
served in the previous company for 
three or four years or less than the 
10 or 15 years?

Shri JarJlvan Ram: For this pur
pose, the previous service will count. 
In the particular instance which the 
hon. Member has  Quoted, the pre
vious service of the employee in the 
company will count.
Shri Bansal: That is what exactly 

1 am suggesting, that it should  not 
be treated like that, but the entire 
quantum of the contribution, both 
of the employee and the employer, 
should be treated as the property of 
that employee, irrespective  of  the 
fact whether he has served in the 
previous company for three or four 
years, so that as soon as he Joins the 
Corporation he  has the  unfettered 
right of the quantum.
Shri Raj Bahadur: Will that not
mean a change in the  terms  and 
conditions of service?
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hifi feet in the new Corporation and 
given a time of two or three months 
to see whether he wants to continue 
there or not,
12 Noon.

Shri Jagjivan Ram: So the date is 
to be fixed by the Central Govern- 
Tnent.....
Mr. Chairman: If the hon. Member 
yields, he should resume his seat.
Shri  Jagjivan Ram: Perhaps my
hon. friend is confusing the date 
to,be fixed here under sub-clause (1) 
of clause' 20 with the appointed date. 
They are not the same date. The ap
pointed date and the date to be flx̂ 
under sub-clause (1) of clause 20 are 
not the same. The dates are different.
Shri Bansal: I am glad for the

clarification. I was really confusing 
this with the appointed date. Thank 
you very much.
Then the second question is about 
their provident  fund and  other 
amounts that may be due to them 
fiom the companies.  Suppose a pilot 
has been working with a company 
for three years and he has contribut
ed his share and the employer has 
contributed  his share  towards the 
provident  fund. i The  Corporation 
takes over the entire provident fund 
and for nne reason or other decides 
not to retain that particular pilot or 
that  partioullar  emplbyee in  the 
services. What happens to the pro
vident fund amount which has been 
contributed  by the employer?  As 
these two Corporations are going to 
be new Corporations, my 'suggestion 
would be that at the time of the for
mation of these  Corporations  the 
entire contribution, both of the em
ployer and of the employee should be 
treated as the  property of the 
particular employee.
Shri Jagjivan Ram: Yes. of course. 
There is no doubt about that.
Shri Bansal: Is that provided in
the Bill?
Shri Gadgil: It is self-evident.

Shri Jagjivan Ram:  The Corpora
tion takes over the  employees with 
all the terms and cojiditions of their 
employment  in  their  respective 
companies till the Corporation, after 
laying down its own rules and condi
tions of service, varies those condi
tions.

Shri Bansal: Perhaps I couK  not 
make myself quite clear.  What hap
pens to the contribution of the em
ployer, because under certain rules 
the employee becomes entitled to the 
employer’s  contribution after,  say, 
10 or 15 years’ service?  Will he be

Shri Bansal: That is my suggestion. 
Because, after  all. the Corporation 
will be terminating  the services  of 
any pilot or other employee and, there
fore, when that pilot or employee 
turned out, he should be enabled to 
receive the entire quantity, both  of 
his own contribution as well as the 
contribution made by the previous 
employer.

These are the  few suggestions 
which I place before the hon. the 
Communications  Minister for  his 
consideration.
Sliri Matthen: Of course, I rise to 
support the Bill, and in making my 
observations I wish to join hands with 
my hon. friend, Mr. Bansal, in compli
menting the hon. Minister on the ideal 
manner in which he has piloted the 
Bill in the Select Committee, of which 
I was a Member.
Well, I was not always supporting 
the hon. Minister. But, whether  I 
supported him or others, or whether I 
opposed him or others did, he had 
a smile on his face and reacted in a 
sporting manner to all the observa
tions. pleasant and  unpleasant, thct 
were  made  in the Select  Com
mittee and I will be failing in my duty 
if I do not express my appreciation 
of that here. ^
I am only making  some observa
tions regarding certain aspects dis
cussed at the Select Committee stage 
Coming to the controversial question 
of one Corporation or two Corpora
tions, I was one of those people whq
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‘opposed the two Corporations violent
ly.  But the hon. Minister said that 
he too was of the same opinion as he 
expressed this morning on the floor of 
the House  and he has some parti
cular difficulties in effecting it at this 
stage, but he will be glad to consider 
it as soon as possible when the domes
tic service is integrated. So, upon 
that. I naturally supported him.  I 
perfectly appreciate the appreciation 
he has for the great services render
ed by the Air India International and 
the high reputation they hold in the 
world. Naturally, one is proud of it. 
But. what I have not been able to 
understand is this. Leave well alone ' 
the policy. Why not leave well alone 
for some lime more.  So long as he 
agrees with the majority of the Mem
bers of the Select Committee in the 
desirability of a  single Corporation, 
at least at a later stage, why not he 
leave well alone for the time being.
I mean the great reputed Air India 
managed by the Tatas, in which the 
State has got 51 per cent, of shares. 
Any company in which anybody has
51 per cent, of shares controls the 
company. I believe everybody knows 
.that.  There is no reason why you 
should nationalise it now.  If we na
tionalise that Corporation now, we 
will have naturally to pay a sum of 
very nearly rupees two croros or more 
to Tatas. If you have the control of 
the Corporation and get the advantage 
of the services and efficiency of the 
Corporation, why not leave well alone 
.and go on with the domestic services 
nationalisation for the time  being? 
Especially at a time when we are 
hard pressed for funds for our com
munity projects,  for our  planning, 
why should we be in a hurry to take 
ujS this nationalisation. (Interruption)
I do not understand that. I support
ed the Bill and I am supporting it 
even now.

Shri Nambiar: Qualified support.

Shrl K. K. Basu: (Diamond Harbour): 
Support is qualified.

Shri Mattken: It would  satisfy  me 
if I get a convincing reply from the 
hon.  Minister. •

Another point, which my hon. friend 
Dr. Mookeriee pressed this morning, 
is repaidin? the Air Corporation per
sonnel, having a majority of full-time 
men.  I entirely agree with my hon. 
friend Dr. Mookerjee.  I believe the 
hon. Minister has not said anything 
against it  I ouite appreciate  tlie 
desirability, of the  departmental re
presentatives on the Corporation, but

if you have, for example, five mem
bers of the Corporation, one represen
tative of the Defejice Department, one 
from  the Communications  Depart
ment, one from  the Commerce De
partment. certainly  one from  the 
Finance Department and if they are 
giVen votes to throw over the full-time 
personnel, I personally feel that it 
would interfere with the efficiency of 
the  Corporation.  The  Corporation
must consist of not more than five and 
then the majority of it should  and 
must be full-time persons. Then only 
you get the efficiency of a commerriaf 
organisation as this is exoected to be. 
Of  course. I  fully  appreciate the 
necessity of the departmental re
presentation. The representatives can 
be there as observers and take part in 
the discussion but should never have 
the power of vote. Because from my
experience of the work of these de- 
oartmenfal reoresentatives on the Tea 
Board, Rubber Board and so many 
other Boards. I do not think it is 
very helpful to have those people on 
such an important organisation as the 
Air Corporation. After all. the Gov
ernment has the  controlling power
and when a measure is  passed by 
them, it will add more and more res- 
oonsibility and for  that  full-ttme 
personnel with greater responsibility, 
I believe, is very very necessary. We 
must have as manv full-timers  as 
possible in the Corooration.

I was very happy to hear the hon. 
Minister assuring this House about 
the formation of an independent Com
mittee to integrate the personnel.  T
believe, the most important thing  is
the personnel of that Committee.  It
must be comoosed of not only strict
ly ̂ust people but people known to be 
just and of unimoeachable integrity. 
A very high standard of intelligence 
is required for the nersonnel who 
form the Committee and I am sure the 
hon. Minister will see to that.

I think I would Join hands with the 
other speakers and with thfe hon. 
Minister as well in complimenting the 
personnel of the various  air com
panies of India.  They have done a 
very good job and I have always ap
preciated the very efficient work that 
thev have done, whenever I had oc
casion tb travel by air—I had oc
casion to travel in almost all of them. 
We feel proud of our young men and. 
as a former businessman. I feel they 
would make first-class business peo
ple. I will certainly request the hon. 
Minister—I am sure he will do it— 
to be more liberal to them than others
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For the victimised staff provision is 
made in tJie Bill, naturally and right
ly. But I leel that there must be a 
provision—1 do not know whether it 
IS in the Bill or not—for the staff who 
nave been illegally appointed and pro
moted during the last one year: This 
nationalisation has been  in the air 
Tor some time and I hear—I am not 
sure of it—there had been appoint- 
nients and promotions in some of the 
air companies disregarding the rights 
of the legitimate people and I believe 
that that aspect ought to be gone Into 
just as the question of victimised peo
ple.

In the matter of compensation.  I 
cannot entirely agree  with my hon. 
friend. Mr. Bansal, who still stands 
on the contractual obligations of the 
preference shareholders.  I believe, 
it is high time for people like my hon. 
friend Mr, Banyal not to stand on 
these contractual obligations. It is a 
case, as the hon. Minister pointed out 
this morning, of six persons control
ling  lakhs of rupees preference 
capital, and 25,000 people holding the 
ordinary capital of 50 lakhs of rupees. 
If, as prescribed in Schedule, the 
compensation amount comes to 35, 38 
or 40 lakhs of rupees, as the hon. 
Minist̂ pointed out, it is certainly 
not fair to those people, even though 
there may be the contractual obliga
tions as my friend Mr. ̂Bansal pointed 
out and that they took their shares 
with open eyes.  I think some such 
protection fbr tlie tordinariy sharê- 
holders ought to be made and if, as 
was pointed out by Dr. Mookerjee 
this morning, it is possible to find out 
a method by which these dividends 
can be distributed  by Government 
taking all the shares, it would be 
desirable to do so.

I would seek some clarification re
garding one or two provisions.  For 
example, sub-clause (1) of clause 20
s£ys:

“(1) Every offlcer or other em
ployee  of  an  existing  air 
company...employed  by  that 
company prior to the 1st day of 
July 1.Q52 and still in its employ
ment immediately before the ap
pointed date shall, in so far as 
such oflTicer or other employee is 
employed in connection with the 
undertaking which has vested in 
either of the Corporation?  by 
Virtue of this Act.,.’’

I just wish to know  whether this 
will apply to the .staff employed  by 
a company exclusively for a side acti
vity. whiL'h practically may not have 
any direct connectiv>n with the flymg 
I am just referring to a side activity 
132 P.S.D.

of the Deccan Airways, which I be
lieve is servicing the Defence planes in 
Hyderabad. About 200 and odd peo
ple are employed in that and I under
stand it is a profitable Job also. They 
have nothing to do with the flying 
operations of the Deccan  Airways 
regular service.  Does clause 20(1) 
contemplate them also to be absorbed 
just like the other people? It will be 
very unfair if they are excluded.
Shri Jagjivaa Ram: I think it is 
quite clear—“in connection with  the 
undertaking*'.  When we are taking 
tHe airline, it is not that we are only 
taking the routes run by the Deccan 
Airways. We are taking  the other
undertakings, like workshops, as well. 
It is quite clear.
Shri Matthen: I am very thankful 
to the hon. Minister for that clari
fication.
Then again, sub-clause (3) of clause 
8 says:
“Neither the General  Manager 
nor such other employee of either 
of the Corporations as may be 
specified in this behalf by the 
Central Government shall, during 
his service in the Corporation, be 
employed in any capacity what
soever or directly or  indirectly 
have any interest in any  air 
transport undertaking other than 
an undertaking of either of the 
Corporations, or in any other 
undertaking which is  interested 
in any contract with either of the 
Corporations.’*
Suppose an employee of the Cor
poration is interested in some other 
business, like a motor, or road trans
port service, which he is looking after 
along with this. I do not know whe
ther the disqualification will extend 
to this also.
Shri Jagjivan Ram: What is the
difficulty there?  It is quite clear.

Shri Matthen: Does it refer to *‘air 
transport  undertaking’*  or  under
takings other than air transport?

Mr. Chairman: Shri Jhunjhunwala.

Shri B. S. Murthy (Eluru): When 
two Members from the other side 
have spoken we should get a chance— 
Messrs. Bansal and Matthen belong 
to the Congress.

^ ^ #|p|̂ ̂  

TT f>[RT
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“In carrying out any of the 
duties vested in it by this Act, 
efach of the Corporations shall 
act so far as may be on business 
principles/*

qf  I fiP CO far as may be 
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ĤTOTI fV ^ ^

# sf̂it  «f»»r «T| »T  ftf



S949  Air Corporations Bill 6 MAY 1953 Air Corporations Bill  595<>

II? WT t,

f̂PW ^  ^ PfzTT

• as far as may be
v̂ q7̂imwp?rT 

^  fiF pn?t TO ̂TT?̂ ̂

# 9HW ̂  ̂  T?75....

Mr. Chairman: Is the hon. Member 
discussing the clauses?

Shri Jhunjhnnwala: I am not dis
cussing clauses. I am having a general 
discussion. I am simply pointing out 
the different clauses, that is, a general 
discussion.

Shri B. 8. Murthy: A welcome dis
sertation.

Shrl Jagjivaii Ram: You are quite
in order.
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 ̂ 'ffTT  ̂  3TPt t.  WPT

VT x| f liU irfe ̂ yrfTTft 
?hTT   ̂faj nft 5T|lf Pt̂

 ̂̂   j Pl> ̂’Tfft ̂*T?T ̂f ̂ ?ft 5̂  • 

51̂ Pr ,̂ ?ft sRftarr it?  ̂  % w«r 

t̂’T *1? ̂ HiRT ̂ ̂ ̂  ^
 ̂ *f>̂, at ?rf

H.*Mpnn V 9!m *»PCT #  ̂PpRkT 
M̂*n 'iftr ̂  ?rt*ft w ̂M>l*T<i ̂ sr̂ 

>ft  irfS’CTW ̂TT ̂*TT fv ̂  wWf
# 3ft  TT -̂ lint I,  ̂ 5ft»ff



5951 Air Corporations Bill 6 MAY 1953 Air Corporations Bill 595̂

^   ̂WIT  ferr

W ̂   ̂ fsi  ^

5̂̂ T̂T̂;  «iTd ̂

^ I ^

R̂TTT ̂    ̂ cTT5

 ̂̂ 1 fiPTT ̂

OT ̂   gSTR  g ft)

^ ftwiT ̂  ̂   îrniTT ftqi 
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Shri Damodara Menon (Kozhikode): 
My views on this Air  Corporations 
BiU have been incorporated in the 
Minute of dissent to which I  have 
also appended my signature.  I  do 
not want to  repeat the  arguments 
that have been advanced here in 
favour of one Cgrporation.  It has 
been pointed out by the 'hon. Mem
ber, Mr. Somana that we, in advo
cating that there need be only  one 
Corporation, have been persuaded by 
the opinion êressed in  the Plan
ning Commission’s Report  to  the 
effect that there need be only one 
Corporation. He said that we should 
not take it as gospel truth and that we 
must now agree with the hon. Minis
ter when he, after considering all the 
circumstances of the case, felt  that 
there must be a change.  I must as
sure him that it is not as if we hold 
that every texpressibn of opinion or 
suggestion contained in the Report of 
the Planning Commission should  be 
accepted  as such. We can change 
them. But, the reasons for which we 
change the recommendation that has 
been considered by this House and ac
cepted must be valid.

TMr. Dei'UTY-Speaker in the Chair}

T am sorry to say that I was 
not convinced by the arguments of the 
hon. Minister in support of his present 
view that there need be two Corpo
rations.  He was almost apologetic. 
He went on further ta say, let us try 
these two Corporations for some time 
and if experience shows later on that

there need be only one Corporation, 
we can change. 1 say, why not wo 
try one Corporation for some  time 
and if experience shows, as a result 
of greater volume of traffic and other 
considerations, that there is need for 
two Corporations, let  us have two. 
This argument, let us try with two 
and then convert into one, does not 
convince me. We can put it forward 
the other way also.

My hon. friend Mr. Gurupada- 
swamy said that there must be whole
sale nationalisation and that we must 
take over also the non-scheduled 
services. My point is that we must go 
by certain principles. If we are going 
to nationalise a particular  industry, 
it must be possible for us to  have 
wholesale nationalisation in that parti
cular industry. Let us not have a 
private sector in that industry. That 
would not pave the way for this idea 
of nationalisation being worked in the 
proper spirit. Therefore.  the hon. 
Minister (himself has not come for
ward with very strong and valid rea
sons for not nationalising the.se non- 
Echeduled lines. I do not want to go 
into the question whether they are 
profitable or not, whether by taking 
them over the Government  would 
stand to gain  more.  Those points 
have already been referred to. but I 
take my stand on this principle that 
once we are nationalising a particu
lar industry, let us nationalise It whole
sale.

Madam—I am sorry. Sir.

Mr. Deputy-Speaker: I am delight
ed to be called *‘Madam*\

Shri Damodara Menon: That delight 
is not shared by me when I commit a 
mistake.

Shri Jagjivan Ram: Now you can
Pay “she” includes “he*’.

Shri Damodara Menon; About this 
Corooration itself, we held the view 
that the Corporation should contain 
onlv from three to five members. This 
point of view was urged, very strong- 
Jv urged, before the Select Committee, 
and the hon. Minister held the view 
that the number as contained in the 
BiU itself must be maintained.

Another suggestion We put forward 
wa.̂ that the members of the Corpo- 
rnlion must be whole-time.  To that 
the hon. Minister has  no serious 
obiection to make. He said that no
thing prevents the Government from 
having whole-time members or mak̂ 
ing them all whole-time. Now, in tbĴ: 
matter, let us have .a precedent itft.
I would suggest this because We are
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[Shri Damodara Menonl

having in the State undertakings  a 
new method of management.  For 
example, the railways are totally run 
by the Government, and we have got 
a Railway ?oard containing lour full
time members.  In  respect of other 
Government undertakings,  we  are 
having another set-up.  One thing 
must be made very clear. Mr. Matthen 
referred to that point.  What would 
be the function and the status of Gov
ernment officers who come into  the 
Committee?  I find that different 
Ministries of the Government  are 
having different ideas in this rcspect. 
The other day, the hon. Shri T. T. 
Kishnamachari, when speaking on the 
Tea Bill, as reported by the Select 
Committee, said that it would not be 
good to have Government officers go
ing into the Tea Board and voting 
upon different  proposals.  This  is 
precisely what he said:

“...it seemed unseemly  to the 
Committee  that  Government 
should be associated with the Com
mittee’s work iby n̂epresentatives 
sent to the Committee who would 
have the right to vote, which 
would, in one sense, mean that 
the officers are committed to the 
decisions made by the Board.”

When this question was discussed, 
the hon. Minister  stated that  ohe 
difficulty he felt in having all the 
members  whole-time was that he 
wanted some representation to  be 
given to different Ministries—Com
munications and probably one or two 
other Ministries  whose  representa- 
tives-“0flicers—̂will be sitting  in the 
Committee.

Shri Jagjivan Ram: That is a Com
mittee, not a Corporation.

Shri Damodara Menon; It is a Board,
not a Committee.

The principle is the same.  If the 
Government want to send their own 
officers to this Board and they  sit 
there and vote upon certain proposi
tions that come, then the Government 
will be put in a very unenviable posi
tion, because these officers  would 
have taken a decision on matters 
which probably the Government may 
require to revise later on. If that is 
so. what is the position of the Govern
ment?  Government’s position would 
be rather unenviable.  Therefore, the 
suggestion that these officers may 
come and attend and offer their ad
vice and probably may even persuade 
the Board to accept certain proposi
tions may be good, but let them not

commit themselves or the Govern
ment by participating  in the voting. 
If that proposition as explained by 
hon. Mr. T.  T. Ktishnamachari  is 
acceptable  to the  Commimications 
Ministry also, then there is no diffi
culty whatsoever in having ai small 
Board with four or five members, all 
whole-time, who will look to the in
terests and manage the affairs of the 
Corporation,  and  Government can 
send their own officers  as advisers 
and later on when  decisions are 
taken—as power is vested in the Gov
ernment now to revise the decisions 
of the Board and also to give direc
tions to the Board—these officers can 
tender proper advice to Government 
for arriving at a correct opinion re
garding the advice they must give to 
the Corporation or the provision they 
must make  regarding. any  decision 
taken by the Corporation.

Therefore, I would  appeal to the 
hon. Minister even at this stage to 
think of having a small Corporation 
of five members who are all whole
time and who could devote all their 
attention, time and earnestness to 
the work of the Corporation.

Mr. Deputy-Speaker: If the hon.
Member wants nnore  time, he may 
continue later.

COIR INDUSTRY

Shri Punnoose (Alleppey): I will be 
only expressing the feelings of lakhs 
of people in  my State  when
I  say  that  I  am  grateful
to you for giving me this occasion
to raise this question so that I may 
draw the attention of this House and 
Government to an industry with which 
the existence of a large section of our 
people is bound up.

Very soon we will be having before 
us a Coir Industry Bill. In the objects 
of that Bill it has been stated clearly 
that this Industry is one which is very 
important in our national economy, 
that it has got a role to play in it and 
that it is of very great importance to 
Travancore-Cochin State. Rege Com
mittee has also said that this industry 
employs 70,000 people in the manu
facture of mats and mattings alone. 
As such, there is no room for keeping 
quiet over the crisis that has over
whelmed this industry.

In his answer to the Starred Ques
tion of Shri Achuthan on the 6th of 
April, the hon. Minister of Commerce 
and Industry tried to make out two



ŝss Coir industry e MAY 195i Coir Industry 595̂

points. One was that since June 1952 
there had been a gradual increase in 
the export of coir products and that 
this indicates some improvement in the 
position. Secondly, he was pleased to 
say that some steps had been taken by 
the Central Govirnment to ease the 
crisis in the coir industry, and he gave 
a list of such steps. The impression 
that he seems to entertain, and which 
he wants to convey to the House, is 
that as a result of some improvement 
in the export position and the mea
sures taken to ease the crisis, the over
all picture of the industry and the peo
ple concerned with it is better than 
it was previously, say in 1952. My 
submission is that there is no improve
ment in the export position. On the 
other hand, there are disturbing deve
lopments in that respect. I want to 
submit further that the steps taken by 
the Government of India have not 
[iroved fruitful to ease the situation. 
According to me, the over-all picture 
is as dim and dark and gloomy as it 
was, if not more so. ^

While coming to this you will bear 
with me for a little while to look into 
certain statistics which I have collected. 
Then it will be found that facts do not 
support the optimism of the hon. Min- 
ister̂ In 1950-51 we had exported 385 
tons of unmanufactured coir, in 1951-52 
it increased to 500 tons and in 1952-53 
it reached the figure of 698 tons. But 
the hon. Minister will please look into 
the earnings. In 1950-51 when we ex
ported 385 tons, we got Rs. 3,69,779; in 
1951-52 when we exported 500 tons 
we earned Rs. 6,43,794, but when we 
exported almost double the quantity of
1950-51 in 1952-53, that is, 698 tons, we 
got only Rs. 5,82,813. Here the picture 
is not at all encouraging.

Coming to coir yarn, in 1950-51 we 
exported 8,86,291 cwts. and earned 
Rs. 5,43,42,815.

Sliri A. M. Thomas (Ernakulam): Is 
it for the entire year or for ten 
months?

Shri Punnoose: It is for ten months.
In 1951-52, it was 7,55,757 cwts. and 
we got Rs. 567 lakhs, that is to say, 
some Rs. 25 lakhs more. In 1952-53 
we expoFted more than 7,82,000 cwts. 
and the return was only Rs. 374 lakhs, 
that is. almost two crores less than in
1951-52.

With regard to coir of other sorts, 
we had exported 23.212 cwts. in 1950
51 earning Rs. 2,4,17.000 and odd. In 
1951-52 we had an export of 78,140 
cwts.  for one crore and a lakh and 
odd rupees. In 1952-53 the export 
was reduced to 52,200 cwts. and we 
got only Rs. 46,59,000 and that is a 
drop of 50 per cent, in the earning.

Then come mats and mattings. We 
had exported 32,99,17 cwts. in 1950-51 
for Rs. 247 lakhs, in 1951-52, we had 
exported 19,16,60 cwts. for Rs. 214 lakhs 
and odd. Coming to 1952-53. Though 
the quantity of export has slightly in
creased the earning has  fallen  to 
Rs. 58,64,000, that is, it had been re
duced by almost a crore of rupees, The 
over-all picture is that while we got 
in 1950'51, Rs. 814 lakhs and in 1951-52, 
Rs. 883 lakhs, in 1952-53 we got only 
579 lakhs of rupees. So, the hon. Min
ister's conclusion of improvement has 
not been founded on facts. I am also 
ôrry, yet another aspect has .been left 
out.

The industry has two sectors, the cot
tage industry sector and the actual in
dustrial sector. Husking, soaking of the 
husks, taking fibre out of the husks, 
making coir, all these are done on a 
cottage industry level and it is calculat
ed that more than five lakhs of people 
are directly or indirectly involved in 
this. Then there is the mechanised sec
tor. This was the first  industry to 
develop in our State to be developed.

I want to draw pointed attention to 
this basic factor, that when we consi
der these exports you will find three 
things. One is that the  drop in the 
earning is much greater than the drop 
in the quantity exported;- secondly, 
that more of raw materials have been 
exported than mats and mattings, that 
is, finished products and thirdly, that 
the value of mats and mattings has 
gone down more than that of the raw 
materials. Here is a very disturbing 
situation. Previously, we were under 
the impression that the yarn and fibre 
are being exported for making nets 
and other things in Europe. But, now 
we get the information that in Holland 
and other countries, they are develop̂* 
ing Coir industry on a large scale. We 
are told that in Holland  there are 
nearly 97 factories  employing 4,000 
workers. The World Federation of 
Trade Unions has been kind enough to 
give this information. This means that 
the most developed industry in our 
State is going to be permanently Jeo
pardised. This means that one major 
source of income to the State is going 
to be dried up. Before Pepper be
came black-gold, Coir industry was the 
leading source of income for our State 
and even now it is second only to 
Pepper.

Now. I come to another aspect. The 
hon. Minister of Commerce and Indus
try was pleased to say that steps have 
b<̂n taken to ease the situation. Let 
him for a while look at the steps and 
see how far they have jiroved to be of 
help. He said that two community pro
jects are there ariB they will be of
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[Shri Punhoose]

help to us. The fact is that one com
munity project in South Travancore is 
at least IftO miles away from the cen
tre of coir industry and the one in Tri- 
chur is also some fifty or sixty miles 
away from the  industrial centre. It 
cannot give us any work.

Then he said about some civil works 
were being undertaken. The fact is 
that these civil works were there for 
some time. They gave six hundred 
workers work for three months. What 
a small fraction of  the unemployed 
could be benefited by it. But there is 
none of it now. The hon. Minister said 
that certain advances have been made 
by the Central Government to  the 
Slate Government—he  said  about 
rupees two lakhs and odd. But  the 
fact is that it still remains in a stage 
of promise. It affects only the cottage 
industry, and even there the Central 
Government has not been pleased to 
see whether there is proper ori?anisa- 
tion to work it with the result that I 
am afraid it is not being worked in 
the proper way it should be done.

Therefore, the whole position is most 
disturl̂ing and the earlier the hon. Min
ister of Commerce and Industry tfiikes 
up the matter the better it is for us. 
He mentioned about a conference held 
in Trivandrum by the Finance Minis
ter of that State. There representation 
was not given to the workers and to 
the owners of the factories. When 
that point was raised in the conference 
itself, the Finance Minister was pleas
ed to say that he could not do it; 
there was no time to do that. In the 
Bill that is coming also—the Coir In
dustry Bill—I find that  there is no 
provision for representatives Of organis
ed labour on that Board. Then, he was 
pleased to say that some sort of special 
treatment is given to coir  and  coir 
goods in the South Indian Railway. I 
ftm thankful for that,  but what we 
want  is that  preferential treat
ment should be given to the coir goods 
in every railway, so that it could have 
a market everywhere in India. The 
other day I had been to the Rashtra- 
pati Bhavan, where I was invited to 
tea. I was interested in all the sweet 
things given, but 1 was more interested 
to see whether there was a piece of 
coir matting there. But, there was 
none. Well, a beautiful mat coir will 
definitely enhance the dignity of that 
place. The hon. the Finance Minister 
was pleased to say when all the M.Ps. 
from Kerala, irrespective of party affi
liations, waited on him that, he will see 
that coir goods are purchased by Gov
ernment Departments.

We want a Coir Board not only to 
expand the market in India, but also to 
find markets outside India. I was 
looking through the list  of countries 
abroad where our coir products find a 
mdfket, but I regret to find that many 
countries in Europe are  not  there. 
There is the U.K., there is the U.S.A., 
there is Holland.

Shri B. S. Murthy (Eluru): U.S.S.R.?
Shri Punnoose: U.S.S.R. is not there; 
the Eastern democracies are not there. 
It is not my anxiety to give them the 
benefit of our mats and mattings. It 
is because T want that there shall be a 
market for our goods. I hope the hon. 
Minister will take up this matter seri
ously and develop new markets for our 
exports.

Mr. Deputy<Speaker: The hon. Mem
ber must give some time for the hon. 
Minister.

Shri Punnoose: In the meantime he 
should take certain measures to sub
sidise the unemployed workers. They 
may be given rations at a lower price; 
the construction of the Aroor bridge 
may be taken up immediately and an
other railway line may be constructed 
from Ernakulam via Alleppey to Mave- 
likkara.

1 P.M.

Shri A. M. Thomas: I had occasion 
to go through the value of our exports 
and study the comparative figures. 
From 1952 April to 1953 January the 
value of our exports  comes  to  Rs. 
5,79,91j575. I wish to know from the 
hon. Minister whether he is in a posi
tion to give the figures for the last three 
months. If so, that will help us in get
ting a real clarification of the present 
situation.

I .really appreciate the attempts made 
by Government, but no substantial im
provement is yet in sight. The hon. 
Minister made a study at the spot of 
the situation in Travancore-Cochin. I 
should like to be told what are the de
finite proposals formulated by him, 
especially in the direction of not allow
ing our products to be swamped by 
foreign competitors. I am told that 
Holland and Switzerland have brought 
about considerable technological im
provement and marketing  skill and 
their coir products are artistically and 
tastefully designed like cotton textiles.

Secondly, I understand that the work 
of the Trade Commissioners in this 
connection is only one among so many 
other items of work. Having regard 
to the number of people involved—five 
to six lakhs of people are involved in 
this—why can we not appoint a few
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Marketluî OlScurs who will solely de
vote  time arxl energy to find larger 
xnarkctii and keep crlectlve liaison with 
the trade at home as m abroad?
1 wiah further to know bow lar Oô̂ 
eminent has been able to tap the inter
nal market alao in this conBeetk)n.

Shri K. K. Basu (Diamond Harbour): 
1 wish to make only one point which 
has already been referred to. It is re* 
ported that Holland is establishing more 
mechanized and up-to-date factories for 
the utilisation of this raw material as 
a result whereof our industries here
are suffering, and we are nowadays
working more as an exporting country 
of the raw material.

Shri Veiayndhaa (Quilon cum Mave- 
ilkkara—Reserved—Sch. Castes); 
port of fibre, you mean?

Shri K. &. Basu: Yes. I want to 
know whether there is any possibility 
of putting restrictions on this.

The Minister of Commerce and In- 
dastry (Shri T. T. Kriskmamachari): I 
am glad that the hon.  Member who 
raised this discussion has taken a very 
practical view of the whole question, 
and I cannot take exception to his com
plaint when he sees no tangible, or at 
any rate substantial, results in regard to 
the work that we soiî'tht to do in this 
area where coir workers  are concen
trated. But at the came time I must 
say that his reading of the statistics is, 
while plausible, nevertheless defective. 
He has not demonstrated that there has 
been a perceptible drop in the export 
figures, leaving out the  peak period* 
What I did indicate was if you take the 
figure for 1947-48 when coir yam ex
port was 7,49,000 cwt. and If you take 
the figure for eleven months for 1952
53 which is 8,46,000 cwt., weU, it cer
tainly shows an improvement. If you 
take 1948-49 when the total was a lit
tle less than seven lakhs cwt. the ele
ven months figure shows an improve
ment. Of course, 1949-50 and 1951-52 
were peak periods  when we had a 
Korean war and the  boom. In the 
same way in regard to manufactured 
products, in 1947-48 the fiffurc was
194.000 cwt and in 1948-49 it was
160.000 cwt. Now. for eleven months 
ter 1952-53 the figure is 214,000 cwt. 
Even there, the manufactured products 
do not show a drop over normal years 
and it must be recognised that there 
was a Wg demand for manufactured 
Wt)ducts and coir yam during the 
Korean boom and many factories came 
t̂o being. I have seen some of these 
t̂ories myself. I am not speaking 
from hearsay reports. Some of them 
are ĵ-]̂ I!t There are older fac
tories like Dararh Ismail but the new
er fpr+orjes tiame into being because
132 P AOL

of the boom and of possiMUtles of 
port. Naturally, wlwin the boom dis
appears, then the opportunity for ship
ping out the same quantity also dlsaî 
pears.

The other point that  is raised Is 
what is (jk>venunent doing about this 
drop in our earnings? That, I am 
afraid, is a matter in which Govern
ment can do nothing. After all terms 
of trade being against you, it is a mat
ter of wartime prices and pcace time 
prices. When there is a boom,  when 
there is a big demand, naturally pric9̂ 
go up. If you want to base the Doom 
period as the basic period for price 
comparison, obviously no Government 
or nobody responsible for butinesB ea» 
be blamed. You cannot have a boom 
period all the time.  It comes lika  ̂
flash in the pan and disappears. Therdr 
tore, it atfects our earnings from the 
point of view of the money that is put 
in the hands of the coir worker—and 
that Is precious little—because the mid
dleman takes away the initial gain \xt 
the boom period and makes these peo
ple shoulder the initial losses when the 
depression comes but nonetheless that 
Is money coming into  our  country 
which also helps the foreign exchange 
position but I want the hon. Members 
to know that In respect of any com
modity that we export, we would find 
that on the price basis we have come 
down rapidly. Take jute. There the 
diminution has been something pheno
menal. We were getting Rs 90 crores 
by way of f xport duty alone and it 
has dropped terribly. I have got some 
figureB on the basis of calendar years 
which again show that in coir mat and 
mattings, 1950 was the highest year, in* 
1951 it was 279.000 cwts. in 1952 it was
223.000 cwtfj. and for the first three 
months of 1953—of  course, it is not 
worthwhile comparing—it  is  78,000 
cwts. Of course, 1950 was the peak 
3rear, leave alone values. On that 
point—my hon. friend generally com
plained about the coir industry—there 
ts a substratum of truth and he is on 
a strong wicket. When  he  merely 
points out his finger  of  accusation 
against Government and says, “Prices
• have dropped, what have you done 
about it?**. I cannot help It That is 
what is called business cycle. No coun
try can help it. You cannot keep up 
prices artificially unless we subsidise, 
and we have not got resources to sub
sidise our exports to keep the prices 
on a par with the prices obtained dur
ing the boom period.

The hon. Member. Mr. Thomas want* 
ed some Information about shipments.
I have got firures for eleven months, 
that is, 845,000 cwts. of coir yam,
SI4.000 cwts. of mat» and mattings and 
other products 57.000 cwts.
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ShH A. M. TbomaA; 
viiuatioD?

What is the

Shrl T. T. Krishnamaehari: The
value is Rs. 4,01.83,000 for coir yam. 
Rs. 1.74,55,000 for mats and mattings 
and Rs. 61,13,000 for other products,

In regard to the question of what we 
have blefa doing, apart from what we 
have b̂ n doing in a particular year, 
we hAve made a survey, called for re
ports from practically every country, 
from Cevlon, New Zealand, Pakistan, 
Iraq, Afghanistan, United Kingdom, 
Sweden, Finland, Denmark, Aden. Phil- 
Uoines, Thailand, France, Italy, Greece. 
United States of America, Egypt, Yugo- 
ilaVia, Kingdom of Jordan. Malaya, 
Canad̂; Iran, Germany, Netherlands. 
Indonesia and Japan. We have some 
Informâon from our Trade......

Sliri Ponnoose: Is it a fact that this 
Daragh Ismail, to whioh you made a 
reference, is now opening (actories in 
Holland, and‘ also, is it a fact that the 
British elements who are very strong 
In that industry are trying to pull away 
our industrjrT  ^

Shrl T. T. Krislmamachari: It miRht 
be a fact. I do not dispute the authen
ticity of the report. I have no jnforma 
tion 60 far a.s I am concerned. The 
point Is wo have been keeping in touch 
with outside market and we find that 
everywhere due to heavy stocks held. 
the ofTlake has dropped. Porditions in 
other countries h«ve changed.  Take 
the United Kinptdnm. The rost qf liv
ing has gone up by about 4jO points in 
one year. Hon. Members know that 
when the cost of living of a normal 
man goes up, some of  the.se things 
which could be  eliminated  are the 
things which  are eliminated.  Coir 
goods is one of the things that could be 
eliminated. There was stock-piling. In 
Australia, stock-piling was huge.  In 
Finland, we have got a good market; 
but the currency position there is so 
bad that they cannot  buy  anything 
from us. It is a combination of cir- 
cimistances over which we have really 
no control. We are trying to keep in , 
touch with all these countries and are 
trying to do what we can.

Take the case of Hollnnd. I agree 
thfat Holland is importins: coir yam 
and is manufacturing coir goods. In 
Belgium, for instance, we have a mar
ket but we find we cannot get our 
leg in so far as coir goods are concern
ed. But, what is the solution? Does 
my hon. friend want me to say. I will 
not export coir yam to you at all and 
Allow thpm to go in for substitutes— 
f̂̂er all. there are substitutes for coir, 
other things could be used In the place

of coir—and lose the trfide that we 
have even with HoUaAd for coir yam 
on which depend very nearly about 
five lakhs df people, meriely for the 
reason that I am not able to employ
50,000 people that we were employing 
in the peak period in coir goods manu- 
fafcture. As a statement of fact, the 
hon. Member is right. But, as an argu
ment, he is not  quite so right. You 
cannot prevent another country from 
importing raw material and manufac
turing the finished product. I havd 
no jurisdiction over Holland to be able 
to tell them, you cannot manufacture 
coir products. Can I take it to the 
United Nations and say that these peo
ple are poaching into my trade? This 
happens inevitably because there Us 
such an amount of freedom  every
where and people go on doing what 
they like. If it is possible for me after 
a period of time to establish a market 
for my manufactured goods, then auto
matically, you can take it that the 
amount of coir yarn available to these 
people will be reduced. If I adopt 
the remedy that the hon. Member has 
suggested, there will be mon* d:sh*esB 
in the coir area. I do not think that 
can be adopted.

The other question that he rAention- 
ed was, in rtgard fn whal the Govern
ment have done. I went down to Tra- 
vancore myself. I was askod l)y the 
Prime Mini.ster to go. In fact, he com- 
rnif>':?onrcl me to look into Travpncore- 
Cochin’s economic matters thotigh it is 
not my responsibility. He was so keen 
on it. We realise as a Government 
that this is an area, as I have said here 
before, where the educated public are 
greater in proportion than in the rest 
of India and that it compares favour
ably with most advanced countries of 
the world. Unemplojrment  is rife, 
something has to be done. It Is a mat
ter which we realise. But, everything 
takes time. We can only work through 
the agencv of the local Government 
That Is why I aîked Mr. Govinda 
Menon to summon  a  conference. 
Whom he summoned and whom he did 
not summon, it is not for me to say. 
It is not my business to say how he 
conducts his business. It is an auto
nomous State to that extent. Certain 
decisions were taken at the conference. 
We have made funds available for 
them. I do realise that unless the fac
tory is opened, the number of people 
that were employed in the factory 
amounting to 28.000 cannot be employ
ed again. Now. I think there are 15,000 
unemployed, who were formerly work
ing there. I do not deny the fact 
That is a fact. But, the sequel is, I 
must ask him to manufacture, hold 
stocks and find a market for them. All
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this takes time. That l6 why, to show 
Mr earnestness, we brought forward 
the Coir Industry Bill. Once we have 
an organisation, then» what the hon. 
Member suggetsed can be done.  Mr. 
Thomas wanted that we must send 
out special travellers for this purpose. 
We can engage one or two people to go 
round. He also mentioned the East 
European countries. I do not know 
whether the standard of living of the 
people there would permit them to buy 
these products. It is a matter worth 
while exploring. So far as our objectives 
are concerned, I entirely agree with 
him. But, the position is, the problem 
is a difficult one. It is what you call 
a dependent economy, that is, depend* 
ent on somebody else for a demand be
ing created. In all dependent econo
mies. our controls are imperfect.

In regard to what we are doing, the 
Railway Board had not originally in
cluded the ErnakuJam-Quilon line in 
their plan for this year. The Prime 
Minister asked them to include it. It 
may be that the line tjoes a little be
yond the coir area. Unless labour is 
mobile and is going to take advantage 
of the one crore of rupees that is going 
t/) be spent In that area. T am afraid I 
cannot do anything. I can only lead a 
horse to the water; I cannot make it 
drink. The position really is. we here 
in Delhi are dead earnest to do what 
we can for these unfortunate people. 
There nre circumstances which limit 
our utility and the period of time that 
is needed, I think, has not Vjeen en
ough. I can as.sure mv iion. friend 
that I shall not Ins?̂ ,si£;ht of this prob
lem. I am glad that he has raised this 
problem and has focussed the attention 
of the Government and the public on
H. I shall certainly take advantage of 
what he has done and pursue the prob
lem further.

BUSINESS OF THE HOUSE

The Minister of Commerce and In- 
dnstry (Shri T. T. Krishnamacharl):
May I make a personal request, Sir? 
I have got the Tea Bill on hand I shall 
be grateful if some time in the after
noon of Friday can be found for the 
consideration of this Bill.

Mr. DepHty-Speaker: When shall we 
begin?

Shri T. T. Krishnamachari: Usual 
hours: 4 to 7 or 4 to 7-30.

_ _f. D. C. SharmA (Hoshiarpur): It 
is very hot these days, Sir.

An Hon. BCember: laside the House 
s not hot

ghri NMblir (Jiâruram): It
difficult to come to the House in tfce 
afternoons. We have some other wortc 
to do: reading the material that it dr- 
rulated. etc. We are here the whol» eC 
the morning. We have got ao mav 
visitors.

Shri T. T. KrieliBamacbart: We «jre 
at the fag end. Next week has beao 
assigned more or less for the Eatale 
Duty Bill, and unless the House will 
be indulgent enough to give an after
noon. the Bill will never he passed. (In
terruption) .

Mr. Deputy-Speaker: Hon. M9mbers 
yestordny complained that this witt go 
on for years. Is it right  that  they 
should themselves participate and mate 
It go on for years?
I think tomorrow or day after to
morrow afternoon may be fixed. After 
all. we are coming to the fag end. 1 
am anxious that we should finish by the 
15th and not extend even by a day. 
Hon. Members have been here for H 
months. Hon. Members will have to 
put up with some  inconvenience. I 
shall also do so.

Shri Punnoose (AHeppey): We would 
like to take it up in the ordinary courie.

Mr. Deputy-Speaker: It is not possi
ble because there is programme for the 
rest of the days.

Shri Sarmah (Goalghat-Jorhat); Why 
f'nn ihc* E-̂tnte Duty Bill not come after 
the Tt;j Bill is passed? There are very 
irpDortnnt matters in the Estate Duty 
Bill. We w(}lcome it, but we have to 
say .something on the Estate Duty Bill 
:iad wc have also to consult our consti* 
tuency as to the MitakMharn and Dat/o- 
bagha business. It may be........

Mr. Deputy-Spcaker: We are not now 
discussing the Estate Duty Bill. It ia 
already agreed that the Estate Duty Bill 
consideration stage must be over, and 
five days have been allotted for that. 
The Tea Bill Is also necessary, particu
larly for gentlemen from Assam. It has 
to go to the other House. Therefore; 
hon. Members will kindly put up with 
.some inconvenience, and then come at 
4 o’clock on Friday.  '

Shri Sarmab: What I am submitting 
Is, before you make up your mind, will 
you..........

Shri U. S. Maniah (South 
North); He has made up.

Mr. Depnty-Speaker  What ii 
difficulty?

Shri Sarmah: The Estate Duty 
is no doubt Important, but why not 
out one day out of it so that tbe 
Bill may be passed?
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Mr, Deputy-tipBBlWK What is the ob- 
jactioo? The ra«t of the House is keep* 
Jiî Quiet. Hon, Member comes from 
a tea area, and 1 thought he would be 
interested in seeing that the Tea BiU

Shri Satinah: We had a Professor in 
the University whom we could not fol
low. Tb each one he said: ‘‘I cannot 
itop the progress of the class for you’\

Mr. Depniy-Speaker: This Tea Bill
will be taken up at 4 o'clock on Friday 
and wiU be finijhed that day.

Hon. Memben:  How can that be?

Frof. D, C. Shanna: May l suggest 
that this question may be taken up 
when the House ifi fuller than now?

Mr. Deputy-iBpeaker: Let me have 
the general view. Crovernmenl wants 
the Tea Bill to be paaaed?

Hml Membera:  Yes

Mr. Deputy-Speaker. If hon. Mem- 
bera are not willing to agree to this, we 
will have to sit for some more days. I 
do not think any hon. Member wants 
the session to be extended after the 
Iftth. We must finish within that time. 
I£ they cannot come at four, let them 
come at five and carry on till 8 p.m.

Saîr A. S. Salgal (Bilaspur): Till
»*30.

Shri H. N. Mnkcrjee (CaUrutta North- 
£aat): The point is that the Tea Bill 
has not been diactisaed in a sustained 
faahion so long. We have had two sit
tings for a very short period each. For

a real discussion of the Tea Biil, as 
ported by the Select Committee, soam 
three days are nercssary. At least, the 
time should be like that.

Mr. Deputy-Speaker:  The origimJ
time allotted for the Tea Bill is two 
days, after tlie Question Hour. Thai 
means eight hours. Let us divide this 
between consideration stage and claua*- 
by-clause stage and third reading. 1 
shall see to it that tliese eight hours are 
not reduced to any extent.

Shri K. K. Basu (Diamond Harbour): 
In the consideration stage, oniy two 
Members have .spoken.

Mr. Deputy-Speaker: Let the otbert»̂ 
also speak. If some hon. Members are 
so anxious about tea and swallow al̂ 
tea, what can 1 do about it7

Shri
that.

K. K. Basu: We do not want

Mr. Deputy-Speaker: Of these eight 
hours, I am willing to devote four hours
for general consideration and the other 
four hours for clause-by-ciause discus* 
sion, with half an hour in the end for 
hon. Members to wind up the debate 
in the third reading stage. Wo shall 
have that programme. I shall see thl* 
time is allowed and the House gets it 
Within tins time, various groups may 
set up their spokesmen who arc well 
versed in this matter and acquainted 
with it imd then limit the time amongst 
themselves. T am willing to help them, 
in this way.

The House then adjourned till a Quar
ter Past Eight of the Clock on Thur/y 
day, the 7th May, 1953.
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